(This is a Public Announcement for information purposes only and not for publication or distribution and is not an Offer Document)

wanscor ALAN SCOTT INDUSTRIESS LIMITED

Alan Scolt Industriess Limited (CIN: L33100MH1994PLCOTET32) was incorporated on February 22, 1994, under the Companies
Act, 1956 in the name and style az Sekedu Fashions Limited as a Public Limited comaany in the State of Maharashtra. The
Company obfained the Cerfificate of Commencement of Busingss on March 9, 1994 from the Registrar of Companies,
Maharashtra, Mumbal. The Company changed its name from Sukety Fashions Limited to Akan Scoft industries Limited and a
fresh Cerfificate Incorporation was issued by the Reqgistrar of Comganies cn October 24, 1997, The name was again changed io
Alan Scott Industriess Limited and a fresh Certificate of Incnrf]nrah'un dated September 9, 2006 was issued by the Registrar of
Companies, Maharazshira. The Company made its makden public issue in August 1994 and got listed on the OTC Stock Exchange
of India. The Registered Office of the Company is situated &t Unit no. 302, Kumar Plaza, Jrd foor, Near Kalina Masjid, Kalina
Kurla Road, Santacruz (East), Mumbai - 400029, Maharashtra, India. For details of changes in name and registered office of our
Company, s 'General Information” beginning an page 4% of the Draft Lettar of Offer.
Registered Office: Unit no. 302, Kumar Plaza, 3rd Floor, Near Kafina Masjid, Kalina Kurla Road, Santacruz (East),
Mumbai — 400029, Maharashira, India | Contact Number: +91-22-61786000 / +91-22-61736001
Contact Person: Miss Sneha Upendra Shukla, Company Secretary and Compliance Officer
E-mail Address. slanscoftcompliancec2@amad.com | Websile: wew thealanscolt.com
Corporate ty Mumber: L33100MH1S34PLCOTET 32

THE PROMOTER OF OUR COMPANY 15 SURESH PUKHRAJ JAIN

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS ALAN SCOTT INDUSTRIESS LIMITED

RIGHTS ISSUE OF UP TO 18,25,377 (EIGHTEEN LAKHS TWENTY-FIVE THOUSAND THREE HUNDRED AND SEVENTY-SEVEN)
PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF T10.00/- (RUPEES TEN ONLY) EACH OF OUR COMPANY (THE ‘RIGHTS
EQUITY SHARES') FOR CASH AT A PRICE OF ¥30.00/- {RUPEES THIRTY DMLY} PER RIGHTS EQUITY SHARE (INCLUDING A
PREMIUM OF =20.00/- (RUPEES TWENTY ONLY) PER RIGHTS EQUITY SHARE) AGGREGATING UP TO ¥547.61/- LAKHS*® ON
A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHDLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHT EQUITY
SHARE FOR EVERY 1 (OME) EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS OM THE RECORD DATE, THAT 15
ON [®], 2023 (THE ‘ISSUE"). FOR FURTHER DETAILS, SEE ‘TERMS OF THE ISSUE" BEGINNING ON PAGE 202 OF THE DRAFT
LETTER OF OFFER. THE RIGHTS ISSUE PRICE IS 3 (THREE) TIMES THE FACE VALUE OF THE EQUITY SHARES.

*Azseming full suhecripiion and receipt of all Cai Momies with respec! fo Bights Equily Shares.

- TERMSOFTHEISSUE
{Amount Payable Per Right Equity Share Fate Value | Premium | Tolal | Percentage of Right Issue Price |
On Application | 7350~ W50 | T10.00/- 33.33% |
Twao or more calls, subsequent calls as may be i i | - |
determined by the Board’ Commities ¥6.50) T13.a0f *20.00 il |
| Tatal F10.00/- | 2000 | T30.00/- 100.00% |

This public annguncemeni is being made in compliance with the provisions o Regulation 72 (2) of the Securities and
Exchange Board of India (Issee of Capital and Disclosure Requirements), 2018 as amended (*SEBI IGODR Regulalions '} Public
Announcement’) o state that Alan Scott Industriess Limited is proposing, subpact to requisite approvals, marked conditions, and
othar considerations, for issue of Equity Shares on righls basis and has on Friday, February 24, 2023, filed tha Draft Letter of Offar
{'DLoF") with BSE Limited, the stock exchanpge on which the Equity Shares of the Company are presently listed ['BSE’). Since
the size of the lssue k5 [ess than 25,000 Lakhs (Rupees Fifty Crores Only), as per the SEBI (ICDR) Regulations, the Draft Lefter
of Offer has not been filed with the Securities and Exchange Board of India ("SEBI) nor SEBI shall issue any observation on the
Draft Letter of Ofter.
Thig Public Announcement has been prepared for publication in India and may not be refzased in any other jurisdiction. Please note
Lhat the distribution of the Drafl Letler of ORer and the 1ssue of Equily Sharas on a rights basis to persons in certain jurisdictions
outside India may be restricted by egal requirements prevailing in those junsdictions. Accardingly, amy persan who acquires Rights
Entilements or Rights Equaty Shares will be deemed to have declarad, warrantad, and agread thaf at the time of subscribing to the
Rights Equity Sharas or the Rights Entitlernarts, such persan is not and will not be i tha Unsted States andior in other restrictad
jurisdictions. The Right Shares of the Company have nof been and will not be regisiered under the United States Securities Act of
1933, as amended ("Securities Act’), or in any other jurssdiction which hava any restrictions in connection with ofering, isseng
and allotling Right Shares within itz jursdiction andfor to its citzens. The offering o which the Draft Letter of Offer relates is mol
and under no cincemstancas 15 to ba construed as, an offering of any Right Shares or Rights Enfitlerments for sale in the Unitad
Slates or any other jusisdiction other than Indla or ag a solictation therein of an offer to buy any of the sald Right Shares or
Rights Entitserment.
Invastment i equity and equity refated securities mvolves 3 degree of sk and imvestors should mad invest any lunds in this I5su8
unless they can afford to 1zke the risk of lozing their imvestment. Investors ane advised to read the risk factors carefully before
Laking an invesiment decision in this Issue, For taking an investmant decision, investors must refy on their own examination of
our Gompany and this |ssue inchuding the risks invalvad. The Right Shares have not been recommended or approved by SEBI nor
does SEBI guarantes the acceracy or adequacy of the Oraft Lettar of Offes, Investors are advised to refer to the section fitked 'Risk
Factars' beginning an page 24 of the Oraft Lettar of Offer before invasting in the 1ssne
Far details an the share capital of our Company. please refer to the section titled 'Capital Structure’ begining on page 50 of the
Drall Lettar of Cifer
Note: Capitalized terms not defined berein shall have the same meanings ascribed to spch terms in the Drafl Letier of Offer,
REGISTRAR TO THE ISSUE
PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED
Unit Mo. 9, Ground Floor, Shiv Shaldi Industrial Estate, J. R. Boricha Marg, Lower Parel East,
Mumbai - 400011, Maharashira, India | Conlact Details: + 91-22-2301-2518 ) 6761
E-mail ID; supportEpurvashare com | Website: www purvashare.com
Investor grievance e-mail: ﬁt;jpm:-a't@ urvashare.com
Contact Person: hMs. Deepali Dhuri | SEBI Registration Mumber: INRDODOO1112
Corporate Idenfification Number: LI671208H1993PTCOTA07S
Disclaimer: Alan Scolf Indusiness Linwled /s groposing, subfect o the receipt of requisile vals, marke! comditions, and
othar consioeralions, fo make & right isswa of its Equily Shares and has fad fhe Dralt Lattar of (ffar with BSE Limited. The Dralt
Lefter of Offer is avaiabie on BSE wehsite at wiw bseindis com. imvesiors showd mole that investment in Equify Shares imvoive a
fugh hegres of nsk and for defads reGling fo the same, ses the section hifed ‘Risk Factors’ on page 24 of the Oraff Lefter of Oifer,
On behalf of the Board of Directors of Alan Scott Indusiriess Limited
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') MUTUAL FUND

NAVI AMC LIMITED

(FORMERLY KNOWRN AS ESSEL FINANCE AMC LIMITED)
Registered Office: 'AMR Tech Park’, Ground Flaor, Municipal! Khata Mo 826/ T92/M46/2371/24/1,
Hongasandra Village, Hosur Road, Bangalore KA SGO0GE [N
Tel: 0BD 45113444 Toll free no. 1800 103 5999
Website: www.navimutualfund.com, Email: mfg@navi.com
CIN: USS800RAZ009PLCT165296

Extension of New Fund Offer (NFO) Period for
MNavi ELSS Tax Saver Nifty 50 Index Fund

The NFO for Nawvi ELSS Tax Saver Nifty 50 Index Fund is open for a period of 15 days till February 28, 2023,
Pursuant to SEBI Circulars dalad March 15, 2010, Mew Fund Offer for an ELSS scheme can be open
for 30 days.
In line with the above, the closing dale for the NFO of Mavi ELSS Tax Saver Mifty 50 Index Fund has been
exlanded from February 28, 2023, to March 15, 2023. An addendum regarding the same has been uploaded
aon the website of Maw Mutual Fund and is available at https:navi.com/mutual-fumnd,

Accordingly, the NFO of Mavi ELSS Tax Saver Nifty 50 Indeax Fund will close for subscription on March 15, 2023,

Place: Bengaluru
Date: February 24, 2023

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

Rilki

JIKINDUSTRIES CIMITED

CIN: L65990MH1990PLC056475
Regd Office: PADA NO. 3, BALKUM VILLAGE, THANE (WEST), MUMBAI-400608.
Tel. +91-22-2542 — 6356 Email ID: admin@jik.co.in, Website: www.jik.co.in

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

The Members are hereby informed that the Company has completed dispatch of postal ballot
notice on February 24, 2023 for seeking approval of members for the agenda items mentioned
below, in compliance with the General Circular No. 14/2020 dated April 8, 2020, and General
Circular No. 17/2020 dated April 13, 2020 read with General Circular No. 10/2022 and 11/2022
dated December 28, 2022 issued by the Ministry of Corporate Affairs, only through electronic
mode to those Members whose e-mail addresses are registered with the Company/Depositories
and whose names are recorded in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, February 17,2023 (“Cut-off date”).
Agenda ltem (s):
To approve the dilution of stake in | A and | C Private Limited, subsidiary of the Company.
To approve the dilution of stake in Shah Pratap Industries Private Limited, subsidiary of the Company.
To consider and approve, appointment of M/s. H.G Sarvaiya & Co. as Statutory Auditors of the Company.
To consider and approve, appointment of Mrs. Sunita Himanshu Shroff (DIN: 009820138) as Non-
Executive Independent Director of the Company.
5. To consider and approve, appointment of Mr. Surendra Gurav (DIN: 00485016) as Non-Executive
Director of the Company.
6. Toconsider and approve, appointment of Mr. Satishchandra Parmar (DIN: 10041501) as Non-Executive
Director of the Company.
The Company has engaged the services of NSDL to provide remote e-voting facility to its members.
The remote e-voting period commences from on February 25, 2023 from 9.00 a.m. (IST) and

o =

= FORM-A 1
PUBLIC ANNOUNCEMENT
Under Regulation 9 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF VALUE DIRECT
COMMUNICATION PRIVATE LIMITED
(Under Corporate Insolvency Resolution Process)
RECEVANT PARTICULARS
I~ Name of corporate debtor ValUe DirectCommunication Private Limiteg
2| Dateof Incorporation of corporate debtor|15/03/2010
3. Authority under which corporate debtor iI§-ROC—MUMBAt
incorporated / registered
4~ Corporate fdentity No. 7 Limited Liabllity "U74990MH2010PTC200916
Identification No. of corporate debtor
5. Address of the registered offfce and Office No- 1606 to 1609, 16th Fioor, Rupa
principal office (if any) of corporate debtor | Solitaire Millenium Business Park, Mahape
NaviMumbai, Thane-400710, Maharashtra
6. | INSoIvency commencement date I 23/02/2023NCLT Order Dated 17/02/2023,
respect of corporate debtor Order Communicated on 23/02/2023)
7."| Estimated date of closure of insolvency| 22/08/2023 (180 days from the date o
resolution process Intimation ofordertoInsolvency Professional)
8 Name and Tegistratiom number of thg M HitestKothart
insolvency professional acting as interim| Registration No :- IBBI/IPA-002/IP
resolution professional N00324/2017-18/10929
9 "Address and e-mailof the interim resolttion” -208; ;
For Navi AMC Limited professional, as registered with the Board | Mumbai Fort-400001
Soi- hiteshkotharics@gmail.com
Authorized Signatory 10, Address and e-mail t0 be used fof TA, Satya Apartment, Opp. Kandival
correspondence with the interim resolutiof MTNL Building,S. V, Road, Kandival
professiona| (W), Mumbai-400 067
cirp.valuedirect@gmail.com
TT- | Lastdate for submission of claims 0970372023 .e. 14 days from the date 0
Intimation of orderto Insolvency Professional
sub-section (6A) of section 21, ascertained date)
by the interim resolution professional
Whilst care is taken prior to T3. | Names of Insolvency Protessionals identiied Not Applicanle
acceptance of advertising toactasAuthorised Representative of creditorg
copy, itis not possible to verify inaclass (Three names for each class)
its contents. The Indian | [747[(a) RelevantFormsand WebTink:-
Express (P) Limited cannot be (b) Details of authorized representativeg https://ibbi.gov.inflhome/downloads
held responsible for such are available at: Physical Address: Kindly Refer to Address
contents, nor for any loss or atpointno. 10.
damage incurred as a result of Notices hereby given that the National Company Law Tribunal has ordered the commencement
transactions with companies, of a corporate insolvency resolution process of Value Direct Communication Private Limited
associations or individuals |} | on23/02/2023 (Order Dated 17/02/2023, Order copy communicated freceived on 23/02/2023).
advertls.lng. In 1ts newspapers The creditors of Value Direct Communication Private Limited, are hereby called upon to submif
or Publications. We therefore || | yoir aims with proof on or before 09/03/2023 to the interim resolution professional at the
recommend that readers . .
make necessary inquiries address mentioned against entry No. 10.
- . The financial creditors shall submit their claims with proof by electronic means only. All other
before sending any monies or it bt the claiims with proofi by bostor by electron
entering into any agreements creditors may submitthe claims with proofin person, by post or by electronic means.
. . . Submission of false or misleading proofs of claim shall attract penalties.
with advertisers or otherwise Sd/d
acting on an advertisement in Date: 24.02.2023 CS Hitesh Kothar
any manner whatsoever. Place : Mumbai (Interim Resolution Professional

ends on March 26, 2023 at 5.00 p.m. (IST). The e-voting module shall be disabled/blocked by

NSDL thereafter. Voting rights of the Members shall be in proportion to the shares held by them in
the paid-up equity share capital of the Company as on Friday, February 17, 2023 (“Cut-off date”).
Communication of assent or dissent of the Members would take place only through the remote e-

Place: Membai
Dale: Friday, February 24, 2023

Sd/- voting system.
Surezh Pukhraj Jain Members are further requested to note that once the vote on a resolution is cast by the member, he
Managing Director shall not be allowed to change it subsequently or cast the vote again. Further, any voting by electronic

FORM A
PUBLIC ANNOUNCEMENT

nder Requiation B al ha Ingodency and Bansrusicy Board of India

(Irsa ey Aesoltion Process bor Comporate Persong | Begulatians, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
VIRAAJ PROJECTS (INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Marme of carpaorate debios VIAAAL FROLUECTS (INDWA) PRVATE LIMITED
2| Dl ncoepoalion of corporede celioe | 078 March 2001
3. | Authorty under which comeonate detior | Fow, Pune

{Is Incomporated | ragisterad
4, | Compomts idemity ko, ¢ Limited Labibty

| lderafication Mo, of coporaiae detior
i._'ﬁ.r.u!:nssultteragmniﬁ:l oiffice and

[ a1 DIPNE00 PTG 5935

| 211, Kilaryal Socicty, Brushan Aprs Kalvar Magar

prrcipel offios [§ ay) of coporme P Pure MH 411014 W
sl |

& | Insohercy commendcerent dae in 23 February, 2003
[reepod ol coiporatedeblor | L.

7 | Estimated dafe of tioeue of insokancy | 22nd Augusl, 2023

neesnlihn) [PnCERE

A, | Marme and registration rumhbar of ha
insabmncy prokessional ading a5
| i resclution professional

g, | Addness and email of the imerm
| ressiuicn professional, as regishened
wilhs the Boand

| MrAnil Jrendra Jhumkhemala
Bagn Mo IBBPA-DD2 P ND0ES 20 19- 2000 2688

| B 412, Sarnmwati Towsers, Farsi Parchoyet Foad |
Opp Sona Udyog, Andher East Mumbai Suburban,
Maharsshira 00065

| _Eresl - ani jurnkhaweiaimgmal com

10, Adress and e-mal 10 Be sed 1o | 1221, Maker Chamiver ', Mariman Foinl,

comespondence wih hia inarm | Musmibai- 400 021
| resscéution penfessional [ - Emal  ipyimaproecsindaEgmell com
11, Las! dabs for submssion of claims | (i March 20E3

12![1m:iamm_fwuw

| clas [b of sub-sechian (S of spcion
21, asoedained by $he imerim resolution
__|professionad e
T3 Marnes of Insohency Professonals

| identifed 1o Bt a8 Authorsed
Represaniaiee of cradtors in & dass
14| () Aslervant Foms and

| i) Digtads of authoraad representatins
| e walabie ab

Hof applicabis a5 per inomation avaliabée weth IRP

| Bt Appbcatie

| Wveh bk hetpscfibb. powinyenhomeldownioads
Priysical Addrass: M4

means shall not be allowed beyond 5.00 p.m. (IST) on March 26, 2023.
Notice shall be available on the Company’s website i.e www.jik.co.in, website of Stock Exchange
i.e. BSE Limited at www.bseindia.com and NSE Limited at www.nseindia.com and on the website
of National Securities Depository Limited (NSDL) at www.evoting.nsdl.com.
The Board of Directors of the Company has appointed Mr. Omkar Dindorkar (Certificate of Practice
No. 24580), orin his absence, Ms. Deepti Kulkarni (Certificate of Practice No. 22502), Partners of
M/s. MMJB & Associates, Practicing Company Secretaries, for conducting Postal Ballot e-voting
process in a fair and transparent manner.
In case of queries, members may referto the Frequently Asked Questions (FAQs) for members and
e-voting user manual for members at the Downloads Section of www.evoting.nsdl.com, oremail at
evoting@nsdl.co.in, Tel: 1800-222-990 for any grievances connected with the voting by electronics
means.

For JIK Industries Limited

Sd/-

Date: February 25,2023 Rajendra Parikh - Director

Motice is hereby given that the Natiomal Company Law Tribunal has ardered the
commencemant of a corporata inspivancy resokition process of the Viraa) Projacts (Inosa)
Preeata Limied on 1 7th Felruiany 20233,

The cradiors of Wiraa] Frojects {iInda) Privale Limitad, are heredy called wgon o submi theair
clairns with prool on o before 0Enh March 2023 (o the intarn resolulion prolessonal al the
address mantioned saairst aniny Mo 10

The financial cradilors shall et teir clams with prool by slecironic means anky. Al obfar
creditors may submi tha claims with proof in person, by postor by slactronic means

A financial craditor belongng to a class, as listed against the emry Mo, 12, shallindicate its
choice of auihorsed representative from among the threa Insolvency prodessaaness listed
againal entry Mo 13 1o acl &5 authorised representative of the class [specily class] in Fom
O,

Submission of false or misleading proals of daim shal atftract penallies,
Sd/-
Mr. Anil Jitendra Jhumkhawala
Interim Resolution Professional
IBBI Reglstration Mo.: IBBIIPA-002IP-NOD423/ 201 9-2020,1 2689
AFA: A2 1268902121 223, 202485Valid Il 12th December 2023

Diade: 25.02.2023
Place : Mumbai

FORM A
PUBLIC ANNOUNCEMENT

{Lndkar Raouiation 6 of the Insahency and Banknuphcy Board of ndig
tinsohwncy Fasolition Procass for Conporate Parsans) ﬁrg..l-‘lh:-nn b

FOR THE ATTENTION OF THE CREDITORS OF
SITI NETWORKS LIMITED

) RELEVANT PARTICULARS
1. | Maia of sorponate delior Siti Mebworks Limibed
2 Dl cf ncorperaion o copare dubice | 241 March 2008
3. | Aurhority under which corporgle debilor | Companiss Act, 1956
|1z incorpanied [ egistered
4, |Conmporane identRy Mo, ¢ Limbed Lisbiky
| enification Mo, ol coponale deblor

§. |Adaress of the reoistered offic and
principal office (1 any) of crpomEle
debior

| LEAZIOMH2006PLC1R07EE

| Rpgisterad offecge Lird Mo, 38, 151 Fioor 4 Wang
K nclusirad Extabe, PB. Marg,
Vo Mumibal - 400083
Principal Office: Upoer ground Thoar FC-19 & 20,
_ | Sactor -164, Fim Chy, Nokia — 201301
B, | reohvendy commanoaman dale in Han'sle MCLT order dabed] 200 Februany 2025
[respeciof comporatedeblor | ) — _ )
7 |Estmmied daie of closum of inschency | 2181 Auguist 2023 [1B0th day Fom the data of

|FESORAON prosess | CIRP orden
B, | Mamea and registasion numer of the Rkl Mehim
insobvency prolessional ackng as IBEVPA-O IP-POOToe 20 7- 181 1374

|inkerim sseolfion proseasicninl

g, |Address and a-mail of the imadm
FESCLGON professionsl, a8 neggiened
with the Bowd

10, Ackdirecs and g-mal 50 ba used for
crpmespancencs with the inlem

Acdress: Towser A-3400 Obarni Woods, Obersi

Garden City, Gomegaon Easl, Mumbal- 400063
| E-mal. robilmevagholmail com

Address: Lippar ground ficor, FO-19 & 20,

Seclor -184, Fim Citye, Moida - 2301

FRECLACN professona E-mall: ip sR&Enneycom and
| | insifretworsEmel com
11, | Last date for subrmission of clams | pEth March 2063
17| Classss of oredions, F any, undar Mol Applicabie
s i) of sub-sacion [BA] of =ection
21, ascermained Dy the inkenm resclbon
__|professondl .
13| Mames of Insohvancy Pralessionals Mot Applicabie
iddanilied o &t &= Alhodsed
Representtve of crediions N a class
[Threa names ior each class)

14-'|a|.FH-|:'.'=rrl' Forrns and
{b) Details of authoried mpresentaiives

[ Wit e IriipsUibbi govinhomesdownlaacs
Prysical Ackdness: Mok Applcabla

Mobce is heraby givan ihat the Matonal GCompany Law Tribunal has ordered tha
cammansement of @ carparata nsclvency rasoiulion process of S8 Nebsarks Limited on 22nd
Fabimuary 2023,

Thie creditars of Si Katworkes Limited, ane hereby called upan ta submit thair clams with proal
on ar Bslione GEsh March 2023 S tha mbenm rasoluhion prﬂfassmnal ak tha address mantioned
aganstantny Mg, 10

Thiz financiad cragitors shall submit ther claims with praol by efecironic means onky, A8 olher
creditors may submet tha claims with proaf in person, by postor by alecironic maans,

A Imancial cradicr balonging 52 a class, as lsted against the entry Mo, 12, shall indcats s
choicsa ab autharzad repraseniaineg from amang the thres inspivency professionals |isied
agansl antry Mo, 13 1o acl 8 aushareed represantative of e class in Form CA [curranty nol
applcabia)

EE-P“EEID“ aftalseor miskaading prosts of claim shall airact pana®as,

Mameand Signature o
Intefim Resoluicn Frotesalonal: Rohit Mahig
Ieitarinn Fagobktion Professional
Fag Mo [BSITRA-O0 P-POOTEE 204 7-181 1374
Address; Towar A-3403, Dbarsi Woods, Gberol Gardan Gty
Goragaon East Mumbal- 400063

Crabe gnd Flacsa: Zaih Februaey 2023, Mumbai

{This is a public anmouncament Tor infarmation purpese anly and nal an offer document and does nol constitule an invitalion or offer
lo acquire, purchase or subscribe o securilies. Mot for release, publication or distribution, direcily or indirecily, oulside India)

SAKUMA EXPORTS LIMITED

Corporate Identification Number: L51909MH2005PLC155765

Dur Company was mitially formed as a partnership firm in the name of Sakuma Exports on Decermber 1, 1998 at Mumbai and was
subsequently converted into a Pubdie Limited Company under Part (£ of the Cormgpanias Act, 1956 with the name of Sakuma Exports
Limited vide Carfificate of Incarperation dated Augusl 31, 2005 and date of certilicate of commencament of business September D5,
2005 issued by Registrar of Compandas. Mzharashtra. For defails of changes in the registered office of cur Company, please refer o the
chapter entithed “General Information’ beginning on page ne. 38 of the Draflt Letier o Offer.
Repgistered Oifice: Aurus Chamber, A 301-302, Near Mahandra Towesr, 5 5 Amrutwar Lang, Worli-200013, Mumbai,
Maharashira, Indiz; Tel, No.: +91 22 24000021/ 22, Email. companysacrataryesakumaexportsid.com;
Website, waww sakimnasxpor Bl com;  Gontact Persan; Ms, Khyali Bipin Jobanpatra, Company Sesrefary & Compliancea QMficer

PROMOTERS OF OUR COMPANY:
MR. SAURABH MALHOTRA and MRS. KUSUM CHANDER MOHAN MALHOTRA

[ESUE OF UP TO [=] EQUITY SHARES WITH A FAGE VALUE OF RE. 1.00 EACH (“RIGHTS EQUITY SHARES™) OF OUR COMPANY
FOR CASH AT A PRICE OF [#] EACH INCLUDING A SHARE PREMIUM DF [#] PER RIGHTS EQUITY SHARE {"ISSUE PRICE™) FOR
AN AGGREGATE AMOUNT UP TO Rs. 200.00 CRORES* OM A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR
COMPANY IN THE RATIO OF [#] RIGHTS EQUITY SHARES FOR EVERY [#] FULLY PAID-UP EQUITY SHARES HELD BY THE
ELIGIELE EQUITY SHAREHDLOERS OM THE RECORD DATE, THAT 15 ON =] OAY, [®] (THE “ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES IS [*] TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE “TERMS OF THE
ISSUE" OM PAGE 179,

* Besuming full subscription. Subject to finalization of the Bases of Allatments

Thes public announcement 5 being made in comaliance with the provisions of Regulation 72(2) of the Securities and Exchange Board
of India {Issue of Capital and Dischosure Reguiremeants) Regulations, 2018 as amended ithe "SEBI ICDR Reguiations®) and to state that
Sakuma Exports Limited i proposing, subject to reguisite aporovals, markat conditians and other considerations, an isses of equity
sharas to its equity shareholdars on rights basis and has filed the Draft Letter of Offer ("DLOF") dated February 23, 2023 with the
Securities and Exchangs Board of India ("SEBI) Mumbai Offica through the SEBI Intermediary Poetal at https:siporial sabi.gov.in, i
accordance with SEBI circufar dated Jaruary 19, 2018 bearing reference numbes SEBI'HOCCFDVDILTACIR/P201 3011

Pursuznt to the Reguiation 72(1) of the SEBHCDR Requlations, the DLOF filed with BSE, NSE and SEB is open for public comments, if
any. Thie DLOF is hosted on respective wibsites of SEEl-www. sebi povin, recopnised stock exchanpes whera the aquity shares of the
Company are kistad i.e. BSE at werw bseandia.com, MSE at wew nseindia.com and website of the Sole Lead Manapgeri.e. First Overseas
Capital Limnited at weer focin, Al rembers ol the public are bareby invited to provide thewr comments on the DLOF 1o SEBIwith respect
to the disclosures made in the DLOF. The public is raquested to send a copy of the comments to SEB, to the Company and to the Lead
Mamager io the issus af their respactive addresses mentionad haren. Al corments must be receved by the Campany o by the Laad
Manager on or before 05.00 p.m. on the 215 (Twenty First) day from the aforementioned date of filing the DLOF with SEBIi.2., March 17,
2023,

This announcement has been prepared lar publcation in India and may not be refeased in any other junisdiction. Please nole the
distributicn of the DLOF and issue of equity shares on rights basis to person in certain jurisdictions outside india may be restricted by
Iegad requirgments prevailing in those jurisdctions, Accardingly, any person who acquires Rights entilement or Rights Eguity shares
will be deemed o have declared, warranted and agreed that at the time of subscribing for the Rights Equity Shares or the Rights
Entitlarmants, such person isnot and will not be in the United States andfor in the restrictad jrisdictions. The Rights Equéty Shares of the
Company have not been and will not be registerad under the Unsted States Sacurities Act of 1933, as amended (the " Securities Acl"),
oF it any other junsdiction which have any restactions in connection with oy, ssuing and aBating Righis Equity Sharas withan its
jurisdictions, and'er to its citizens. The offering to which the DLOF relates is not, and under no circumstances is 1o be construed as, an
pifesing of any Rights Equity Sharas or Righs Entitlements fof s3b in the Uniled States or any other jurisdictan alfe than lnidga or as a
salicitation therein of an ofier to buy amy of the said Rights Equity Shares or Rights Entitlernents.

Investment in equity and equity refated securities involve a high degrae of risk and investors should nod invest any funds in this lssue
igless thiey Can atlard to take the sk of losing thes invasimant Investors are sdvised 10 read tha risk lactors carelully betore takmg an
investment decisionin this Issue. Fortaking an investment decision_ Investors must reby on their own examination of our Company and
thee lasien incliding e risks invalvad, The secanbies baing offesad in the [5suee have not been racommeandad of aparaved by SEBI nor
does SEBI guarantes the accuracy or adequacy of the OLOF. Specific attention of the investors is invited to the section tited "Risk
Factoss® haginning an page 20 af the DLOF belare makang an invesirant inha kssus,

For details of the share capital of the Company, see Capital Strocture on page na. 45 of the DLOF The liab@ty of the members of gur
Company is lirmited.

The existing Equity Shares are listed on KSE and BSE.

NOTE: A8 capitalized terms usad hergin and not specifically defined shall have the same meaning as ascribed tothem in the DLOE

REGISTRAR TO THE ISSUE

LEAD MANAGER TO THE ISSUE

Bigshare Services Pvt. Ltd.

BIGSHARE SERVICES FRIVATE LIMITED
26-2, 6th Floor, Pinnacke Business Park,
Mahakali Caves Road, Mext to Ahura Centre,
Andheri East, Mumbal - 400 093, Maharashina, [ndia
Telephane: +91 22 B2638200
Email: righisisseecaibigsharecniing. com
Investor Grievance Email: investori@bigsharesaline.com
Website: www.bigshareonline.com
SEBI| Registration Humber: INEODOOO 265
Contact Person; My, Vijay Surana

FIRST OVERSEAS CAPITAL LIMITED
1-2 Bhupen Chambers, Dalal Straet, Fountain,

fwmbai — 400 0071, Maharashtra, India

Tel No.; +91 22 4050 9999
Emall: mata@oclind rushabhi@foclin
Investor Grievance Email; immestorcomplaintseotoclin
Webzite: www.faclin

SEBI Registration No: INMOOD003ET1

Contact Persan: Mala Sonep’ Rushabh Shroff

For Sakuma Exports Limited

On behall of Ihe Board of Directors

Date: February 24. 2023 Sd/-
Place: Mumbai Managing Direclor

Disclaimer: Sakuma Exports Liméed is proposing, subject o apphicable statulory and requiatory sequremants, recespd of requisite
approvats, markel conditions and other considerations, 10 issue its equity shares onrights basis and has filed 3 DLOF with the SEBI, The
DLOF shall be availabde on the respeclive websites of SEBI at www.sebigowin, Soke Lead Manager ab www.fockin, BSE a
winLbseindia.com, NSE at www.nsaindia.com and wedsite of the Issuer Company at werw sakumaexpartid.com. Invesiors should
nofe that investment in Equity Shares invalwes a high dearee of risk and investors should refar to and rely on the DLOF including the
section "Risk Factors” beginndng on page 20 of the DLOF before making an investment in the Issue.

L L

This is an Advertisement for information purpose only and not for publication or distribution or release directly or indirectly outside India
and is not an offer document announcement. All capitalized terms used and not defined herein shall have the same meaning ascribed to
such terms in the Letter of Offer dated January 20, 2023 (the “Letter of Offer” or “LOF”) filed with the National Stock Exchange of India
Limited (“NSE”) and Securities and Exchange Board of India (“SEBI”).

DESTINY LOGIS:'rI;ICS & INFRA LIMITED

(Erstwhile known as Destiny Logistic Limited)
Our Company was originally incorporated as “Destiny Logistic Limited” having its registered office at 375, Dakshindari Road, Kolkata — 700
048, West Bengal, India on July, 28, 2011 vide certificate of incorporation bearing CIN. U63090WB2011PLC165520 under the provisions
of Companies Act, 1956 issued by the Registrar of Companies, West Bengal. Subsequently, the name of the company changed to “Destiny
Logistics & Infra Limited” vide fresh certificate of incorporation dated September 07, 2021. The Company got listed on Emerge Platform
of National Stock Exchange of India Limited w.e.f. October 13, 2021 and the CIN of the Company changed to L63090WB2011PLC165520.

CIN: L63090WB2011PLC165520
Registered Office: 375, Dakshindari Road, Kolkata — 700048
Corporate office: Unit No. 708, 7th Floor, ECO Centre, Block-EM-4 Sector-V, Salt Lake Kolkata — 700091, West Bengal, India
Tel No: +91 9836000343; Email: cs@destinyinfra.in; Website: www.destinyinfra.in
Contact Person: Mr. Mustafa Rangwala, Company Secretary and Compliance Officer

OUR PROMOTERS: (1) MR. JUGAL KISHORE BHAGAT AND (I) MRS. REKHA BHAGAT

ISSUE OF UP TO 76,94,000 EQUITY SHARES OF FACE VALUE OF X10/- (RUPEES TEN ONLY) (“RIGHTS EQUITY SHARES”) EACH AT A
PRICE OF X10/-PER EQUITY SHARE (“ISSUE PRICE”) FOR AN AMOUNT AGGREGATING TO X769.40 LAKHS ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHTS EQUITY SHARE FOR EVERY 1 (ONE) FULLY PAID-
UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, THAT IS ON FRIDAY, JANUARY 27, 2023
(“THE ISSUE”). FOR FURTHER DETAILS, KINDLY REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 112 OF
THE LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all investors for their response to the Issue, which opened for subscription on Wednesday,
February 08, 2023 and closed on Friday, February 17, 2023 and the last date for On-Market Renunciation of Rights Entitlements was
Monday, February 13, 2023. Out of the total 112 Applications for 1,19,64,000 Rights Equity Shares, 10 Applications for 78,000 Rights
Equity Shares were rejected due to technical reason as disclosed in the Letter of Offer. The total number of valid Applications received
were 102 Applications for 1,18,86,000 Rights Equity Shares, which was 154.48% of the number of Rights Equity Shares under the Issue.
The Basis of Allotment finalized on Thursday, February 23, 2023, in consultation with the Lead Manager, Registrar to the Issue and
National Stock Exchange of India Limited (“NSE”), the Designated Stock Exchange. The Board of Directors allotted 76,94,000 Rights Equity
Shares to the successful applicants on Thursday, February 23, 2023. In the Issue no Rights Equity Shares have been kept in abeyance. All
valid Applications after technical rejections have been considered have been considered for allotment.

1. Information regarding total Applications received (including ASBA Application):

Category Applications Rights Equity Shares applied for Rights Equity Shares allotted
Received
Number % Number Value (X) % Number Value (X) %
Eligible Equity
83 74.11 1,06,38,000 10,63,80,000 88.92 73,70,000f 7,37,00,000 95.79
Shareholders
Renouncees 29 25.89 13,26,000 1,32,60,000 11.08 3,24,000 32,40,000 4.21
Total 112 100.00 1,19,64,000 | 11,96,40,000 100.00 76,94,000( 7,69,40,000 100.00
2. Summary of Allotment in various categories are as under:

Applicants Number of valid No. of Rights Equity Shares No. of Rights Equity Shares Total Equity
applications received accepted and allotted accepted and allotted against Shares accepted
(after technical against Rights Entitlement valid additional shares and allotted
rejections) (A) (B) (A+B)
Eligible Equity 83 66,24,000 7,46,000 73,70,000
Shareholders
Renouncees 19 3,24,000 - 3,24,000
Total 102 69,48,000 7,46,000 76,94,000
Intimation for Allotment / refund / rejection cases: The dispatch of allotment advice cum refund intimation and intimation for rejection,

as applicable, to the Investors will be completed on or about Tuesday, February 28, 2023. The instructions to SCSBs for unblocking
of funds were given on Thursday, February 23, 2023. The listing application has been submitted to NSE on February 23, 2023 and
approval is expected from exchange on or about Monday, February 27, 2023. The credit of Rights Equity Shares in dematerialised form
to respective demat accounts of Allottees will be completed on or about Tuesday, February 28, 2023 by CDSL and NSDL respectively. For
further details, see “Terms of the Issue - Allotment advice or refund / Unblocking of ASBA accounts” on Page 135 of the Letter of Offer.
The trading in fully paid -up Equity Shares issued in the Rights Issue shall commence on NSE under ISIN - INEOIGO01011 upon receipt of
trading permission. The trading is expected to commence on or about March 02, 2023. Further, in accordance with SEBI circular bearing
reference - SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, the request for extinguishment of Rights Entitlements has been
sent to NSDL & CDSL on Thursday, February 23, 2023.

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED
FORM

DISCLAIMER CLAUSE OF THE SEBI: It is to be distinctly understood that the submission of the Letter of Offer to SEBI should not in any
way deemed or constructed that the Letter of Offer has been cleared or approved by SEBI. The investors are advised to refer to the
Letter of Offer for the full texts as provided in “Other Regulatory and Statutory Disclosures - Disclaimer Clause of SEBI” on page 107 of
the Letter of Offer.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or
construed that the letter of offer has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the
contents of the LOF. The investors are advised to refer to the LOF for the full text of the “Disclaimer Clause of BSE” on Page 108 of the LOF.

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE
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I DESTINY LOGISTICS & INFRA LTD

375, Dakshindari Road, Kolkata — 700 048,
West Bengal, India

Telephone: +91 9836000343

E-Mail ID: cs@destinyinfra.in

Website: www.destinyinfra.in

Contact Person: Mr. Mustafa Rangwala
CIN No: L63090WB2011PLC165520

FINSHORE MANAGEMENT SERVICES LTD

“Anandlok”, Block-A, 2" Floor, Room No. 207, 227 A.J.C
Bose Road, Kolkata-700020, West Bengal

Telephone: +91 33 2289 5101/ +91 33 4603 2561
Email Id: ramakrishna@finshoregroup.com

Website: www.finshoregroup.com

Investor Grievance Email Id: info@finshoregroup.com
Contact Person: Mr. S. Ramakrishna lyengar

SEBI Registration No: INM000012185

CIN No: U74900WB2011PLC169377

CAMEO CORPORATE SERVICES LIMITED

“Subramanian Building”, No. 1, Club House Road, Chennai
- 600 002, Tamil Nadu, India

Telephone: +91 44-40020700 / 0710 / 0706 / 0741

Email; priya@cameoindia.com

Investor Grievance Email: investor@cameoindia.com
Contact Person: Ms. K. Sreepriya,

Website: www.cameoindia.com

SEBI Registration Number: INRO00003753

CIN No: U67120TN1998PLC041613
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Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matter.
All grievances relating to the ASBA process may be addressed to the Registrar, with a copy to the SCSBs, giving full details such as
name, address of the Applicant, contact numbers, e-mail address of the sole / first holder. folio number or demat account number,
number of Rights Equity Shares applied for, amount blocked, ASBA Account number and the Designated Branch of the SCSBs where
the Application Form or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the
acknowledgement. For details on the ASBA process, see “Terms of the Issue” on page 112 of the Letter of Offer.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR
THE BUSINESS PROSPECTS OF THE COMPANY.
For Destiny Logistics & Infra Limited
Sd/-
Mr. Mustafa Rangwala
Company Secretary and Compliance Officer
Place: Kolkata
Date: February 24, 2023

Disclaimer: Our Company has filed the Letter of Offer with the Securities and Exchange Board of India and the Stock Exchange, i.e.,
(“NSE”).The Letter of Offer is available on website of the Stock Exchange where the Equity Shares are listed i.e., www.nseindia.com,
the website of the Lead Manager to the Issue and Registrar to the Issue at www.finshoregroup.com and www.destinyinfra.in Potential
investors should note that investment in Equity Shares involves a high degree of risk and for details relating to the same, see the section
titled “Risk Factors” on page 17 of the Letter of Offer. This announcement has been prepared for publication in India and may not be
released in the United States.

Ahmedabad
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(Thiz is a Public Announcement for information purpozes only and not for publication or distribution and iz not an Ofier Document)

winsor ALAN SCOTT INDUSTRIESS LIMITED

Alan Scoft Industriess Limited (CIN: L33100MH1994PLCOTET32) was incorporated on February 22, 1994, under the Companies
Act, 1956 in the name and Style as Suketu Fashions Limited as a Public Limited company in the State of Maharashtra. The
Company obtained the Certificate of Commencement of Business on March 9, 1994 from the Registrar of Companies,
Maharashtra, Mumbai. The Company changed its name from Suketu Fashions Limited to Alan Scott Industries Limited and a
frash Certificate Incorporation was issued by the Registrar of Companies on Qctober 24, 1997, The nama was again changed to
Alan Scott Industriess Limited and a fresh Certificate of Incorporation dated September 9, 2006 was issuad by the Registrar of
Companies, Maharashtra. The Company made its maiden public issue in August 1994 and got listed on the OTC Stock Exchange
of India. The Registered Office of the Company is situaled at Unit no. 302, Kumar Flaza, 3rd floor, Mear Kalina Masijid, Kalina
kurla Road, santacruz (East), Mumbai - 400029, Maharashira, India. For details of changes in name and registered office of our
Company, see 'General Information’ beginning on page 45 of the Draft Letter of Offer.
Repgistered Office: Unit no. 302, Kumar Plaza, 3rd Floor, Near Kalina Magjid, Kalina Kurla Road, Santacruz (East),
Mumbai — 400029, Maharashtra, India | Contact Number: +91-22-681786000 / +91-22-61785001
Contact Person: Miss Sneha Upendra Shukla, Company Secretary and Compliance Officer
E-mail Address: alanscoticomplianceagmall.com | Website: wwwithealanscott.com
Corporate Identity Number: L33100MH1934PLC0T6732

THE PROMOTER OF OUR COMPANY 15 SURESH PUKHRAJ JAIN

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS ALAN SCOTT INDUSTRIESS LIMITED

RIGHTS ISSUE OF UP TO 18,25,377 (EIGHTEEN LAKHS TWENTY-FIVE THOUSAND THREE HUNDRED AND SEVENTY-SEVEN)
PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥10.00/- (RUPEES TEN ONLY) EACH OF OUR COMPANY (THE 'RIGHTS
EQUITY SHARES') FOR CASH AT A PRICE OF ¥30.00/- (RUPEES THIRTY ONLY) PER RIGHTS EQUITY SHARE (INCLUDING A
PREMIUM OF ¥20.00/- (RUPEES TWENTY ONLY) PER RIGHTS EQUITY SHARE) AGGREGATING UP TD T547.61/- LAKHS* DN
A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHT EQUITY
SHARE FOR EVERY 1 (ONE) EQUITY SHARE HELD BY THE ELIGIELE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS
Egrtr.k 2023 (THE "ISSUE"). FOR FURTHER DETAILS, SEE 'TERMS OF THE ISSUE’ BEGINNING ON PAGE 202 OF THE DRAFT
ER OF OFFER. THE RIGHTS ISSUE PRICE IS 3 (THREE) TIMES THE FACE VALUE OF THE EQUITY SHARES.
*Assuming ful! subscription and raceipt of alt Cal Monjes with respact to Rights Equily Shares,

| TERMS OF THE ISSUE
{Amount Payable Per Right Equity Share Face Value | Premium Total Percentage of Right Issue Price
| On Application T3.50/- T6.50- | T10.00/- 33.23%
Two or more calls, subsequent calls as may be ' ¢ &
determined by the Board/ Committes ¥6.30/- T13.50/- | T20.00/- 66.67%
{ Total 10.00/- T20.00/~ | *30.00/- 100.00%

This public announcement is being made in compliance with the provisions of Regulation 72 (2} of the Secunfies and
Exchanoe Board of India {lssue of Capital and Disclosure Requirements), 2018 as amended ('SEBI ICDR Regulations”)i"Public
Announcement’) to state that Alan Scott Industriess Limited is proposing, subject 1o requisite approvals, market conditions, and
other considerabions, for isswe of Equity Shares on rights basis and has on Friday, February 24, 2023, filed the Draft Letter of Offer
('DLoF'} with BSE Limited, the stock exchange on which the Equity Shares of the Company are presendly listed (*BSE’). Since
the size of the Issue is less than 75,000 Lakhs (Rupees Filty Crores Only), as per the SEBI (ICDR) Requiations, the Draft Letter
af Offer has not been filed with the Securties and Exchange Board of India ("SEBI') nor SEBI shall issus any obsarvation on the
Draft Lettar of Dffer,
This Public Announcement has been prepared for publication in India and may not be released in any other jurisdiction, Please note
that the distribution of the Draft Letter of Offer and the Issug of Equity Shares on a rights basis 1o parsons in certain jurisdictions
outside India may be restricted by legal requirements prevailing in those jurisdictions. Accordngly, any persan who acquires Rights
Entiflements or Rights Equity Shares will be desmed to have daclarad, warranted, and agreed that at the fime of subscnbing to the
Rights Equity Shares ar the Rights Entiltements, such parson is not and will not be in the United States and/or in other restricted
jurisdictions. The Right Shares of the Company have not been and will not be registerad under the United States Securities Act of
1933, as amended ("Securities Act’), or in any other jurisdiction which have any restrictions in connection with offering, issuing,
and allotting Right Shares within its jurisdiction and’or to its citizens. The offering to which the Draft Latter of Oer relates is not
and under no circumstancas is to be construed as, an offering of any Right Shares or Rights Entitlements for sale in the United
otates or amy other jurisdiction other than India or as a solicitation therein of an offer fo buy any of the said Right Shares or
Rights Entitlement,
Invastment in equity and equity related securities involves a degree of risk and investors should not invest any funds in this lssue
unlass they can afford to take the risk of losing thelr investment. Investors are advised 1o read the risk factors carefully before
taking an mvestment decision in this Issue. For taking an investment decision, investors must rely on their own examination of
our Company and this Issue including the risks involved. The Right Shares have not been recommended or approved by SEBI nor
does SEBI guarantee the accuracy or adequacy of the Draft Letter of Offer. Invastors are advised fo refer fo the section tifed "Risk
Factors’ beginning on page 24 of the Draft Letier of Offer befora immstin? in the lssuea.
Enr details nn1 %1& share capital of our Comipany, please refer to the section titled “Capital Structure’ beginning on page 50 of the
raft Letter of Oifer.
Note: Capitalized terms not defined herein shall have the same meanings ascribed fo such ferms in the Draft Letfer of Offer

REGISTRAR TO THE ISSUE
PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED
Linit No. 9, Ground Floor, Shiv Shakti Industrial Estate, J. R. Boricha Marg, Lower Parel East,
Mumbai - 400011, Maharashira, India | Contact Details: + 91-22-2301-2518 / 6761
E-mail ID; supporti@purvashare.com | Website: waww purvashare.com
Investor grievance e-mail: supportd@purvashare com
Contact Person: Ms. Deepali Dhuri | SEBI Registration Number: [NBODO0D1112
Corporate Identitication Number: UG7120MH1993FTCO74079

Disclaimer: Alan Scoft Industriass Limifed is proposing, subfect fo the receipt of raquisite aporovals, markel comditions, amd
other considerations, fo make & night issue of its Equity Shares amd has fed the Draft Letter of Offer with BSE Limifed. The Dralt
{etter of Offer is avalable on B5E website af wwwbsendia. com. Investors showd note that investment in Equily Shares involve &
high degree of risk and for details relaling fo the same, see the section titled 'Risk Factors' on page 24 of the Drait Leffer of Difer,
On behalf of the Board of Directors of Alan Scott Industriess Limited
Sd/-

Suresh Pukhraj Jain

Managing Director

Place: Mumbai
Date: Friday, February 24, 2023
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NAVI AMC LIMITED

(FORMERLY KNOWN AS ESSEL FINANCE AMC LIMITED)
Registered Office: 'AMR Tech Park’, Ground Floor, Municipal! Khata No B26/792/46/23M1/24/1, T
Hongasandra Village, Hosur Road, Bangalore KA 560068 1IN 2.
Tel; D80 45113444, Toll free no, 1800 103 8599
Website: waw. navimutualfund.com, Email: mfilnavi.com

CIN: Us5990KAZ009PLC 165296

MUTUAL FUND

FORM-A
PUBLIC ANNOUNCEMENT
Under Regulation 9 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF VALUE DIRECT
COMMUNICATION PRIVATE LIMITED
(Under Corporate Insolvency Resolution Process)

RELEVANT PARTICULARS
Name of corporate debtor Value DirectCommunication Private Limited

Date of incorporation of corporate debtor | 15/03/2010

3. | Authority under which corporate debtor 1§ ROC—MUMBAT
incorporated / registered

Extension of New Fund Offer (NFO) Period for

4| Corporate Identity No. 7 Limited Liability| " U74990MH201T0PTC200916
Identification No. of corporate debtor

Navi ELSS Tax Saver Nifty 50 Index Fund

5. Address of the registered office and Office No.1606 to 1609, 16th Floor, Rupa

Thea NFO for Mavi ELSS Tax Saver Nifty 50 Index Fund is open for a period of 15 days till February 28, 2023.
Fursuant to SEBI Circulars dated March 15, 2010, New Fund Offer for an ELSS scheme can be open

for 30 days.

Y 7. Estimated date of closure of insolvency| 22/08/2023 (180 days from the date 0
In line with the above, the closing date for the NFO of Navi ELSS Tax Saver Nifty 50 Index Fund has been resolution process Intimation of orderto Insolvency Professional)
extended from February 28, 2023, to March 15, 2023. An addendum regarding the same has been uploaded 8 Name and Tegistration number of the M. Hitesh Kothari

on the website of Navi Mutual Fund and is available at hitps:{/navi. com/mutual-fund
Accordingly, thae NFO of Navi ELSS Tax Saver Nifty 50 Index Fund will close for subscnption on March 15, 2023,

Place: Bengaluru
Date: February 24, 2023

principal office (if any) of corporate debtor | Solitaire Millenium Business Park, Mahape
NaviMumbai, Thane-400710, Maharashtra

6. | Insolvency commencement date i 23/02/2023NCLT Order Dated 17/02/2023
respect of corporate debtor Order Communicated on 23/02/2023)

insolvency professional acting as interiml Registration No :- IBBI/IPA-002/IP
resolution professional N00324/2017-18/10929

9. Address and e-maif of the interim resofutionOffice no. 208, BSE Buifding, Datai-Street
For Navi AMC Limited professional, as registered with the Board | Mumbai Fort-400001
Sdl- hiteshkotharics@gmail.com

Authorized Signatory 10.1"Address and e-mail to be used fof TA, Satya Apartment, Opp. Kandival

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY. "

Rk

FORM A
PUBLIC ANNOUNCEMENT

(Under Reguiation & of 1ha Insoksancy and Bankruptcy Board of india
{Irmchrency Aesclution Process for Corparate Persons] Aeguiations, 2015

FOR THE ATTENTION OF THE CREDITORS OF
VIRAAJ PROJECTS (INDIA) PRIVATE LIMITED
RELEVANT PARTICULARS

1.| Name of comorate dettor | \IRAA PROJECTS (INDWA) PRIVATE LIMITED
2. | Date of Incomporation of corporate debitor | G7th March 2001

3. [ ALy urder which corporale deblor | RO, Pune
| is Incorponated | registered |
4, | Corporate |denfity Mo/ Limiied Lianity | UdS101PR2001PTO B335

| Ibantification Ma, of cormporate deibbor

5. | Address of the registered ofice and | 211, Nilanjal Scciety, Bhushan Aprs Kalyvani Nagsr

JIKTNDUSTRIES CIMTTED

CIN: L65990MH1990PLC056475
Regd Office: PADA NO. 3, BALKUM VILLAGE, THANE (WEST), MUMBAI-400608.
Tel. +91-22-2542 — 6356 Email ID: admin@jik.co.in, Website: www.jik.co.in

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

The Members are hereby informed that the Company has completed dispatch of postal ballot
notice on February 24, 2023 for seeking approval of members for the agenda items mentioned
below, in compliance with the General Circular No. 14/2020 dated April 8, 2020, and General
Circular No. 17/2020 dated April 13, 2020 read with General Circular No. 10/2022 and 11/2022
dated December 28, 2022 issued by the Ministry of Corporate Affairs, only through electronic
mode to those Members whose e-mail addresses are registered with the Company/Depositories
and whose names are recorded in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, February 17,2023 (“Cut-off date”).
Agenda ltem(s):
To approve the dilution of stake in | A and I C Private Limited, subsidiary of the Company.
To approve the dilution of stake in Shah Pratap Industries Private Limited, subsidiary of the Company.
To consider and approve, appointment of M/s. H.G Sarvaiya & Co. as Statutory Auditors of the Company.
To consider and approve, appointment of Mrs. Sunita Himanshu Shroff (DIN: 009820138) as Non-
Executive Independent Director of the Company.
5. To consider and approve, appointment of Mr. Surendra Gurav (DIN: 00485016) as Non-Executive
Director of the Company.
6.  Toconsider and approve, appointment of Mr. Satishchandra Parmar (DIN: 10041501) as Non-Executive
Director of the Company.
The Company has engaged the services of NSDL to provide remote e-voting facility to its members.
The remote e-voting period commences from on February 25,2023 from 9.00 a.m. (IST) and
ends on March 26, 2023 at 5.00 p.m. (IST). The e-voting module shall be disabled/blocked by
NSDL thereafter. Voting rights of the Members shall be in proportion to the shares held by them in
the paid-up equity share capital of the Company as on Friday, February 17, 2023 (“Cut-off date”).
Communication of assent or dissent of the Members would take place only through the remote e-
voting system.
Members are further requested to note that once the vote on a resolution is cast by the member, he
shall not be allowed to change it subsequently or cast the vote again. Further, any voting by electronic
means shall not be allowed beyond 5.00 p.m. (IST) on March 26, 2023.
Notice shall be available on the Company’s website i.e www.jik.co.in, website of Stock Exchange
i.e. BSE Limited at www.bseindia.com and NSE Limited at www.nseindia.com and on the website
of National Securities Depository Limited (NSDL) at www.evoting.nsdl.com.
The Board of Directors of the Company has appointed Mr. Omkar Dindorkar (Certificate of Practice
No. 24580), orin his absence, Ms. Deepti Kulkarni (Certificate of Practice No. 22502), Partners of
M/s. MMJB & Associates, Practicing Company Secretaries, for conducting Postal Ballot e-voting
process in a fairand transparent manner.
In case of queries, members may referto the Frequently Asked Questions (FAQs) for members and
e-voting user manual for members at the Downloads Section of www.evoting.nsdl.com, oremail at
evoting@nsdl.co.in, Tel: 1800-222-990 for any grievances connected with the voting by electronics
means.

il

For JIK Industries Limited
Sd/-

Date: February 25,2023 Rajendra Parikh - Director

principal office {f any) of corporaie Puna Pune bMH 211014 1IN
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(This is a public announcement for information purpose only and not an offer document and does not constitute an invitation or offer
fo acquire, purchase or subscribe to securities. Not lor release, publication or distribution, directly or indirecily, oulside India)

SAKUMA EXPORTS LIMITED

Corporate Identification Number: L51909MH2005PLC155765

resolution prolessional, as registered
| with tha Board

Opp Sora Lidyog, Ardheni East Murmba Subturban,
| Maharashira 40006
Errl  aniljhumihasalamamail oom

10, Ackress and e-mail 1o be wsed o | 1221, Maksr Charmber W, Nariman Peint,
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| resohdion professional |- Emal : ipsvraprojectsndai@gmail com
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Motice is hameby given that the MNatonal Company Law Tribunal has ordered the
commencament of a comporate insolvency resolution process of tha Viraaj Projects (India)
Prriseatiz Limibid an 178h Februany 2023

The credilors of Viraaj Projecis (India) Private Limited, are hereby called upon 1o submit their
cdairmg with proad on or before 05th March 2023 ta the interim resoluticn professional at the
eddress mentioned againslentry Mo, 10

The financial creditors shall submit thair claimz with proof by electronéc maans onby. All othar
cradiars may submit the claims with proofin parson, By post or by elecbronis maans

A financial credlor belanging 10 a class, as hsted against e entry Mo, 12, shall indicala il
cheice ol authoriged I'I‘.':I:II'E'EE'I"I'IE“'.l'& Iram amang tha thres il'lg-ﬂq-'u'l!'-".ﬂy' |"_‘1'C-1E'35il}r'|3|5- ligkesd
EgEII'IEIZ ‘E*"'-':I'!,l M0 13 to ect B8 authonsed representabyese of the class [E-ﬂl'EC"j' I:iﬂ.EE_I In Foem
Ca,

Submission of talse or misksading proofs of claim shall attract panaltias
E’dl"
Kr, Anil Jitendra . Jhumkhawala
Interim Resolution Professional
IBEI Ragistration No.; IBEIIPA-GGETP-HO0423/ 2070 9-2020/1 2685
AFA; AARM2EEG02/121223/202465Valid ill 12th Decembar 2023

Date; 25.02.2023
Place ; Maumbbai

FORM A
PUBLIC ANNOUNCEMENT

{Linder Regulation & of the insohancy and Benkruptoy Board of India
{Insotvency Resoiution Procass for Congorate Personsh Ragulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

SITI NETWORKS LIMITED

: RELEVANT PARTICULARS
1. | Marme of componse debior S8 Nebwvorks Limiad
z :EI.'IJEIZ.:lf.iI'l'_'l:ii'F:II:I!Tﬁl':I'I ol cowporahs cebior 24 M'l.r-:.."-.fE(_'H'Ii :
2| Autharity Lnder which compornale dettor | Companies Act, 1956
i% noorporated | megistend
4. | Corpornie ety Mo,/ Limied Liabity
| Ienkihication MNo. of coporate deblor |
& | Address of the regsiened officn ard Registered office: Linit Mo, 38, 151 Floor A 'Wing
prrcipal office [ amd of corponale Wadhu Industrial Estate, BB, Marg,
cletrior ‘Wiorll Mumbai - 400013
Principal Office: Lipper ground fioon, FC-19 & 20
| Sector -16A, Film City. Noida - 201301
Hom'ble MOLT order dafad 25nd Febnusry 2023

| RO HEEPLC BT

6. | Irsobency commencemant dake in
|respact of corporaie debior :
7 | Estimaind date of desam of insohency
& | Mama and registration numoer of tha
insnivency professonal acing as
| imberim resobtion professional
o, | Addmss and el of the inlenm
respiution professonal, a5 regisened

| 21t August 2023 (180th day from the datia of
| CRP order)

Rohit Mefra

B PA-001 - POOTIEV20 7-18(1 1374

| Adelress: Tower A-3408, Obenol Woods, Obaroi
Garcen City, Gonagaon Easl, Murnbai. 400083

[ with the Board | E=rril: rebilmehraghorral.com

| 101 Addmess. and samal to ba used for Address: Lpper ground llear FC-19 & #0,
corespondence with the menim Sector -168, Film City. Moida — 201307
resclution professionsl E-mail; ip smi@in ey com and
, | ipstinetworsiEgmail com

|11, Last date for submisson of claims | DEsh March 2023

| 12| Classas of crediors. f any, under Mot Appicabia
clausa () of sub-section (64] of secon
21, pecarained by the intanm resolation

| _|prafessiona .

| 15 Mames of Inschency Professionaks Mot Applcabia
idantifiad 10 act 6 Authonsed
Rapresentative of cradiiors in & cess

___{{Thres rames for sach clese)

14 {a} Aelevarm Foms and
i) Dietsils of authonzed rapresentatves
are avalabie at _

| Wt link: hiftps:/fibte gowinhoma townioads
Physical Acdress: Mot Apphcable

Motea s he-ret-:.- given that the MNational ‘::--::Il'ﬂ,'.'.'lﬂ.['l!.I Law Tribunal has ordered the
commencemient of a corporate insohency resolution process of Sili Networks Limited on Znd
Febnuary 2023,
The creditors of Sili Netwarks Limiled, ane heraby callied upon 19 submit their claims with prool
an or bedorg 0BLh March 2023 10 tha Inlenim resclution profasssonal 81 the eddrass meniicnad
aigain S8 enry Mo, 10
The financdal creditors shall submit ther claims with I:IT-DD'i h'.-' glacironic magns Ell'lrl.' All caher
cradilars midy sube the clairms with prood in parson, by past o by elecinonic rmsans,
& fmancia! craditor bedonging 1o & class, as listad against tha entry Ko, 12, shak indicate s
chaice ol adhorizad representative ram among the thréee insolvency prolessionals listed
against entry Mo 13 to act as authorized representative of tha class in Form CA, (curmantly nod
applicable).
Eg?ntssinn of {alsa or misleading proofs of claim shall attract penalties
)=
Mame and Signature of
Interim Rasalution Praf@ssianal: Rahit dahira
Intarim Aesolution Professional
Aeg Mo IBEIIPA-001 /IP-F00792017-18/1 1374
Address: Tower A-34003. Cheroi Woods, Oberc Gargen Cay,
Bar nEas1, Murnbal- 400063

Dt ard Place: 2hith Februang 2023, Mumbai

Dur Company was initially formed as a parinership firm in the name of Sakuma Exports on December 1, 1998 at Mumbai and was
subsequently converted info a Public Limited Company under Part KX of the Companies Act, 1956 with the name of Sakuma Exports
Limitad vide Certificate of Incorporation dated August 31, 2005 and date of certificate of commeancement of business seplember 05,
2005 issued by Registrar of Companies, Maharashira. For getails of changes in the registerad office of our Company, please refer to the
chapter entifled ‘General Information’ beginning on page no. 33 of the Draff Latter of Offer.
Registered OMlce: Aurws Chambar, A 301-202, Naar Mahindra Tower, 5 5 &mrufwar Lane, Wordi-400013, Mumbal
Maharashira, India; Tel. No.; +971 22 24999021 22; Email; companysecretary@sakumasxporisitd. com;
Websile: www.sakumaexportitd.com; Contact Person: Ms. Khyati Bipin Jobanputra, Company Secretary & Compliance Officer

PROMOTERS OF OUR COMPANY:
MR. SAURABH MALHOTRA and MRS. KUSUM CHANDER MOHAN MALHOTRA

ISSUE OF UP TO [e] EQUITY SHARES WITH A FACE VALUE OF RE. 1.00 EACH ("RIGHTS EQUITY SHARES™) OF OUR COMPANY
FOR CASH AT A PRICE OF [®] EACH INCLUDING A SHARE PREMIUM OF [®] PER RIGHTS EQUITY SHARE (*ISSUE PRICE") FOR
AN AGGREGATE AMOUNT UP TO Rs. 200.00 CRORES* OM A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR
COMPANY IN THE RATIO OF [e] RIGHTS EQUITY SHARES FOR EVERY [«] FULLY PAID-UP EQUITY SHARES HELD BY THE
ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS OM [] DAY, [®] (THE "ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES |5 [] TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE “TERMS OF THE
ISSUE"™ ON PAGE179.

* Assuming full subscription, Subject o finalization of the Basis of Allotmants

This public announcement is being made in compliance with the provisions of Requlation 72(2) of the Secunities and Exchange Bozrd
of India (|ssue of Capital and Disclosure Requirements) Regulations, 2018 as amended (tha “3EBI ICOR Regulations™) and to state that
Sakurna Exports Limited is proposing, subject to requisite approvals, market conditions and other conssderations, an issue of aquity
shares to its equity shareholders on rights basis and has filed the Draft Letter of Offer ("DLOF™) dated February 23, 2023 with the
sacurities and Exchange Board of India ("SEBF) Mumbai Office through the SEBI Intermediary Porfal at hitps://siportal. sebi.govin, in
accordance with SEBI circular dated January 19, 2018 bearing reference number SEBLHO/CFDYDIL1/CIR/P/2018/011.

Pursuant to the Regulation 72(1) of the SEBI ICDR Regulztions, the DLOF filed with BSE, MSE and SEBI is open for public comments, if
any, Tha DLOF is hostad on respective websites of SEBI-www. sabi.gov.in, recognised stock exchanges where the equity shares of the
Company are listed i.2. BSE at www.bseindia.com, NSE at www.nsaindia.com and weabsite of the Sole Lead Manager .. First Qverseas
Capital Limited at www.toclin. All members of the public are hereby invited to provide their comments on the DLOF to SEBI with respect
to the disclosures made in the DLOF. The public is requested to send a cogy of the comments to SEBI, to the Company and to the Lead
Manager to the issee at their respective addresses mentioned herein. All comments must be received by the Company or by the Lead
Manager on or before 05,00 p.m. on the 215'{Twenty First) day from the aforementioned date of filing the DLOF with SEBIi.e., March 17,
2023.

This announcament has bean preparad for publication in India and may not be released in any other jurisdiction, Please note the
distribution of the DLOF and issue of equity shares on rights basis 10 person in certain jurisdictions outside India may be restricted by
legal reguirements prevailing in those jurisdictons. Accordingly, any person who aoguires Rights entitement or Rights Equity shares
will be desmed to have declared, warranted and agread that at the time of subscribing for the Rights Equity Shares or the Rights
Entitlernents, such parson is not and will not be in the United States andor in the restricted junsdictions, The Rights Equity Shares of the
Cormpany have not bean and will not be ragisterad under the United States Securtias Actof 1933, as amendad (the “Securities Acl”).
orin any other junsdiction which kave any rastrichons in connection with offaring, issuing and allotting Rights Equily Shares within s
jurisdictions, and/or to its citizens. The offering to which the DLOF refates is not, and under no circumstances is to be construed as, an
pffering of any Rights Equity Shares or Rights Entitlements for sabe in the United States or any other jurisdiction other than India or as a
solicitation therain of an offer to buy any of the said Rights Equity Shares or Rights Entitiements,

Investrent in equity and equity related securities imviolve a hiogh degree of risk and imvestors. should not invest any funds in this Issue
unless they can afford 1o take tha risk of losing thair investiment, lnvestors are advised to read the risk factors carefully bafora taking an
investmeant decision in this Issue. For taking an imvestmeant decision, Investors must rely on their own examination of our Company and
the Issue inchuding the risks ivolved. The securties being offered in the Issue have not been recommended or approved by SEBI nor
does SEBI guaraniee the accuracy or adequacy of the DLOF. Specific attention of the investors is invited to the section fitled "Risk
Factors" baginning on page 20 of the DLOF before making an investment in the Issee,

For defails of the share capital of the Company, see Capital Structure on page no. 45 of the DLOF The Eabdity of the members of our
Company is limited.

The existing Equity Shares are listed on NSE and BSE.

NOTE: All capitalized terms used herein and not specifically definad shall have tha same meaning as ascribed to them inthe DLOF

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

Bigshare Services Pvt, Ltd.

BIGSHARE SERVICES PRIVATE LIMITED
&6-2, Bih Flpor, Pinnacle Business Park,
Mahakali Gaves Road, Mext to Ahura Cenire,
Andheri East, Mumbai - 400 093, Maharashira, India
Telephone: +91 22 62638200
Email: rightsissusbigsharednline. com
Investor Grievance Email: investorEbigshareoniine.com
Website: www.bigshareonline.com
SEBI Registration Number: (NROOO001385
Contact Person: Mr. Vijay Surana

FIRST OVERSEAS CAPITAL LIMITED
1-2 Bhupen Chambers, Dalal Sireet, Fountzin,

Mumbai = 400 0071, Maharashira, India

Tel Mo.: +91 22 4050 2934
Email: malai@focl. iy rushabhafoclin
Investor Grievance Email; investorcomplaintsi@foclin
Website: www.foclin

SEBI Registration Mo INMOOOOO3GT 1

Contact Person: Mala Sonejll Rushabh Shroff

For Sakuma Exporis Limited

On behall of the Board of Directors
Date: February 24, 2023 gd/-

Place: Mumbai Managing Direclor

Disclaimer: Sakuma Exporis Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite
approvals, market conditions and other considerations. to isswe its equity shares on righis basis and has filed a DLOF with the SEBIL. The
DLOF shall be available on the respective weabsites of SEBI a1 www.sebigovin, Sole Lead Manager at www.foclin, BSE at
www.bseindia.com, NSE at www.nsaindia.com and website of the Issuer Company al www.sakumaexportitd. com. Investors should
note that invastmant in Equity Sharas involves a high degrae of risk and invastors should refer to and rely on the DLOF incleding the
section "Risk Factors™ beginning on page 20 of the DLOF before making aninvestmeant inthe Issue.
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correspondence with the interim resolutioy MTNL Building,S. V, Road, Kandival
professional (W), Mumbai-400 067

cirp.valuedirect@gmail.com

09/05/2023 1.e. 14 qays from the date 0
Intimation of orderto Insolvency Professional
12, Classes of creditors, ifany, underclause (byol NIL (As per information with IRPtil|
sub-section (6A) of section 21, ascertained  date)
by the interim resolution professional
T3. 1 Names of Insolvency Professionals identified Not Applicable
acceptance of advertising toactasAuthorised Representative of creditors
copy, itis not possible to verify ina class (Three names for each class)

its contents. The Indian | |74 {a) RelevantFormsand WebTink--

Express (P) Limited cannot be (b) Details of authorized representativeq https://ibbi.gov.inlhome/downloads
held responsible for such areavailable at: Physical Address: Kindly Refer to Address
contents, nor for any loss or atpointno. 10.

damage incurred as a result of NOGTICE s hiereby given that the National Company Law Tribunal has ordered the commencemen

transactions with companies, of a corporate insolvency resolution process of Value Direct Communication Private Limited

associations or individuals | | o23/02/2023 (Order Dated 17/02/2023, Order copy communicated freceived on 23/02/2023).
advertising in its newspapers The creditors of Value Direct Communication Private Limited, are hereby called upon to submit

or Publications. We therefore their claims with proof on or before 09/03/2023 to the interim resolution professional at the

recommend that readers . .

make necessary inquiries address mentioned againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other

before sending any monies or
gany creditors may submit the claims with proofin person, by post or by electronic means.

entering into any agreements e : . . .
yering Into any ag . Submission of false or misleading proofs of claim shall attract penalties.
with advertisers or otherwise

acting on an advertisement in
any manner whatsoever.

Last aate for submission of claims

\VIPOR AY\\

Whilst care is taken prior to

SdA
CS Hitesh Kothar
(Interim Resolution Professional

Date: 24.02.2023
Place : Mumbai

This is an Advertisement for information purpose only and not for publication or distribution or release directly or indirectly outside India
and is not an offer document announcement. All capitalized terms used and not defined herein shall have the same meaning ascribed to
such terms in the Letter of Offer dated January 20, 2023 (the “Letter of Offer” or “LOF”) filed with the National Stock Exchange of India
Limited (“NSE”) and Securities and Exchange Board of India (“SEBI”).

St
DESTINY LOGISTICS & INFRA LIMITED

(Erstwhile known as Destiny Logistic Limited)
Our Company was originally incorporated as “Destiny Logistic Limited” having its registered office at 375, Dakshindari Road, Kolkata — 700
048, West Bengal, India on July, 28, 2011 vide certificate of incorporation bearing CIN. U63090WB2011PLC165520 under the provisions
of Companies Act, 1956 issued by the Registrar of Companies, West Bengal. Subsequently, the name of the company changed to “Destiny
Logistics & Infra Limited” vide fresh certificate of incorporation dated September 07, 2021. The Company got listed on Emerge Platform
of National Stock Exchange of India Limited w.e.f. October 13, 2021 and the CIN of the Company changed to L63090WB2011PLC165520.

CIN: L63090WB2011PLC165520
Registered Office: 375, Dakshindari Road, Kolkata — 700048
Corporate office: Unit No. 708, 7th Floor, ECO Centre, Block-EM-4 Sector-V, Salt Lake Kolkata — 700091, West Bengal, India
Tel No: +91 9836000343; Email: cs@destinyinfra.in; Website: www.destinyinfra.in
Contact Person: Mr. Mustafa Rangwala, Company Secretary and Compliance Officer

OUR PROMOTERS: (I) MR. JUGAL KISHORE BHAGAT AND (II) MRS. REKHA BHAGAT

ISSUE OF UP TO 76,94,000 EQUITY SHARES OF FACE VALUE OF X10/- (RUPEES TEN ONLY) (“RIGHTS EQUITY SHARES”) EACH AT A
PRICE OF X10/-PER EQUITY SHARE (“ISSUE PRICE”) FOR AN AMOUNT AGGREGATING TO X769.40 LAKHS ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHTS EQUITY SHARE FOR EVERY 1 (ONE) FULLY PAID-
UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, THAT IS ON FRIDAY, JANUARY 27, 2023
(“THE ISSUE”). FOR FURTHER DETAILS, KINDLY REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 112 OF
THE LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all investors for their response to the Issue, which opened for subscription on Wednesday,
February 08, 2023 and closed on Friday, February 17, 2023 and the last date for On-Market Renunciation of Rights Entitlements was
Monday, February 13, 2023. Out of the total 112 Applications for 1,19,64,000 Rights Equity Shares, 10 Applications for 78,000 Rights
Equity Shares were rejected due to technical reason as disclosed in the Letter of Offer. The total number of valid Applications received
were 102 Applications for 1,18,86,000 Rights Equity Shares, which was 154.48% of the number of Rights Equity Shares under the Issue.
The Basis of Allotment finalized on Thursday, February 23, 2023, in consultation with the Lead Manager, Registrar to the Issue and
National Stock Exchange of India Limited (“NSE”), the Designated Stock Exchange. The Board of Directors allotted 76,94,000 Rights Equity
Shares to the successful applicants on Thursday, February 23, 2023. In the Issue no Rights Equity Shares have been kept in abeyance. All
valid Applications after technical rejections have been considered have been considered for allotment.

1. Information regarding total Applications received (including ASBA Application):

Category Applications Rights Equity Shares applied for Rights Equity Shares allotted
Received
Number % Number Value (X) % Number Value (X) %
Eligible Equity
83 74.11 1,06,38,000 10,63,80,000 88.92 73,70,000( 7,37,00,000 95.79
Shareholders
Renouncees 29 25.89 13,26,000 1,32,60,000 11.08 3,24,000 32,40,000 4.21
Total 112 100.00 1,19,64,000 | 11,96,40,000 100.00 76,94,000| 7,69,40,000 100.00
2. Summary of Allotment in various categories are as under:
Applicants Number of valid No. of Rights Equity Shares No. of Rights Equity Shares Total Equity
applications received accepted and allotted accepted and allotted against| Shares accepted
(after technical against Rights Entitlement valid additional shares and allotted
rejections) (A) (B) (A+B)
Eligible Equity 83 66,24,000 7,46,000 73,70,000
Shareholders
Renouncees 19 3,24,000 - 3,24,000
Total 102 69,48,000 7,46,000 76,94,000

Intimation for Allotment / refund / rejection cases: The dispatch of allotment advice cum refund intimation and intimation for rejection,
as applicable, to the Investors will be completed on or about Tuesday, February 28, 2023. The instructions to SCSBs for unblocking
of funds were given on Thursday, February 23, 2023. The listing application has been submitted to NSE on February 23, 2023 and
approval is expected from exchange on or about Monday, February 27, 2023. The credit of Rights Equity Shares in dematerialised form
to respective demat accounts of Allottees will be completed on or about Tuesday, February 28, 2023 by CDSL and NSDL respectively. For
further details, see “Terms of the Issue - Allotment advice or refund / Unblocking of ASBA accounts” on Page 135 of the Letter of Offer.
The trading in fully paid -up Equity Shares issued in the Rights Issue shall commence on NSE under ISIN - INEOIGO01011 upon receipt of
trading permission. The trading is expected to commence on or about March 02, 2023. Further, in accordance with SEBI circular bearing
reference - SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, the request for extinguishment of Rights Entitlements has been
sent to NSDL & CDSL on Thursday, February 23, 2023.

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED
FORM

DISCLAIMER CLAUSE OF THE SEBI: It is to be distinctly understood that the submission of the Letter of Offer to SEBI should not in any
way deemed or constructed that the Letter of Offer has been cleared or approved by SEBI. The investors are advised to refer to the
Letter of Offer for the full texts as provided in “Other Regulatory and Statutory Disclosures - Disclaimer Clause of SEBI” on page 107 of
the Letter of Offer.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or
construed that the letter of offer has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the
contents of the LOF. The investors are advised to refer to the LOF for the full text of the “Disclaimer Clause of BSE” on Page 108 of the LOF.

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE
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i DESTINY LOGISTICS & INFRA LTD

375, Dakshindari Road, Kolkata — 700 048,
West Bengal, India

Telephone: +91 9836000343

E-Mail ID: cs@destinyinfra.in

Website: www.destinyinfra.in

Contact Person: Mr. Mustafa Rangwala
CIN No: L63090WB2011PLC165520

FINSHORE MANAGEMENT SERVICES LTD

“Anandlok”, Block-A, 2" Floor, Room No. 207, 227 A.J.C
Bose Road, Kolkata-700020, West Bengal

Telephone: +91 33 2289 5101/ +91 33 4603 2561
Email Id: ramakrishna@finshoregroup.com

Website: www.finshoregroup.com

Investor Grievance Email Id: info@finshoregroup.com
Contact Person: Mr. S. Ramakrishna lyengar

SEBI Registration No: INM000012185

CIN No: U74900WB2011PLC169377

CAMEO CORPORATE SERVICES LIMITED

“Subramanian Building”, No. 1, Club House Road, Chennai
- 600 002, Tamil Nadu, India

Telephone: +91 44-40020700 / 0710 / 0706 / 0741

Email: priya@cameoindia.com

Investor Grievance Email: investor@cameoindia.com
Contact Person: Ms. K. Sreepriya,

Website: www.cameoindia.com

SEBI Registration Number: INR000003753

CIN No: U67120TN1998PLC041613

Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matter.
All grievances relating to the ASBA process may be addressed to the Registrar, with a copy to the SCSBs, giving full details such as
name, address of the Applicant, contact numbers, e-mail address of the sole / first holder. folio number or demat account number,
number of Rights Equity Shares applied for, amount blocked, ASBA Account number and the Designated Branch of the SCSBs where
the Application Form or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the
acknowledgement. For details on the ASBA process, see “Terms of the Issue” on page 112 of the Letter of Offer.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR
THE BUSINESS PROSPECTS OF THE COMPANY.
For Destiny Logistics & Infra Limited
Sd/-
Mr. Mustafa Rangwala
Company Secretary and Compliance Officer
Place: Kolkata
Date: February 24, 2023

Disclaimer: Our Company has filed the Letter of Offer with the Securities and Exchange Board of India and the Stock Exchange, i.e.,
(“NSE”).The Letter of Offer is available on website of the Stock Exchange where the Equity Shares are listed i.e., www.nseindia.com,
the website of the Lead Manager to the Issue and Registrar to the Issue at www.finshoregroup.com and www.destinyinfra.in Potential
investors should note that investment in Equity Shares involves a high degree of risk and for details relating to the same, see the section
titled “Risk Factors” on page 17 of the Letter of Offer. This announcement has been prepared for publication in India and may not be
released in the United States.

ﬁ. . BENGALURU



{This is a Public Announcement for information purposes only and not for publication or distribufion and is not an Offer Document)

wanscor ALAN SCOTT INDUSTRIESS LIMITED

Alan Scoft Industriess Limited (CIN; L33100MH1994PLCOTE732) was incorporated on February 22, 1994, undar the Companies
Act, 1956 in the name and style as Suketu Fashions Limited as a Pubdic Limited mrggany in the State of Maharashtra. The
Company obtained the Certificate of Commencement of Business on March 9, 1994 from the Registrar of Companies,
Maharashira, Membai. The Company changed its name from Suketu Fashions Limited to Alan Scott Indusiries Limited and &
fresh Certificate Incorporation was issued by the Registrar of Companies on Qctober 24, 1997, The name was again changed to
Alan Scott Industriess Limited and a fresh Certificate of Im:ﬂrlauraﬂan dated September 9, 2006 was issued by tha Regisirar of
Companias, Maharashira. The Gc-miﬁan made its makden public issue in August 1994 and got fistad on the OTC Stock Exchange
of India. The Repgistered Office of the Company 1S situated at Unit no. 302, Kumar Faza, 3rd floor, Near Kalina Masjid, Kalina
Kurla Road, Santacruz (East), Mumbai - 400029, Maharashira, India. For detailz of changes in name and registered office of our
Company, s&8 'General Information” beginming on page £3 of the Draft Letter of Ofier.

Repistered Office: Unit no. 302, Kumar Plaza, 3rd Floor, Near Kalina Masjid, Kalina Kurla Road, Santacruz (East),
Mumbai - 400029, Maharashtra, india | Contact Number: +91-22-61786000 / +91-22-61786001
Contact Person: Miss Sneha Upendra Shukla, Company Secrefary and Gompliance Officer
E-mail Address: alanscoticompliance@gmail.com | Website; www.thealanscolt.com
Corporate Identity Number: L33100MH1994PLC0T 6732

THE PROMOTER OF OUR COMPANY 15 SURESH PUKHRAJ JAIN

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS ALAN SCOTT INDUSTRIESS LIMITED

RIGHTS ISSUE OF UP TO 18,25,377 (EIGHTEEN LAKHS TWENTY-FIVE THOUSAND THREE HUNDRED AND SEVENTY-SEVEN)
PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF T10.00/- (RUPEES TEN ONLY) EACH OF OUR COMPANY (THE ‘RIGHTS
EQUITY SHARES') FOR CASH AT A PRICE OF ¥30.00/- (RUPEES THIRTY DNLY) PER RIGHTS EQUITY SHARE (INCLUDING A
PREMIUM OF ¥20.00/- (RUPEES TWENTY ONLY) PER RIGHTS EQUITY SHARE) AGGREGATING UP TO T547.61/- LAKHS™* ON
A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHT EQUITY
SHARE FOR EVERY 1 {ONE) EQUITY SHARE HELD BY THE ELIGIELE EQUITY SHAREHOLDERS ON THE RECORD DATE. THAT IS
ON [®], 2023 (THE "ISSUE’). FOR FURTHER DETAILS, SEE 'TERMS OF THE ISSUE" BEGINNING ON PAGE 202 OF THE DRAFT
LETTER OF OFFER. THE RIGHTS ISSUE PRICE IS 3 (THREE) TIMES THE FACE WALUE OF THE EQUITY SHARES.

*Azsuming full subscriphion and receipl of it Call Monies with respect fo Righis Equity Shares.

TERMS OF THE ISSUE
| Amount Payable Per Right Equity Share | Face Valug | Premium Total | Percentage of Right Issue Price
{ On Application T3.50/- T6.50/- 10,00, 33.33%
| Two or more calls. subseqguent cals as may be ; ;
| determined by the Board' Commitiee _ 7650 71350~ | T20.00/- 66.67%
| Total | $10.005 220.00/- | *30.00,- 100.00%

Thiz public announcement is being made in compliance with the provisions of Regulation 72 (2) of the Securities and
Exchange Board of India {lssue of Capital and Disclosure Requirements), 2018 as amended ('SEBI ICDR Regulations”){"Public
Announcement’) to state that Alan Scoft Industriess Limited is proposing, sebject to requisite approvals, market conditions, and
other considarations, for isswe of Equity Shares on nghts basis and has on Friday, Febroary 24, 2023, filed the Draft Letter of Offer
(‘'DLoF'} with BSE Limited, the stock exchange on which the Equity Shares of the Company are presently listed (*BSE'). Since
the size of the Issue is bess than 5,000 Lakhs (Rupees Fifty Crores Only), as per the SEBI (ICDR) Requiations, the Draft Letter
of Offer has not been filed with the Securities and Exchange Board of India ("SEBI') nor SEBI shall issue any observation on the
Draft Lettar of Offer.
This Public Announcement has been prapared for pulblication in India and may not be released in any other jurisdiction. Please note
that the distribution of the Draft Letter of Offer and the Issue of Equity Shares on a rights basis to persons in cartain jurisdictions
outside india may be restricted by legal requirements prevailing in those jurisdictions. Accordingly, any person who acquires Rights
Entitlernents or Rights Equity Shares will be deemed to have declared, warranted, and agreed that at the time of subscribing to the
Rights Equity Shares or the Rights Entilernents, such parson is not and will not be in the United States andfor in other restricted
jurisdictions. The Right Shares of the Company have not been and will not be registerad under the United States Securities Act of
1933, as amended (" Securities Act’), or in any other jurisdiction which have any restrictions in connection with offering, issuing,
and allotting Right Shares within its jurisdiction and’or to its citizens, The offering to which the Draft Latter of Offer relates is not
and under no circumstancas is 1o be construed as, an offering of any Right Shares or Rights Entitlements for sale in the United
States or any other jurisdiction other than India or a5 & solicitation therein of an offer to buy any of the said Right Shares or
Rights Entitlemnent,
Imvestment in equity and equity related securities involves a degree of risk and investors should not invest any funds in this Issue
unless they can afford to take the risk of losing their investment. Investors are advised to read the risk factors carefully before
laking an imvestment decision in this Issue. For taking an investment decision, investors must rely on their own examination of
our GCompany and this |ssue including the risks involved. The Right Shares have not been recommended or approved by SEBI nor
does SEBI guarantes the accuracy or adeguacy of the Draft Letter of Offer. Invastors are advised fo refer fo the section titted 'Risk
Factors’ beginning on page 24 of the Draft Letter of Offer before investing in the issue.
Ear details un1 %1;.; ghare capital of our Company, pleasa rafer to the saction titled “Capital Structure’ beginning on page 50 of the
rall Letler o BT,

Note: Capitalized terms nol defined herein shall have the same meanings ascribed fo such ferms in the Draft Letfer of Offer.
REGISTRAR TO THE ISSUE

PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED

Uit No. 9, Ground Floor, Shiv Shakti Industrial Estate, J. R. Boricha Marg, Lower Parel East,

Mumbai - 400011, Maharashira, India | Contact Details: + 91-22-2301-2518 / 6761

E-mail ID: supporic@purvashare.com | Website: waww purvashare.com

Investor grievance e-mail; supporti@purvashare_com

Contact Person: Ms. Deepali Dhuri | SEBI Registration Number: [NROODO01112

Corporate Identilication Number: UG7120MH1993PTCO74079

Disclaimer: Alan Scoit Industriess Limited is proposing, subfect io the receipt of requisite approvals, mamel conditions, amd
other considerations, [0 make a fght issue of its Equity Shares and has fled the Draft Letter of Offer with BSE Limited. The Draft
Letter of Offer is avalable on BSE wabsite af www bserdia. com. Investors showld note that investment in Equity Shares involve a
high degree of nisk and for defais relating to the same, see the sechion tiled ‘Risk Factors” on page 24 of the Draft Lefler of Offer.
iOn behali of the Board of Directors of Alan Scott Industriess Limited
Sd/-

Suresh Pukhraj Jain

Managing Director

Place: Mumbai
Date: Friday, February 24, 2023
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CIN: UB5990KAZ009PLC 165296

MUTUAL FUND
NAVI AMC LIMITED

(FORMERLY KNOWM AS ESSEL FINAMCE AMC LIMITED)
Registerad Office: 'AMR Tech Park’, Ground Floor, Municipal/ Khata No B26/792/46/23/1/24/1, '
Hongasandra Village, Hosur Road, Bangalore KA 560068 1IN
Tel: 08B0 45113444; Toll free no. 1800 103 8559
Website: wanw. navimutualfund.com, Email: mfifnavi.com

SATURDAY, FEBRUARY 25, 2023

FORM-A
PUBLIC ANNOUNCEMENT
Under Regulation 9 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF VALUE DIRECT
COMMUNICATION PRIVATE LIMITED
(Under Corporate Insolvency Resolution Process)

RELCEVANT PARTICULARS

Name of corporate debtor Valtie DifectCommunication Private Limiteq
2."1"Date of incorporation of corporate debtor |~ 15/0372010
3| Authority under whict corporate debtor iy ROC—WoMBAt

incorporated / registered

Extension of New Fund Offer (NFO) Period for

41 Corporate fdentity No. / Limited Liabitity " U74990MH20T0PTC200916
Identification No. of corporate debtor

Navi ELSS Tax Saver Nifty 50 Index Fund

~5. [ Address of the registered office and Office No.1606 to 1609, 16th Floor, Rupa

The NFO for Mavi ELSS Tax Saver Mifty 50 Index Fund iz open for a period of 15 days fill February 28, 2023,
Pursuant to SEB| Circulars dated March 15, 2010, New Fund Offer for an ELSS scheme can be open

for 30 days.

¥ : ; 71 Estimated date of clostre of insolvency 22/08/2023 (180 days from the date o
In line with the above, the closing date for the NFO of Navi ELSS Tax Saver Nifty 50 Index Fund has been resolution process Intimation oforderto Insolvency Professional)
extended from February 28, 2023, to March 15, 2023. An addendum regarding the same has been uploaded 81 -Name and Tegistration number ot the~Mr HitesKothar

on the website of Navi Mutual Fund and is available at hitps:/inavi, com/mutual-fund
Accordingly, the NFO of Navi ELSS Tax Saver Nifty 50 Index Fund will close for subscrption on March 15, 2023,

Place: Bengaluru
Date: February 24, 2023

principal office (if any) of corporate debtor | Solitaire Millenium Business Park, Mahape
NaviMumbai, Thane-400710, Maharashtra

2310212023 (NCLT Order Dated 17/02/2023
Order Communicated on 23/02/2023)

6. | Msoivency commencement date |
respect of corporate debtor

insolvency professional acting as interiml Registration No :- IBBI/IPA-002/IP
resolution professional N00324/2017-18/10929

9 1-Address ande-mait of theinterimresotution 208, itdimg,
professional, as registered with the Board | Mumbai Fort-400001
hiteshkotharics@gmail.com

For Mawvi AMC Limited

Sdi-
Authorized Signatory 10.

Address and e-mall t0 be used 1ol 1A, Satya Apartment, Upp. Kandival

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY. -

Rk

FORM A
PUBLIC ANNOUNCEMENT

Under Reguiation & of 1ha Insokency and Banknpicy Board of india
{irsadvericy Hesoludion Process e Coponale Persons] Regulsens, 2016

FOR THE ATTENTION OF THE CREDITORS OF
VIRAAJ PROJECTS (INDIA) PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Mame of coporate debio VIRAA) PRCJECTS INDEA) PRIVATE LIMITED
Z. | Bate of incorporaiion of corporaie debior | O7th March 2001 - '
3. | ALfhorRy under which corporale deiblor | IO, Pune

|5 neorporated | regrtered = 5
4. | Corporate Identty No. / Limbad Lisbiity | LMS101PR2001FTO01E235

) _k:l-aﬂi'li:'._mi:ln *.':.h._nl nr_l.p.'.r;lll,:-_-.'.i:t.vlnr
&, |Address of the regisienad office and
principal aflice i any of corporate
| dabior

| 211, Milanjak Soclety, Bhusnen Aprts Kalveni Nager
P Pune B 211014 1IN

JIKINDUSTRIES LIMITED

CIN: L65990MH1990PLC056475
Regd Office: PADA NO. 3, BALKUM VILLAGE, THANE (WEST), MUMBAI-400608.
Tel. +91-22-2542 — 6356 Email ID: admin@jik.co.in, Website: www.jik.co.in

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

The Members are hereby informed that the Company has completed dispatch of postal ballot
notice on February 24, 2023 for seeking approval of members for the agenda items mentioned
below, in compliance with the General Circular No. 14/2020 dated April 8, 2020, and General
Circular No. 17/2020 dated April 13, 2020 read with General Circular No. 10/2022 and 11/2022
dated December 28, 2022 issued by the Ministry of Corporate Affairs, only through electronic
mode to those Members whose e-mail addresses are registered with the Company/Depositories
and whose names are recorded in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, February 17,2023 (“Cut-off date”).
Agenda ltem(s):
To approve the dilution of stake in | A and I C Private Limited, subsidiary of the Company.
To approve the dilution of stake in Shah Pratap Industries Private Limited, subsidiary of the Company.
To consider and approve, appointment of M/s. H.G Sarvaiya & Co. as Statutory Auditors of the Company.
To consider and approve, appointment of Mrs. Sunita Himanshu Shroff (DIN: 009820138) as Non-
Executive Independent Director of the Company.
5. To consider and approve, appointment of Mr. Surendra Gurav (DIN: 00485016) as Non-Executive
Director of the Company.
6.  Toconsider and approve, appointment of Mr. Satishchandra Parmar (DIN: 10041501) as Non-Executive
Director of the Company.
The Company has engaged the services of NSDL to provide remote e-voting facility to its members.
The remote e-voting period commences from on February 25,2023 from 9.00 a.m. (IST) and
ends on March 26, 2023 at 5.00 p.m. (IST). The e-voting module shall be disabled/blocked by
NSDL thereafter. Voting rights of the Members shall be in proportion to the shares held by them in
the paid-up equity share capital of the Company as on Friday, February 17, 2023 (“Cut-off date”).
Communication of assent or dissent of the Members would take place only through the remote e-
voting system.
Members are further requested to note that once the vote on a resolution is cast by the member, he
shall not be allowed to change it subsequently or cast the vote again. Further, any voting by electronic
means shall not be allowed beyond 5.00 p.m. (IST) on March 26, 2023.
Notice shall be available on the Company’s website i.e www.jik.co.in, website of Stock Exchange
i.e. BSE Limited at www.bseindia.com and NSE Limited at www.nseindia.com and on the website
of National Securities Depository Limited (NSDL) at www.evoting.nsdl.com.
The Board of Directors of the Company has appointed Mr. Omkar Dindorkar (Certificate of Practice
No. 24580), orin his absence, Ms. Deepti Kulkarni (Certificate of Practice No. 22502), Partners of
M/s. MMJB & Associates, Practicing Company Secretaries, for conducting Postal Ballot e-voting
process in a fairand transparent manner.
In case of queries, members may referto the Frequently Asked Questions (FAQs) for members and
e-voting user manual for members at the Downloads Section of www.evoting.nsdl.com, oremail at
evoting@nsdl.co.in, Tel: 1800-222-990 for any grievances connected with the voting by electronics
means.

o =

For JIK Industries Limited
Sd/-

Date: February 25,2023 Rajendra Parikh - Director

& | Insobency corrrnescerreed dide i | 2ara I-;I,.‘tlrl.lill'!:', ;%
| respect of corparata detior

7. | Eslirmated date al closure of insokendy
rasciution pmcess

g, | Mame and regstrason number of e
nsohancy professional acting as
| Inlerin rescifion professional

9, | Address and o-mail of e imeim

[ 22rd August, 2009

[ W Arl Jiendea hormkhasala
Regm Mo, IESPS-O0H PO E0 1 32080 | 25

| B, Saraswati Towers, Pars Fanchayal Foad |

[This is a public announcement for information purpose only and not an offer document and does not constilute an invitation or offer
lo acquire, purchase or subscribe to securities. Not for release, publication or distribution, directly or indirectly, outside India)

SAKUMA EXPORTS LIMITED

Corporate Identification Number: L51909MH2005PLC155765

resciution projessional, &5 registered
|wath the Board

Do Sora Udyog, Andhend East Mumibal Suburban,
| Maharashira AO0CES .
|+ Emed | aniljhumkhessl BEgimail com
1221, Kaker Chamber W Manman Point,
| i 400 D21. )
| - Ermal ; ip vimapropctsnciEgmail com
| O9th March 2023
Mol appicable a5 per informaltion avaiiable with IRP

1|:|,I Ackdress s eermasl i G s for
comaspandence with e intanm
| reschdion prolessonal

11.| Last ciea for submission of clams

12| Chesses of crecions, il &y, under
clauzss () of sub-saction (B4) of section
|21, ascertaingd by the inberim resol ian
| professional

1% Mames of Ireakency Prolessonas
| ietieriified o @t as Authorised
Represertatve of credion in & dass
{{Three narmes for gach class)

14, {2) Fetavant Formns ahd
| o Dherbinits of awrthorized nepresentries
gre avalable at:

| Mt Appiicabiie

| Weab i hepe: S govindenhomedownioars
Prysical fcicness NA,

Modice is heraby given that the Nabonal Company Law Tribunal has ordered the
comrmEncement of 4 corparate insolvency resolution process of the Yireaj Projects (india)
Pristate Limibed on 171h Fabruang 2023,

The creditors of Viraa] Projecis (India) Private Limited, are hereby callad upon 1o submit thair
clairms with prood on or befors 08th March 2023 to tha interim resolution professional at the
address mentioned againztentry Mo, 10

The fnancial creditors shall submil their claims with proof by elsctronss means onby. All ctber
crecElars may subamit the claimes with proalin person, By past or by e inonad means

A financial credilor belonging 1o a class, as listed against the entry Mo, 12, ghall indieals s
cholca of authorised representative from among the three insclvency prodessionals listed
apgeinst entny Mo, 13 to &Ct &5 authonsed representateee of the class [specify class] in Form
Ca

Dale: 25.02.2023
Place ; Mumbai

Submission of fakse or misksading proots of claim shall attract penalies

M. Anil Jidendra Jhumkhawala
Interim Resalulion Professional
IBB| Registration No.; IBEIPA-QO3TP-MO0423201 9-2020/1 2689
AFA: AA2M26E0021 21223/ 202465Valid 65l 12th Decermber 2023

Sd/-

FORM A
PUBLIC ANNOUNCEMENT

{Linder Requlation & of the insokancy and Bankruptoy Board of India

{Inspvency Fesoiution Procass

tor Conporabe Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF

SITI NETWORRKS LIMITED

11
12

RELEVANT PARTICLILARS

:r-ia-1-e él'm:a:a chabtor
| Datte o incorparation of compiorale debtor | 24t March 2006
| Aoty Lnder which coporale debbor

g ncorporaled | registansd

IEI':I'pﬂ-I'.‘.’I|E-iI'JEﬂ'I.1.:||' M.  Lirnited Liabskhy
| Iderdhicalion Mo, of compuarate dalbor

respec] of corponihe debion

I -2 | Estimaried dale of closune |:I‘ir|'.:=-:|f.'|:|'||:5-
resolulion procEss

Marme and registration number of the
insolvency professona acing as
interim nesah tion professional

.ﬁ.l:lr.l'r_-u-: :'_!E||:| el rrl ] hlni-'.rn

resolution professona, 5 negisbenid

_w'rh Ihr.-Ena:'!j

Bddmss and pemad o ba used for
compspondenon with the imeim
rsolution professonal

| Liast cht for subrrission of claims

Classes of cediors, | any, unde
clavss ) of sub-section 4] of secion
21, asceriaingd by the inbenim resokdion
professonal

[Mames of Inschency Professionaks

idantified 10 act as Authonsed
Fapresentatioe of omediors n & cess
{Thnes ramies for each class)

| {a} Aelevant Foms and

bl Dietpils of authonzed represeniaties
are avalable ak

S Mebworks Limigad
Companies Ack, 1965

| LEAA00MHED0EPLCT 073

| £ |Address of the regisiered ofice and | Registered office: Uil Mo, 38, 151 Floor A Wing
prrcipal office [ ary) of corporals Madhu Industnal Estate. PB. Marg
thebricr Wiorl Murmbai - 400013
Principal Officec Lipper ground floon, FC-19 & 20
L. : | Sector -164, Film City. Nokda — 201301
& | Ireckency commencament daks in Hon'bla MCLT crdar defad 28nd Februsry 2023

| 215t August 2023 (180th day from the date of
| CARP ordan)
Riohit Matra
IBEYPA-O01 - POOTIR20 7-18/1 1374

Address: Tower A-3406, Obarol Woods, Obanai
Ganden City, Gonegaon East, Murnbal- 400053

| E-meail: rohitmehraizholral com
Address: Lpoer ground Tkear FC-159 & 20,
Sector <168, Film Cihy. Moida - 20130
Esmail: i siiin oy oom and

| ipsiirateorsEgmail com

| sh March 223
Mot Appbcabla

| Mot Appicabia

| Wty Ik hmps:4ibte. gowinhomatownioads
Prwsical Addrass: Mol Applcakia

2023,

Mota Is hereby ghvan that the Mational ':DF“,DB.“!.' Lew Tribunal has ordered tha
commencement of & corporate insohency resalulion process of Sili Netwarks Limited on 22nd
Febna

The craditoeg of Sili Netwarks Limiled, ane heraly called upan 1o submit their claims with prool
on or belora 08th March 2023 to tha intarim resodution profassional at the addrass menticnad
apainst enry Mo, 10
The financial craditers shall submit their claims with procd by slacironic means onke. All oihar
cradilars Ty il B oA with pr&‘lﬂ in pErson, |"_"-'|.' |.'|l:|5[ ar |'.'|!|-' BB CIIONS MR Ans.
& fmancial craditor belonging 1o a class, as listed against tha entry Mo, 12, shall indicate is
choice of sulhorizad represencacnse from Bmong ihe free ingohem:s |:II'EI1I':"35|EII"I-E|5 listad
against eniry Moo 13 to act as autharized reprasentastive of tha class in Form CA (currently not
applicabia).
Submission of fakse or misleading proafs of claim shall atirect penallies
Sd/-
Mame and Sagnature of
Intarim Aesoluwlion Frofassional: Hohil Mahra
Inberim Besohdion Profassional
Hag Mo [BEIPA-001/IP-FI0T3e201 7-18/1 1374
Soldress: Tower 53203, Oberoi Woods, Oberoi Garden Caty,
Gor ni Easi, Munbal- 400063

Dt sared Pliacas: 25th February 2023, Mumbai

Dur Company was initially formed as a parinership firm in the name of Sakuma Exports on December 1, 1998 at Mumbai and was
subsequently converted into a Public Limited Company under Part X of the Companies Act, 1956 with the name of Sakuma Exports
Limilad vide Cartificate of Incorporation dated August 31, 2005 and date of cerlificate of commancemant of business Seplember 05
2005 issued by Registrar of Companias, Maharashtra. For details of changes in the registerad office of our Company, please refer to the
chapter enfitled ‘General Infarmation’ beginning on page no. 38 of the Draft Latter of Offer
Registered Oifice: Aurws Chamber, & 301-302, Near Mahindra Tower, 5 5 &mmuiwar Lang, Wordi-400013, Mumbai,
Maharashira, India; Tel. No.; +97 22 245999027, 22; Email; companysecretany@sakumassporisitd.com;
Website: www sakumaexportiid com;  Contact Persan: Ms. Rhyati Bipin Jobanpuira, Company Secratary & Compliance Officer

PROMOTERS OF OUR COMPANY:
MR. SAURABH MALHOTRA and MRS. KUSUM CHANDER MOHAN MALHOTRA

ISSUE OF UP TO [*] EQUITY SHARES WITH A FAGE VALUE OF RE. 1.00 EACH ("RIGHTS EQUITY SHARES™) OF OUR COMPANY
FOR CASH AT A PRICE OF [@] EACH INCLUDING A SHARE PREMIUM OF [*] PER RIGHTS EQUITY SHARE (“ISSUE PRICE") FOR
AN AGGREGATE AMOUNT UP TO Rs. 200.00 CRORES* ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR
COMPANY IN THE RATIO OF [®] RIGHTS EQUITY SHARES FOR EVERY [®] FULLY PAID-UP EQUITY SHARES HELD BY THE
ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON [«] DAY, [®] (THE "ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES |5 [*] TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE “TERMS OF THE
ISSUE" ON PAGE 179.

* Assuming full subscrpfion. Subjecttofinalization of the Basis of Allotments

This public announcement is being made in compliance with the provisions of Raqulation 72(2) of the Securifies and Exchange Bozrd
of India (Issue of Gapital and Disclosure Requirements) Regulations, 2018 a5 amended (the "SEBI ICDR Regulations™) and to state that
Sakurma Exports Limited is proposing, subject to requisite approvals, market conditions and other considerations, an issue of equity
shares to its equity shareholders on rights basis and has filed the Draft Letter of Offer (“DLOF™) dated February 23, 2023 with the
sacurities and Exchange Board of India ("SEBF) Mumbai Office throwgh the SEBI Intermediary Porfal at htps.//siportal s2bi.govin, in
accordance with SEBI circular dated January 19, 2018 bearing reference number SEBIHO/CFIVDIL T/ CIRARZ2018/011.

Pursuant to the Regulation 72(71) of the SEBI ICDR Regulztions, the DLOF filed with BSE, MSE and SEBI i open for public comments, if
any. The DLOF is hosted on respective websites of SEBl-www.sabi.govin, recoonised siock exchanges where the equity shares of the
Company are listed i.a. BSE at www.bseindia.com, NSE at www.nsaindia.com and website of tha Sole Lead Manageri.a. First Qverseas
Capital Limited at www.toclin, All members of the pubic are hereby invited to provide their comments on the DLOF to SEBI with respect
ta the disclosures mads in the DLOFE The public is requested to send a copy of the comments to SEBI, to the Company and to the Lead
Manager fo the issee at their respective addresses meantioned herein. All comments must be received by the Company or by the Lead
Manager on or before 05,00 p.m. on the 215" Twenty First) day from the aforementioned date of filing the DLOF with SEBIL&., March 17,
2023

This announcement has been praparad for publication in India and may not be redeased in any odher urisdiction, Please nota the
distribution of the DLOF and issua of equity shares on rights basis to person in certain jurisdictions outside India may be resticied by
legal requirements prevailing im thosa jensdictons. Accordingly, any person who acguires Rights entilement or Rights Equity sharas
will be deemed to have declared, warranted and agread that at the time of subscribing for the Rights Equity Shares or the Rights
Entitterments, such person is not and will not be in the United States and/or inthe restricted jurisdictions. The Righis Equity Shares of the
Company have not bean and will not be registered under the United States Securitias Act of 1933, as amended (the “Securities Acl™),
or in any ather jurisdiction which have any restrictions in connection with offering, ssuing and allotting Rights Equity Shares within its
jurisdictions, and/or to its citizens. The offering to which the DLOF relates is not, and under no circumstances is 1o be construed as, an
pffering of any Rights Equity Shares or Rights Entitlements for sabe in the United States or any other jurisdiction other than Indiaoras a
solicitation therain of an offer to buy any of tha said Rights Equity Shares or Rights Entitlements.

Investment in equity and equity related securities inviolve a high degree of risk and investors: should not invest any funds in this Issue
unless they can afford o fake the risk of losing their mvestment, Imvestors are advised to read the risk factors carefully befora taking an
investment decision in this Issue. For Laking an imvasimant decision, Inveslors must raly an thes own gxamanation of our ﬂtﬂﬂﬂﬂﬂ}' and
the lssue inchuding the risks involved. The securities baing offered in the lssue have not been recommendad or approved by SEBI nor
does SEBI guarantee the accuracy or adequacy of the DLOF. Specific attention of the investors is imited to the section titled "Risk
Factors" beginning on page 20 of the DLOF before making aninvesiment in the Issue.

For defails of the share capital of the Company, ses Gapital Structure on pages no. 45 of the DLOF. The lab#ity of the members of our
Compary is limited.

The existing Equity Shares are listed an NSE and BSE.

NOTE: Al capitalized terms used herein and not specifically definad shall have the same meaning &s ascribed to them inthe DLOF.

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

Bigshare Services Pvt. Ltd.

BIGSHARE SERVICES PRIVATE LIMITED
56-2, 6th Floor, Pinnacle Business Park,
Mahakali Caves Road, Next to Ahura Cenire,
Andheri East, Mumbai - 400 093, Maharashira, India
Telephone: +91 22 62636200
Email: rightsissusabigshareonling. com
Investor Grievance Email; investori@bigshareonting, com
Website: www.bigshareonline.com
SEBI Registration Number: INROOOD0 1365
Contact Person: Mr. Vijay Surana

FIRST OVERSEAS CAPITAL LIMITED
1-2 Bhupen Chambers, Dalal Street, Fountain,

Mumbai - 400 001, Maharashira, India

Tel Mo.: +591 22 4050 9939
Email: malaim@iocl.iny rushabh@foclin
Investor Grievance Email; investorcomplaints@foclin
Website: www foclin

SEBI Registration No: INMODO0036T 1

Contact Person: Mala Sonejlf Rushabh Shroff

For Sakuma Exports Limited
On behall of the Board of Directors
Date: February 24, 2023 Sd/-

Place: Mumbai Managing Director

Disclaimer: Zakuma Exports Limited is proposing, subject 1o applicable statutory and regulatory requirements, receipt of reguisile
approvals, markel conditions and other considerations, to issue its equity shares on rights basis and has filed a DLOF with the SEBI. The
DLOF shall be availabde on the respective wabsites of SEBI a1 www.sebl.govin, Sole Lead Manager at www.foclin, BSE at
www. bseindia.com, NSE at www.nsaindia.com and website of the Issuer Company at www.sakumaexportitd.com. invastors should
note that investment v Equity Shares involves a high dagree of risk and imvestors should refer to and rely on the DLOF mcliding the
saction "Risk Factors” beginning on page 20 of the DLOF before making aninvestmant inthe Issue.
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correspondence with the interim resolutioy MTNL Building,S. V, Road, Kandival
professional (W), Mumbai-400 067

cirp.valuedirect@gmail.com

09/03/20231:€. 14 days from the date 0
Intimation of orderto Insolvency Professional
121 Classesofcreditors, ifany; underctause (byof NIL (As per information with 1RPtil)
sub-section (6A) of section 21, ascertained  date)
by the interim resolution professional

T3, ] Names of Insolvency Professionals identifie
toactasAuthorised Representative of creditors
copy, itis not possible to verify ina class (Three names for each class)

its contents. The Indian | |12 {a) RelevantFormsand WebTink=

Express (P) Limited cannot be (b) Details of authorized representative https://ibbi.gov.inlhome/downloads
held responsible for such areavailable at: Physical Address: Kindly Refer to Address
contents, nor for any loss or atpointno. 10.

damage incurred as a result of Notice 1S hereby given that the National Company Law Tribunal has ordered the commencemen

transactions with companies, of a corporate insolvency resolution process of Value Direct Communication Private Limited

associations or individuals | | o23/02/2023 (Order Dated 17/02/2023, Order copy communicated freceived on 23/02/2023).
advertising in its newspapers The creditors of Value Direct Communication Private Limited, are hereby called upon to submit

or Publications. We therefore their claims with proof on or before 09/03/2023 to the interim resolution professional at the

recommend that readers . .

make necessary inquiries address mentioned againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other

before sending any monies or
gany creditors may submit the claims with proofin person, by post or by electronic means.

ntering into an reemen e : ) : .
© _te ng | t.o any agree e.ts Submission of false or misleading proofs of claim shall attract penalties.
with advertisers or otherwise

acting on an advertisement in
any manner whatsoever.

Last date 1or submission of claims

Whilst care is taken prior to
acceptance of advertising

Not Applicable

SdA
CS Hitesh Kothar
(Interim Resolution Professional

Date: 24.02.2023
Place : Mumbai

This is an Advertisement for information purpose only and not for publication or distribution or release directly or indirectly outside India
and is not an offer document announcement. All capitalized terms used and not defined herein shall have the same meaning ascribed to
such terms in the Letter of Offer dated January 20, 2023 (the “Letter of Offer” or “LOF”) filed with the National Stock Exchange of India
Limited (“NSE”) and Securities and Exchange Board of India (“SEBI”).

DESTINY LOGISTICS & INFRA LIMITED
(Erstwhile known as Destiny Logistic Limited)
Our Company was originally incorporated as “Destiny Logistic Limited” having its registered office at 375, Dakshindari Road, Kolkata —700
048, West Bengal, India on July, 28, 2011 vide certificate of incorporation bearing CIN. U63090WB2011PLC165520 under the provisions
of Companies Act, 1956 issued by the Registrar of Companies, West Bengal. Subsequently, the name of the company changed to “Destiny
Logistics & Infra Limited” vide fresh certificate of incorporation dated September 07, 2021. The Company got listed on Emerge Platform
of National Stock Exchange of India Limited w.e.f. October 13, 2021 and the CIN of the Company changed to L63090WB2011PLC165520.

CIN: L63090WB2011PLC165520
Registered Office: 375, Dakshindari Road, Kolkata — 700048
Corporate office: Unit No. 708, 7th Floor, ECO Centre, Block-EM-4 Sector-V, Salt Lake Kolkata — 700091, West Bengal, India
Tel No: +91 9836000343; Email: cs@destinyinfra.in; Website: www.destinyinfra.in
Contact Person: Mr. Mustafa Rangwala, Company Secretary and Compliance Officer

OUR PROMOTERS: (1) MR. JUGAL KISHORE BHAGAT AND (Il) MRS. REKHA BHAGAT

ISSUE OF UP TO 76,94,000 EQUITY SHARES OF FACE VALUE OF X10/- (RUPEES TEN ONLY) (“RIGHTS EQUITY SHARES”) EACH AT A
PRICE OF X10/-PER EQUITY SHARE (“ISSUE PRICE”) FOR AN AMOUNT AGGREGATING TO X769.40 LAKHS ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHTS EQUITY SHARE FOR EVERY 1 (ONE) FULLY PAID-
UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, THAT IS ON FRIDAY, JANUARY 27, 2023
(“THE ISSUE”). FOR FURTHER DETAILS, KINDLY REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 112 OF
THE LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all investors for their response to the Issue, which opened for subscription on Wednesday,
February 08, 2023 and closed on Friday, February 17, 2023 and the last date for On-Market Renunciation of Rights Entitlements was
Monday, February 13, 2023. Out of the total 112 Applications for 1,19,64,000 Rights Equity Shares, 10 Applications for 78,000 Rights
Equity Shares were rejected due to technical reason as disclosed in the Letter of Offer. The total number of valid Applications received
were 102 Applications for 1,18,86,000 Rights Equity Shares, which was 154.48% of the number of Rights Equity Shares under the Issue.
The Basis of Allotment finalized on Thursday, February 23, 2023, in consultation with the Lead Manager, Registrar to the Issue and
National Stock Exchange of India Limited (“NSE”), the Designated Stock Exchange. The Board of Directors allotted 76,94,000 Rights Equity
Shares to the successful applicants on Thursday, February 23, 2023. In the Issue no Rights Equity Shares have been kept in abeyance. All
valid Applications after technical rejections have been considered have been considered for allotment.

1. Information regarding total Applications received (including ASBA Application):

Category Applications Rights Equity Shares applied for Rights Equity Shares allotted
Received
Number % Number Value (X) % Number Value (X) %
Eligible Equity
83 74.11 1,06,38,000 | 10,63,80,000 88.92 73,70,000( 7,37,00,000 95.79
Shareholders
| Renouncees 29 25.89 13,26,000 1,32,60,000 11.08 3,24,000 32,40,000 4.21
| Total 112 100.00 1,19,64,000 | 11,96,40,000 100.00 76,94,000| 7,69,40,000 100.00
2. Summary of Allotment in various categories are as under:

Applicants Number of valid No. of Rights Equity Shares No. of Rights Equity Shares Total Equity
applications received accepted and allotted accepted and allotted against| Shares accepted
(after technical against Rights Entitlement valid additional shares and allotted
rejections) (A) (B) (A+B)
| Eligible Equity 83 66,24,000 7,46,000 73,70,000
Shareholders
| Renouncees 19 3,24,000 - 3,24,000
| Total 102 69,48,000 7,46,000 76,94,000

Intimation for Allotment / refund / rejection cases: The dispatch of allotment advice cum refund intimation and intimation for rejection,
as applicable, to the Investors will be completed on or about Tuesday, February 28, 2023. The instructions to SCSBs for unblocking
of funds were given on Thursday, February 23, 2023. The listing application has been submitted to NSE on February 23, 2023 and
approval is expected from exchange on or about Monday, February 27, 2023. The credit of Rights Equity Shares in dematerialised form
to respective demat accounts of Allottees will be completed on or about Tuesday, February 28, 2023 by CDSL and NSDL respectively. For
further details, see “Terms of the Issue - Allotment advice or refund / Unblocking of ASBA accounts” on Page 135 of the Letter of Offer.
The trading in fully paid -up Equity Shares issued in the Rights Issue shall commence on NSE under ISIN - INEOIGO01011 upon receipt of
trading permission. The trading is expected to commence on or about March 02, 2023. Further, in accordance with SEBI circular bearing
reference - SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, the request for extinguishment of Rights Entitlements has been
sent to NSDL & CDSL on Thursday, February 23, 2023.

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED
FORM

DISCLAIMER CLAUSE OF THE SEBI: It is to be distinctly understood that the submission of the Letter of Offer to SEBI should not in any
way deemed or constructed that the Letter of Offer has been cleared or approved by SEBI. The investors are advised to refer to the
Letter of Offer for the full texts as provided in “Other Regulatory and Statutory Disclosures - Disclaimer Clause of SEBI” on page 107 of
the Letter of Offer.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or
construed that the letter of offer has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the
contents of the LOF. The investors are advised to refer to the LOF for the full text of the “Disclaimer Clause of BSE” on Page 108 of the LOF.

LEAD MANAGER TO THE ISSUE
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DESTINY LOGISTICS & INFRA LTD

375, Dakshindari Road, Kolkata — 700 048,
West Bengal, India

Telephone: +91 9836000343

E-Mail ID: cs@destinyinfra.in

Website: www.destinyinfra.in

Contact Person: Mr. Mustafa Rangwala
CIN No: L63090WB2011PLC165520

FINSHORE MANAGEMENT SERVICES LTD

“Anandlok”, Block-A, 2" Floor, Room No. 207, 227 A.J.C
Bose Road, Kolkata-700020, West Bengal

Telephone: +91 33 2289 5101/ +91 33 4603 2561
Email Id: ramakrishna@finshoregroup.com

Website: www.finshoregroup.com

Investor Grievance Email Id: info@finshoregroup.com
Contact Person: Mr. S. Ramakrishna lyengar

SEBI Registration No: INM000012185

CIN No: U74900WB2011PLC169377

CAMEO CORPORATE SERVICES LIMITED

“Subramanian Building”, No. 1, Club House Road, Chennai
- 600 002, Tamil Nadu, India

Telephone: +91 44-40020700 / 0710 / 0706 / 0741

Email: priya@cameoindia.com

Investor Grievance Email: investor@cameoindia.com
Contact Person: Ms. K. Sreepriya,

Website: www.cameoindia.com

SEBI Registration Number: INR000003753

CIN No: U67120TN1998PLC041613

Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matter.
All grievances relating to the ASBA process may be addressed to the Registrar, with a copy to the SCSBs, giving full details such as
name, address of the Applicant, contact numbers, e-mail address of the sole / first holder. folio number or demat account number,
number of Rights Equity Shares applied for, amount blocked, ASBA Account number and the Designated Branch of the SCSBs where
the Application Form or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the
acknowledgement. For details on the ASBA process, see “Terms of the Issue” on page 112 of the Letter of Offer.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR
THE BUSINESS PROSPECTS OF THE COMPANY.
For Destiny Logistics & Infra Limited
Sd/-
Mr. Mustafa Rangwala
Company Secretary and Compliance Officer
Place: Kolkata
Date: February 24, 2023

Disclaimer: Our Company has filed the Letter of Offer with the Securities and Exchange Board of India and the Stock Exchange, i.e.,
(“NSE”).The Letter of Offer is available on website of the Stock Exchange where the Equity Shares are listed i.e., www.nseindia.com,
the website of the Lead Manager to the Issue and Registrar to the Issue at www.finshoregroup.com and www.destinyinfra.in Potential
investors should note that investment in Equity Shares involves a high degree of risk and for details relating to the same, see the section
titled “Risk Factors” on page 17 of the Letter of Offer. This announcement has been prepared for publication in India and may not be
released in the United States.

New Delhi



{This is a Public Announcement lor information purposes only and not for publication or distribution and is nat an Offer Document)

wnseor ALAN SCOTT INDUSTRIESS LIMITED

Alan Scott Industriess Limited (CIN: L33100MH1994PLCOTET32) was incorporated on February 22, 1994, under the Companies
Bct, 1956 in the name and style as Suketu Fashions Limited as a Public Limifed comgany in the State of Maharashtra. The
Company obtained the Certificate of Commencement of Business on March 9, 1994 from tha Hcgistrar of Companias,
Maharashtra, Mumbal. The Company changed its name from Suketu Fashions Limited to Alan Scott Industries Limited and a
frash Certificate Incorporation was issued by the Registrar of Compandes on Gctober 24, 1997, The name was again changed to
Alan Scoft Industriess Limited and a frash Certificate of Incorporation dated September 9, 2006 was issued by the Registrar of
Lompanies, Maharashira. The Company made its maiden public issue in August 1994 and gof listad on the OTC Stock Exchange
of India. The Registered Office of the Company is situated at Unit no. 302, Kumar Plaza, 3rd floor, Near Kalina Masjid, Kalina
Kura Road, Santacruz (East), Mumbai - 400029, Maharashira, India. For detadls of changes in name and registered office of our
Company, see ‘General Information’ beginning on page 45 of the Draft Letter of Offer,
Registered Office: Unit no. 302, Kumar Plaza, 3rd Floor, Near Kalina Masjid, Kalina Kerla Road, Santacruz (East),
Mumbai — 400029, Maharashtra, India | Contact Number: + 91 -25-51?35[}1]&_! +91-22-61786001
Contact Person: Miss Sneha Upendra Shukla, Company Secretary and Compliance Officer
E-mail Address; alanscoficomplianced@omail.com | Website: www.ihealanscott.com
Corporate Identity Number: L33100MH19%84PLC0TGT32

THE PROMOTER OF OUR COMPANY IS SURESH PUKHRAJ JAIN
FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS ALAN SCOTT INDUSTRIESS LIMITED

RIGHTS ISSUE OF UP TO 18,25,377 (EIGHTEEN LAKHS TWENTY-FIVE THOUSAND THREE HUNDRED AND SEVENTY-SEVEN)
PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF T10.00/- (RUPEES TEN ONLY) EACH OF OUR COMPANY (THE 'RIGHTS
EQUITY SHARES') FOR CASH AT A PRICE OF 730.00/- (RUPEES THIRTY ONLY) PER RIGHTS EQUITY SHARE {INCLUDING A
PREMIUM OF 220.00/- (RUPEES TWENTY ONLY) PER RIGHTS EQUITY SHARE) AGGREGATING UP TO 754761/~ LAKHS" ON
A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHT EQUITY
SHARE FOR EVERY 1 (ONE) EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS
ON [®], 2023 (THE "ISSUE'). FOR FURTHER DETAILS, SEE ‘TERMS OF THE ISSUE' BEGINNING ON PAGE 202 OF THE DRAFT
LETTER OF OFFER. THE RIGHTS ISSUE PRICE IS 3 (THREE) TIMES THE FACE VALUE OF THE EQUITY SHARES.

*Assurming fulf subscription and receipt of all Call Momes with respect fo Rights Equily Shares.

. TERMS OF THE ISSUE
{Amuunt Payable Per Right Equily Share | Face Value | Premium Total | Percentage of Right Issue Price
{ On Appfication | %3.50/- T6.50~ | ¥10.00/- 33.33%
| Two or more calls, subsequent calls as may be| . . :
datermined by the Board’ Committes | i vy LG i
{Total 1000/~ [ F20.00/- | ¥30.00/- 100.00%

This public announcement is being made In compliance with the provisions of Regulation 72 éE} of the Securities and
Exchange Board of India (issue of Capital and Disclosure Requirements), 2018 as amended (‘SEBI ICDR Regulations’)("Public
Announcement’) to state that Alan Scott Industriess Limited is proposing, subject 1o requisite approvals, market conditions, and
ofher considerations, for issee of Equity Shares on rights basis and has on Friday, February 24, 2023, filed the Draff Lefter of Offer
('DLoF') with BSE Limited, the stock exchange on which the Equity Shares of the Company are presently listed ("BSE’). Since
the size of the Issue is less than ¥5,000 Lakhs (Rupees Fifty Crores Only), as per the SEBI (ICDR) Reguiations, the Draft Letter
of (ffer has not been filed with the Sacurities and Exchange Board of India {"SEBI') nor SEBI shall issue any observation on the
Oraft Letter of Offer,
This Peblic Announcement has been prapared lor pudicaton in India and may not be releasad in any olher junisdiction. Please nole
that the distribution of the Draft Letter of Offer and the Issus of Eguity Shares on a rights basis o persons in certain jurisdictions
nuiside India may be restricted by legal requirements prevailing in those jurisdictions, Accordingly, any person who acquires Rights
Entitlernents or Rights Equity Shares will ba deemad to have declarad, warranted, and agreed that at the time of subscribing to the
Rights Equity Shares or tha Rights Entitlements, such parson is not and will not be in the United States and/or in other restricted
jurisdictions. The Right Shares of the Company have not been and will not be registerad under the United States Secorities Act of
1933, as amended ('Securilies Act’), or in any other jurisdiction which have amy restrictions in connection with offering, issuing,
and allotting Right Shares within its jurisdiction and'or to its citizens, The offering to which the Draft Letter of Offer relates is not
and under no circumstances is o be construed as, an offesing of any Right Shares or Rights Entitlements for sala in the United
States or any other jurisdiction other than India or as a solicitation therein of an offer to buy any of the said Right Shares or
Rights Entitlernent.
Investment in equity and equity related securities invalves a degres of risk and mvestors should nof invest any funds in this lssue
uniass they can afford to take the risk of losing their investment. Investors are advised io read the risk factors carefully before
faking an invastment decision in this Issue. For taking an invesiment decision, investors must ey on their own examination of
our Gompany and this 1ssue including the risks imvolved, Tha Right Shares have not been recommended or approved by SEBI nos
does SEBI guarantes the accuracy or adequacy of the Draft Letter of Offer. Investors are advised 1o refer to the section tiked ‘Risk
Factors” beginning on page 24 of the Draft Letter of Offer befare investing in the 1ssus.
For details on the share capital of our Company, please refer to the section tifled "Capital Structure’ beginning on page 50 of the
Draft Letter of Offer.
Nole: Capitalized terms nol defined herefn shall have the same meanings ascribed o such terms in the Drall Letter of Offer.
REGISTRAR TO THE ISSUE

PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED

Unit Mo. 9, Ground Flogr, Shiv Shakti Industrial Estate, J. B. Boricha Marg, Lower Paral East,

Mumbai - 400011, Maharashtra, India | Contact Details: + 91-22-2301-2518 / 6761

E-mail 10: support@purvashare.com | Website: www purvashara.com

Investor grievance e-mail; support@purvashare com

Contact Person: Ms. Deepali Dhuri | SEBI Registration Number: INRDOD0D1112

Corporate ldentification Number: U671 20MH1293PTCO74079

Disclaimer: Alan Scoff Industriess Limifed is proposing, subject to fhe receipt of requisite approvals, marke! condifions, and
other considerations, fo make a gt issue of ifs Equity Shares amd has Med the Draft Letter of Offer with BSE Limited. The Draft
Letter of Offer is available on B5E websife af wwwbseindia com. imvestors should note that investmant in Equity Sharas involve a
high degree of risk and for details relating to the same, see the section tied ‘Risk Factors’ on page 24 of the Draft Letter of Offer

On behall of the Board ol Directors of Alan Scolt Industriess Limited
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'} MUTUAL FUND

NAVI AMC LIMITED

(FORMERLY KNOWN AS ESSEL FINANCE AMC LIMITED)
Registered Office: "AMR Tech Park’, Ground Floor, Municipal! Khata Mo B26/T92/46/23/1/24/1,
Hongasandra Village, Hosur Road, Bangalore KA 560068 IN
Tel: 080 45113444 Toll free no. 1800 103 82409
Website: www.navimutualfund.com, Email: mfi@navi.com
CIN: Ue5990kAZ009PLC 165296
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PUBLIC ANNOUNCEMENT

Under Regulation 9 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF VALUE DIRECT

COMMUNICATION PRIVATE LIMITED

(Under Corporate Insolvency Resolution Process)

RELEVANT PARTICULARS

Name of corporate debtor

Date of incorporation of corporate debtor

15103120

0

Authority under which corporate debtoris
incorporated/ registered

ROC—MUMBAT

Extension of New Fund Offer (NFO) Period for
Navi ELSS Tax Saver Nifty 50 Index Fund

The NFO for Mavi ELSS Tax Saver Nifty 50 Index Fund is open for a period of 15 days till February 28, 2023.
Pursuant to SEBI Circulars dated March 15, 2010, New Fund Offer for an ELSS scheme can be open

for 30 days.

In line with the above, the closing date for the NFO of Navi ELSS Tax Saver Nifty 50 Index Fund has been
enftended from February 28, 2023, to Mareh 15, 2023. An addendum regarding the same has baen uploadad a

on the website of Mavi Mutual Fund and is available at https:/navi.com/mutual-fund.

Corporate tdentity No. 7/ LimitedLiabifit
Identification No. of corporate debtor

U74990M2010PTC200916

Address of the registered office an
principal office (if any) of corporate debtor

Office No. 1606 1o 1609, t6th Foor, Rupa
Solitaire Millenium Business Park, Mahaps
NaviMumbai, Thane-400710, Maharashtra

Imsolvency commencement date |
respect of corporate debtor

2310212023 (NCLT Order Dated 17/02/2023
Order Communicated on 23/02/2023)

Estimated date of closure of nsoivency
resolution process

221082023 (180 days from the date o
Intimation of orderto Insolvency Professional)

Name and registration number of th
insolvency professional acting as interim

Mr-Hitesh Kothari

Registration No :- IBBI/IPA-002/IP

Accordingly, the MFO of Mavi ELSS Tax Saver Mifty 50 Index Fund will close for subscription on March 15, 2023

Place: Bengaluru
Date: February 24, 2023

resolution professional N00324/2017-18/10929

91 Address ande-mailof the'interimresolutio
professional, as registered with the Board

For Navi AMC Limited

Sd/-
Authorized Signatory 10.

Mumbai Fort-400001
hiteshkotharics@gmail.com

Address and e-mall 10 De used 1ol 1A, Satya Apariment, Upp. Kandival

MTNL Building,S. V, Road, Kandival

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY. -

correspondence with the interim resolution

professional (W), Mumbai-400 067

cirp.valuedirect@gmail.com
0970312023 1. 14 days from the date 0

LaSt date 1or suomission of claims

Faka

JIK INDUSTRIES CIMITED

CIN: L65990MH1990PLC056475
Regd Office: PADA NO. 3, BALKUM VILLAGE, THANE (WEST), MUMBAI-400608.
Tel. +91-22-2542 — 6356 Email ID: admin@jik.co.in, Website: www.jik.co.in

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

The Members are hereby informed that the Company has completed dispatch of postal ballot
notice on February 24, 2023 for seeking approval of members for the agenda items mentioned
below, in compliance with the General Circular No. 14/2020 dated April 8, 2020, and General
Circular No. 17/2020 dated April 13, 2020 read with General Circular No. 10/2022 and 11/2022
dated December 28, 2022 issued by the Ministry of Corporate Affairs, only through electronic
mode to those Members whose e-mail addresses are registered with the Company/Depositories
and whose names are recorded in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, February 17,2023 (“Cut-off date”).
Agenda ltem(s):

To approve the dilution of stake in | A and | C Private Limited, subsidiary of the Company.

To approve the dilution of stake in Shah Pratap Industries Private Limited, subsidiary of the Company.
To consider and approve, appointment of M/s. H.G Sarvaiya & Co. as Statutory Auditors of the Company.
To consider and approve, appointment of Mrs. Sunita Himanshu Shroff (DIN: 009820138) as Non-
Executive Independent Director of the Company.

5. To consider and approve, appointment of Mr. Surendra Gurav (DIN: 00485016) as Non-Executive

Director of the Company.
6.  Toconsider and approve, appointment of Mr. Satishchandra Parmar (DIN: 10041501) as Non-Executive
Director of the Company.

The Company has engaged the services of NSDL to provide remote e-voting facility to its members.
The remote e-voting period commences from on February 25,2023 from 9.00 a.m. (IST) and
ends on March 26, 2023 at 5.00 p.m. (IST). The e-voting module shall be disabled/blocked by
NSDL thereafter. Voting rights of the Members shall be in proportion to the shares held by themin
the paid-up equity share capital of the Company as on Friday, February 17, 2023 (“Cut-off date”).
Communication of assent or dissent of the Members would take place only through the remote e-

Eal N

Place: Mumbai
Date: Friday, February 24, 2023

voting system.
Members are further requested to note that once the vote on a resolution is cast by the member, he
shall not be allowed to change it subsequently or cast the vote again. Further, any voting by electronic

Sd/-
suresh Pukhraj Jain
Managing Director

FORM A
PUBLIC ANNOUNCEMENT

Under Reguitalion & of 1he Insokensy &d Bankuphty Boaed of ndia
(Ir=olvency Hesolulion Frocess hod Coparata Fereons| Heguletions, 2016

FOR THE ATTENTION OF THE CREDITORS OF
VIRAAJ PROJECTS (INDIA) PRIVATE LIMITED

: RELEVAMT PARTICULARS
1. | Mame of corporaha cabior ViR | PROJECTS IMNDEA) FRIVATE LIMITED
2 | Date of incorporalion of eorporate deblor | (71h March 2001
3. | Aushoeiny under which corporale debhor | ROC, Pune
_i3 1'r:-:r|:ﬂ|a'E1_:|_-' reqisiered
4, (Compomse Idanity Mo, [/ Limited Liakbiihy
{Identificaton Ko, of corporale deitor
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principal Gifice {F anyd of corporaie
| derbrior
& | Insohvency commancermant deta in
| s off conponaie deblor ]
7. | Estimatad date of closure of insobency
| resohulion prooess
&, | Mame and ragistraton number of the
| insoheency professional acling as
|Interm resolion professional
&, | Ackdress and e-mal of e medm
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with the Board

[ RS 0 PR T 585

| 217, hilanjali Scciaty, Bhushan Aprs Kalyani Nagar
Pura Fune BMH 411014 1IN

| 23rd Febnuary, 2023
| 22nd August, 2023

[ MrAril Jtendra Jnumihawala
Aegn Mo, IEBVPA-O02P-HNO0420/2019- 20201 2639

| B A2, Baracwal Tiwers, Pars Poanchenel Road
Opp Sona Lidyoq, Andhan East Mumibsl Suburban,
| Msharashira 400089
- Emad : aril jrumkhawalaiEgmail com

10| Address end &-mal 10 e LEad for [ 1221, maker Charnber ¥, Mariman Point,

| comaspondenon: with e msenm | Mluarmibe 400 (21 ’
| resnlution prodessional |+ Ermal : ipraaproectsinds@gmail com
11, Lt it For sulsmission ol clarms | l:]‘:!'h Klarch 2023

12| Clesmses of creditors, (1 By, Under
[elause (b} of subesacton (B8 of section
21, asceraned by the inkerim resoinbon
| provessional ———

13| Mames of Insokency Prolessonals.
cierilifesd B0 501 a8 Aulhodisad
Repraseriatye of crediors in a cass
| (Three narmes jor each class)

14, (a) Relevant Forms and
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ary aewilabie at:

MOl sppicahia Bs per Information svelianie wiln [IFP
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Modice is hereby given hat the Mational Company Law Tribunal has ordered the
commencament of & cosporate insolvency resolution process of the Virsa) Projects findia)
Frivate Limited on 17th Fabruany 2023,

The creditors of Viraaj Projects (India) Privata Limited, are hareby called upon fosubmit thair
claims with procd an or before 03th March 2023 ta the intarirm resalution professsonal at the
#tdress mentioned against antry Mo, 10

The brancial credilors shall submit their claims with prool by electronss maans anhy. All other
cradsiore may submit the clalma with Flrl:ll:lf N parsod, oy post or by elecironss magns.

A finencial creddor balonging 1o a class, as listad against the antry Mo, 12, shall indicata its
choica of authorised representative from among the three inschvency prodessionals listed
against entry Mo, 13 b act a8 authonsed representatiess of the class [specify dass] in Form
Ga,

Submission of iatse or miskeading proots of claim shall atiract penalies.
Sd/-
Mr. Anil Jitendra Jhumkhawala
Interim Resolution Professional
IBEI Registration No.: IBBIIPA-DD21P-MDD23/2019-2020/12669
AFA: AAZMZEEDD2 21223/ 202465 alkd till 12th Decembear 2023

Date: 25.02.2023
Flace : Mumbai

means shall not be allowed beyond 5.00 p.m. (IST) on March 26, 2023.

Notice shall be available on the Company’s website i.e www.jik.co.in, website of Stock Exchange

i.e. BSE Limited at www.bseindia.com and NSE Limited at www.nseindia.com and on the website

of National Securities Depository Limited (NSDL) at www.evoting.nsdl.com.

The Board of Directors of the Company has appointed Mr. Omkar Dindorkar (Certificate of Practice

No. 24580), orin his absence, Ms. Deepti Kulkarni (Certificate of Practice No. 22502), Partners of

M/s. MMJB & Associates, Practicing Company Secretaries, for conducting Postal Ballot e-voting

process in a fairand transparent manner.

In case of queries, members may referto the Frequently Asked Questions (FAQs) for members and

e-voting user manual for members at the Downloads Section of www.evoting.nsdl.com, oremail at

evoting@nsdl.co.in, Tel: 1800-222-990 for any grievances connected with the voting by electronics

means.

For JIK Industries Limited
Sd/-

Rajendra Parikh - Director

Date: February 25,2023

FORM A
PUBLIC ANNOUNCEMENT
(Lincer Aegulatan & of 1he insabeancy and Bankruptoy Boand of India
Irs oy Aesoulion Process ke Copcrahs Perons) &-::_|:.i:1l|::-r|:: 2O1E]

FOR THE ATTENTION OF THE CREDITORS OF

SITI NETWORKS LIMITED

b= RELEVANT PARTICULARS

| | Mameofcomorsiadeblor | 5@ Metworks Limbed

[ 2 | Date of Incomarsfion of comorate debtor | 24 March 2006

| 3| Autharity undar which comporate dateor | Gomparies Act. 1958

|Ia Incorporated | registered

| 4. | Corporate identty Mo, | Limbad Liatbskty

| | Idandification Mo, of corporate dabior
5 | Address of the regstered ofice and

principal office [# ary) of corporate

debiice

Registered office: Unit Mo, 36, 151 Ficor A 'Wing
Madhu Indusiial Eslale, PB. Mang,
‘Wiek Murnbza - 400013
Principal Office: Upper ground floos FC-18 & 200
| | Sector 1684, Flm City, Moidsa - 201300
| B | Irenkency commencameant daia in Hearbhe MCLT order dited 229nd Febuary S22
| | respect of corporate debios
| 7 | Estimated date of cosuns of insahency
| |resoluion process
g | Mame and registration number of tha
insoivency professional acling as
| | inberirm resolibon profecsional
g | Address and esral of the inledm
regcluion professional, as regishened
| | with the Boerd
| 10 Address and e-ral 10 be usad fo
COHrea Bondance with the inledm
regotulion prolessions

| 215t Aasguest 2023 (180th dary fram the dabe of
| AP order)

Rt Mahea

IBE1PA-O0r AP POCTSEVR01 7- 1871 1374

Address: Tower 43300, Oberai Woads, Obarol
Gargen Cry, Goregacn East, Murnbai- 400063

| E-mall: robetmetreiZhotmel com
Address: Upzer ground tloor FO-159 & 210,
Sechor -164, Filn City, Moida - 201301
E-rratil: i iliming oo and

I | i siinetworeRomail com
[ 11 Last cbale for suiberission of daims | sk March 20253
10| Classos of enediors, f any, under Met Agpbcate
clavse (o) of sub-section (BA) of secon
21, sscertained by the intanim resokadion
|prolessonst | .
13| Names of Insohency Professionaks Mal Appbicbie

idenlifiad ¥ acl &5 Aulhaonsed
Reapresentalive of creditons in a diaes
i _-!TI'rEE FeTEs Tor ehch okaged
T4.0da) Addeant Fonns and
1) Dedails of suibonized represertaties
s Frvalabhs al

. Wietr ink: btipssfibb goarinhomatidownloacs
Phgsical Acdress: Nob Applcabie

Maotice is hereby gnoan that tha National Company Law Tribunal has ordered tha
commeantemen! of a corporate insohvency rRssulon process o Sitl Metworks Limied on 22nd
Fistruany 2023,

The craditors of Sitl Metwarks Limied, ana |'IEI"El|:I:|I called upan o subrmik their claims with Frl:ll:ll
o or belore 08lh March 2023 (o the inarm resoblufion professcnal af the sddress meniionad
EIFB.IFIEJI EII'I'II'!.' o, 10,

The linancial cradibors shafl subdmil their lairms with prood by actronic maans onk. All Siher
craditars may submé tha claims with proct in parson, by post or by elacironic maans.

& Enancial eredibor belonging 1o & class, as listed against the entry Mo, 12, shall indicale s
choice of auihorzed represeniative from among the thres insolvency prodessionals listed
apainst eniry Mo 13 bo act as autharized representative ol the clags in Form CA (currently no
applicable)

gﬁfﬂi&&iﬂﬁ ol fakso o II"IiE|E'-H.IZ|ir'II':| peaals ol clam shall atlract FIE'-"‘:E"J'E'E.

Mame ard Signalure ol
Intarim Arsoltion Professional: Rohit Mabra
Intarim Resolulion Frolessional
Rag Mg IEEIEPA-001/ IPPOOTH/201 7-18/1 1374
Address: Tower A-34003. Deroi Woods, Obenol Garden Ty,
Goregann East, Mumibiai- 200053

Drate ard Flaca. 23th February 2023, Murnical

Financ“.ep.‘ .in

(This is a public announcement for information purpose only and not an olfer document and does nol constilule an invitation or offer
to acquire, purchase or subscribe to securifies. Mot for release, publication or distribution, directly or indirecily, outside India)

% SAKUMA EXPORTS LIMITED

Corporate Identification Number: L51909MH2005PLC155765

Dur Company was initially formed as a parinershipg firm in the name of Sakema Exports on December 1, 1998 at Mumbai and was
subsequently converied info a Public Limited Company under Part X of the Companies Act. 1956 with the name of Sakuma Exports
Lirmited vide Certificate of Incorporation dated August 31, 2005 and date of certificate of commeancement of buesiness Sepiember 05,
2005 izsued by Registrar of Companies, Maharashtra. For detalls of changes in the reqisterad office of our Company, please refer to the
chapter entifled ‘General Information’ beginning an page no, 34 of the Draft Letter of Offer,

Registered DHice: Aurus Chamber, A 301 -302, Naar Mahindra Tower, 5 5 &mrutwar Lane, Wori-200013, Mumbai.
Maharashira, India; Tel. Mo.: 497 22 249990217 22 Emall: compamysecretany@sakumasporishd. com;
Website: www sakumaexportiid.com; CGontact Person: Ms. Khyati Bipin Jobanguira, Company Secretary & Compliance Officer

PROMOTERS OF OUR COMPANY:
MR. SAURABH MALHOTRA and MRS. KUSUM CHANDER MOHAN MALHOTRA

ISSUE OF UP TO [e] EQUITY SHARES WITH A FACE VALUE OF RE. 1.00 EACH (“RIGHTS EQUITY SHARES™) OF DUR COMPANY
FOR CASH AT A PRICE OF [] EACH INGLUDING A SHARE PREMIUM OF [®] PER RIGHTS EQUITY SHARE ("155UE PRICE") FOR
AN AGGREGATE AMOUNT UP TO Rs. 200.00 CRORES™ ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF DUR
COMPANY IN THE RATIO OF [®] RIGHTS EQUITY SHARES FOR EVERY [®] FULLY PAID-UP EQUITY SHARES HELD BY THE
ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON [] DAY, |®] (THE “ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES |55 [®] TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE “TERMS OF THE
ISSUE" ON PAGE178.

* Assuming full subscrplion. subjecttofinalization of the Basis of Allobmeants

This public announcement is being made in compliance with the provisions of Ragulation 72{2) of the Sacurities and Exchange Board
of India {lssue of Capital and Discloswre Requirements | Regulations, 2013 as amended (the *SEBI ICDR Regulations™) and fo state that
Sakuma Exports Limited is proposing, subject to requisite approvaks, market conditions and other conséderations, an issue of equity
gharas to its equity shareholders on rights basis and has filed the Draft Letier of Offer (“DLOF™) dated February 23, 2023 with the
Sacurities and Exchange Board of India ("SEBI) Mumbai Office throwgh the SEBI Intermediary Portal at hitps.//siportal.sebi.govin, in
accordanca with SEBI circular dated January 19, 201 8 bearing reference number SEBIHO/CED/DILT/CIR/P2018/011.

Pursuant to the Regulation 72(1) of the SEBI ICDR Regulations, the DLOF filed with BSE, NSE and SEBI is apen for public comments, if
any. The DLOF is hosted on respective websites of SEBl-www.sabi.gov.in, recognised stock exchanges where the equity shares of the
Company are istedi.e. BSE &t www.bseindia.com, M5E at werw.nseindia.com and website of the Sole Lead Manageri.e. First Dverseas
Capital Limifed at www foclin. Al members of the public are heraby invitad to provide their comments onthe DLOF to SEBI with respect
to tha disclosures made in the DLOF. The public is requastad to send a copy of the comments to SEBI, to the Company and to the Lead
Manager to the isswe al therr respective addresses mentioned harein, All comments mast be recenved by the Company or by the Lead
Manager on or before 05.00 p.m. on the 215'{ Twenty First) day from the aforementioned date of filing the DLOF with SEBIi.2., March 17,
2023.

This announcement has been prepared for publication in India and may not be released in any ofher prisdicton. Please note the
distribution of the DLOF and issue of equity shares on rights basis to person in certain jurisdictions outside India may be restricied by
legal requirements prevailing in thoss jurisdictions, Accordingly, any person who acguires Bights entiiement or Rights Equity shares
will be dearned to have declared, warranted and agread that at the time of subseribing for the Rights Equity Sharas or the Rights
Entitiernents, such parson is not and will not be in the Uinited States and/or in the restricted jurisdictions. The Rights Equity Shares af the
Company have not been and will not be registered under the United Siates Securities Act of 1933, as amendad (the " Securilies Act™),
orin any other jurisdiction which have any restrictons in connection with offering, issuing and allofting Rights Equity Shares within its
jurisdictions, and‘or to its citizens. Tha offering 1o which the DLOF relatas is not, and under no circumstances is to be construed as, an
oftering of any Rights Equity Shares or Rights Entitlements for sake in the Uinited Statas or any other jurisdiction other than India or as a
salicitation therzin of an offer to bay any of the said Rights Equity Shares or Rights Enfitlements.

Investrment in aquity and equity relaled securities inviolve a mgh degree af rnsk and imestors. should not invast any Tunds in this 1550
unless they can afford 1o take the risk of losing their imvestment. nvestars are advised to read the risk factors carefully bafore taking an
investment decision in this Issue. For taking 2ninvestment decision, Investors must rely on their own examination of our Comgany and
the Issue including the risks involved, The securties baing offarad in tha Issua have not been recommaendad or approved by SEBI mor
does SEBI guaramee the accuracy of adequacy of the DLOF Specific attention of the investors is imatad to the section titled "Risk
Factors" baginning on page 20 of the DLOF belore making aninvesiment in the 55we.

For details of the share capital of the Company, see Capital Structure on page no. 45 of the DLOF. The kabdlity of the members of our
Company is limited.

Theaxisting Equity Shares are listed on NSE and BSE

NOTE: All capitalized terms used harain and not spacifically definad shall hava tha sama meaning as aseribed to them inthe DLOF

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

Bigshare Services Pvt. Lid.

BIGSHARE SERVICES PRIVATE LIMITED
S6-2, Bth Foar, Pinnacle Business Park,
Mahakali Gaves Road, Mext to Ahura Cenira,
Andheri East, Mumbai - 400 093, Maharashira, India
Telephone: +91 22 62638200
Email; rightsissusd@bigshareqnline. com
Investor Grievance Email: imvestorizbigshareaniing. com
Websile: www bigshareonline.com
SEBI Registration Humber: INRDOOO01 365
Contact Person: Mr. Vijay Surana

FIRST OVERSEAS CAPITAL LIMITED
1-2 Bhupen Chambers, Dalal Street, Fountain,

Mumbal — 400 001, Maharashira, India

Tel Mo.: +91 22 4050 9894
Email: mala@focliny' rushabh@focl.in
Investor Grievance Email: investorcomplaimtsi@tocl.in
Website: vwwww.foclin

SEBI Registration No: INMO0DO03671

Contact Person: Mala Songji’ Rushabh Shroff

For Sakuma Exports Limited

On behalf of the Board of Directors

Date: February 24, 2023 Sd/-
Place: Mumbal Managing Direclor

Diselaimer: Sakurmna Exports Limited is proposing, subject w0 applicable statutory and regquiatory requiraments, recaipt of requisite
approvals, market conditions and other congiderations, o issue its equity shares on rights basis and has filed a DLOF with the SEBI, The
DLOF shall be available on the respective websites of SEBI at www.sebigovin, Sole Lead Manager at www.foclin, BSE at
www bseindia.com, NSE at www.nseindia.com and websiie of the Issuer Company at www.sakumaexportitd.com. Investors should
note that investmeant in Eqguaty Shares involves a high dagrae of risk and investors should refer to and rely on the DLOF inchuding the
saction “Risk Factors” beginning on page 20 of the DLOF betore making an imvastment in the Issue.

s I
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Intimation of orderto Insolvency Professional

NIL{As per information with TRPti|
date)

12,1 Classesof creditors, ifany; underclause (b)o
sub-section (6A) of section 21, ascertained
by the interim resolution professional

131 Names of Insolvency Professionals identifie
acceptance of advertising toactasAuthorised Representative of creditors
copy, itis not possible to verify ina class (Three names for each class)

its contents. The Indian 1471 (a) RelevantForms and

Express (P) Limited cannot be (b) Details of authorized representatives
held responsible for such areavailable at:

contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

ViPCU \

Whilst care is taken prior to NotApplicable

weblink:-
https://ibbi.gov.in/home/downloads

Physical Address: Kindly Refer to Address
atpointno. 10.

Notice is hereby given thatthe National Company Law Tribunal has ordered the commencemen
of a corporate insolvency resolution process of Value Direct Communication Private Limited

on 23/02/2023 (Order Dated 17/02/2023, Order copy communicated /received on 23/02/2023).
The creditors of Value Direct Communication Private Limited, are hereby called upon to submif

their claims with proof on or before 09/03/2023 to the interim resolution professional at the

address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

SdA
CS Hitesh Kothar
(Interim Resolution Professional

Date: 24.02.2023
Place : Mumbai

This is an Advertisement for information purpose only and not for publication or distribution or release directly or indirectly outside India
and is not an offer document announcement. All capitalized terms used and not defined herein shall have the same meaning ascribed to
such terms in the Letter of Offer dated January 20, 2023 (the “Letter of Offer” or “LOF”) filed with the National Stock Exchange of India
Limited (“NSE”) and Securities and Exchange Board of India (“SEBI”).

DESTINY LOGISTICS & INFRA LIMITED

(Erstwhile known as Destiny Logistic Limited)
Our Company was originally incorporated as “Destiny Logistic Limited” having its registered office at 375, Dakshindari Road, Kolkata —700
048, West Bengal, India on July, 28, 2011 vide certificate of incorporation bearing CIN. U63090WB2011PLC165520 under the provisions
of Companies Act, 1956 issued by the Registrar of Companies, West Bengal. Subsequently, the name of the company changed to “Destiny
Logistics & Infra Limited” vide fresh certificate of incorporation dated September 07, 2021. The Company got listed on Emerge Platform
of National Stock Exchange of India Limited w.e.f. October 13, 2021 and the CIN of the Company changed to L63090WB2011PLC165520.

CIN: L63090WB2011PLC165520
Registered Office: 375, Dakshindari Road, Kolkata — 700048
Corporate office: Unit No. 708, 7th Floor, ECO Centre, Block-EM-4 Sector-V, Salt Lake Kolkata — 700091, West Bengal, India
Tel No: +91 9836000343; Email: cs@destinyinfra.in; Website: www.destinyinfra.in
Contact Person: Mr. Mustafa Rangwala, Company Secretary and Compliance Officer

OUR PROMOTERS: (I) MR. JUGAL KISHORE BHAGAT AND (Il) MRS. REKHA BHAGAT

ISSUE OF UP TO 76,94,000 EQUITY SHARES OF FACE VALUE OF X10/- (RUPEES TEN ONLY) (“RIGHTS EQUITY SHARES”) EACH AT A
PRICE OF X10/-PER EQUITY SHARE (“ISSUE PRICE”) FOR AN AMOUNT AGGREGATING TO X769.40 LAKHS ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHTS EQUITY SHARE FOR EVERY 1 (ONE) FULLY PAID-
UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, THAT IS ON FRIDAY, JANUARY 27, 2023
(“THE ISSUE”). FOR FURTHER DETAILS, KINDLY REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 112 OF
THE LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all investors for their response to the Issue, which opened for subscription on Wednesday,
February 08, 2023 and closed on Friday, February 17, 2023 and the last date for On-Market Renunciation of Rights Entitlements was
Monday, February 13, 2023. Out of the total 112 Applications for 1,19,64,000 Rights Equity Shares, 10 Applications for 78,000 Rights
Equity Shares were rejected due to technical reason as disclosed in the Letter of Offer. The total number of valid Applications received
were 102 Applications for 1,18,86,000 Rights Equity Shares, which was 154.48% of the number of Rights Equity Shares under the Issue.
The Basis of Allotment finalized on Thursday, February 23, 2023, in consultation with the Lead Manager, Registrar to the Issue and
National Stock Exchange of India Limited (“NSE”), the Designated Stock Exchange. The Board of Directors allotted 76,94,000 Rights Equity
Shares to the successful applicants on Thursday, February 23, 2023. In the Issue no Rights Equity Shares have been kept in abeyance. All
valid Applications after technical rejections have been considered have been considered for allotment.

1. Information regarding total Applications received (including ASBA Application):

Category Applications Rights Equity Shares applied for Rights Equity Shares allotted
Received
Number % Number Value (X) % Number Value (X) %
Eligible Equity |
83 74.11 1,06,38,000 10,63,80,000 88.92 73,70,000| 7,37,00,000 95.79
Shareholders
! Renouncees | 29 25.89 13,26,000 1,32,60,000 11.08 3,24,000 32,40,000 4.21
| Total 112 100.00 1,19,64,000 | 11,96,40,000 100.00 76,94,000( 7,69,40,000 100.00
2. Summary of Allotment in various categories are as under:

Applicants Number of valid No. of Rights Equity Shares No. of Rights Equity Shares Total Equity
applications received accepted and allotted accepted and allotted against| Shares accepted
(after technical against Rights Entitlement valid additional shares and allotted
rejections) (A) (B) (A+B)
Eligible Equity 83 66,24,000 7,46,000 73,70,000
Shareholders
| Renouncees 19 3,24,000 - 3,24,000
| Total 102 69,48,000 7,46,000 76,94,000

Inti|i1ation for Allotment / refund / rejection cases: The dispatch of allotment advice cum refund intimation and intimation for rejection,
as applicable, to the Investors will be completed on or about Tuesday, February 28, 2023. The instructions to SCSBs for unblocking
of funds were given on Thursday, February 23, 2023. The listing application has been submitted to NSE on February 23, 2023 and
approval is expected from exchange on or about Monday, February 27, 2023. The credit of Rights Equity Shares in dematerialised form
to respective demat accounts of Allottees will be completed on or about Tuesday, February 28, 2023 by CDSL and NSDL respectively. For
further details, see “Terms of the Issue - Allotment advice or refund / Unblocking of ASBA accounts” on Page 135 of the Letter of Offer.
The trading in fully paid -up Equity Shares issued in the Rights Issue shall commence on NSE under ISIN - INEOIGO01011 upon receipt of
trading permission. The trading is expected to commence on or about March 02, 2023. Further, in accordance with SEBI circular bearing
reference - SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, the request for extinguishment of Rights Entitlements has been
sent to NSDL & CDSL on Thursday, February 23, 2023.

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED
FORM

DISCLAIMER CLAUSE OF THE SEBI: It is to be distinctly understood that the submission of the Letter of Offer to SEBI should not in any
way deemed or constructed that the Letter of Offer has been cleared or approved by SEBI. The investors are advised to refer to the
Letter of Offer for the full texts as provided in “Other Regulatory and Statutory Disclosures - Disclaimer Clause of SEBI” on page 107 of
the Letter of Offer.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or
construed that the letter of offer has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the
contents of the LOF. The investors are advised to refer to the LOF for the full text of the “Disclaimer Clause of BSE” on Page 108 of the LOF.

LEAD MANAGER TO THE ISSUE

CAMEO CORPORATE SERVICES LIMITED

“Subramanian Building”, No. 1, Club House Road, Chennai
- 600 002, Tamil Nadu, India

Telephone: +91 44-40020700 / 0710 / 0706 / 0741

Email: priya@cameoindia.com

Investor Grievance Email: investor@cameoindia.com
Contact Person: Ms. K. Sreepriya,

Website: www.cameoindia.com

SEBI Registration Number: INR000003753

CIN No: U67120TN1998PLC041613

REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE

OFFICER

DESTINY LOGISTICS & INFRA LTD

375, Dakshindari Road, Kolkata — 700 048,
West Bengal, India

Telephone: +91 9836000343

E-Mail ID: cs@destinyinfra.in

Website: www.destinyinfra.in

Contact Person: Mr. Mustafa Rangwala
CIN No: L63090WB2011PLC165520

FINSHORE MANAGEMENT SERVICES LTD

“Anandlok”, Block-A, 2™ Floor, Room No. 207, 227 A.J.C
Bose Road, Kolkata-700020, West Bengal

Telephone: +91 33 2289 5101/ +91 33 4603 2561
Email Id: ramakrishna@finshoregroup.com

Website: www.finshoregroup.com

Investor Grievance Email Id: info@finshoregroup.com
Contact Person: Mr. S. Ramakrishna lyengar

SEBI Registration No: INM000012185

CIN No: U749500WB2011PLC169377

Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matter.
All grievances relating to the ASBA process may be addressed to the Registrar, with a copy to the SCSBs, giving full details such as
name, address of the Applicant, contact numbers, e-mail address of the sole / first holder. folio number or demat account number,
number of Rights Equity Shares applied for, amount blocked, ASBA Account number and the Designated Branch of the SCSBs where
the Application Form or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the
acknowledgement. For details on the ASBA process, see “Terms of the Issue” on page 112 of the Letter of Offer.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR
THE BUSINESS PROSPECTS OF THE COMPANY.
For Destiny Logistics & Infra Limited
Sd/-
Mr. Mustafa Rangwala
Company Secretary and Compliance Officer
Place: Kolkata
Date: February 24, 2023

Disclaimer: Our Company has filed the Letter of Offer with the Securities and Exchange Board of India and the Stock Exchange, i.e.,
(“NSE”).The Letter of Offer is available on website of the Stock Exchange where the Equity Shares are listed i.e., www.nseindia.com,
the website of the Lead Manager to the Issue and Registrar to the Issue at www.finshoregroup.com and www.destinyinfra.in Potential
investors should note that investment in Equity Shares involves a high degree of risk and for details relating to the same, see the section
titled “Risk Factors” on page 17 of the Letter of Offer. This announcement has been prepared for publication in India and may not be
released in the United States.

Kolkata



(This is a Public Announcement for information purposes only and not for publication or distribution and is not an Offer Document)

wanscor ALAN SCOTT INDUSTRIESS LIMITED

Alan Scoft Industriess Limited (CIN; L33100MH1984PLCOTE732) was incorporated on February 22, 1994, undar the Companies
Act, 1956 In the name and style as Suketu Fashions Limited as a Pubfic Limited mrgg}any i the State of Maharashtra. The
Company obtained the Certificate of Commencement of Business on March 9, 1994 from the Registrar of Companies,
Maharashtra, Mumbai. The Company changed its name fram Suketu Fashions Limited to Alan Scott Indusires Limited and &
fresh Lerfificate Incorporation was issued by the Registrar of Companies on October 24, 1987, The name was again changed fo
Alan Scoft Industriess Limited and a fresh Cerfificate of Im:ﬂrlauraﬁan dated September 9, 2006 was issued by the Ragistrar of
Companias, Maharashira. The C-:a-miﬁan made its makden public issue in August 1994 and got listad on the OTC Stock Exchange
of India. The Repgistered Office of the Company s situaled at Unit no. 302, Kumar Paza, 3rd floor, Near Kalina Masjid, Kalina
Kurla Road, Santacruz (East), Mumbai - 400029, Maharashira, India. For detailz of changes in name and registered office of our
Company, se8 'General Information” beginming on page 43 of the Draft Letter of (ffer.
Registered Office: Unit no. 302, Kumar Plaza, 3rd Foor, Near Kalina Masjid, Kalina Kurla Road, Santacruz (East),
Mumbai = 400029, Maharashtra, india | Contact Number: +91-22-61786000 / +931-22-61786001
Contact Person: Miss Sneha Upendra Shukla, Company Secrefary and Compliance Officer
E-mail Address: alanscoticompliance@gmail.com | Website: www thealanscolt.com
Corporate Identity Number: L33100MH19%84PLCOT6732

THE PROMOTER OF OUR COMPANY 15 SURESH PUKHRAJ JAIN
FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS ALAN SCOTT INDUSTRIESS LIMITED

RIGHTS ISSUE OF UP TO 18,25,377 (EIGHTEEN LAKHS TWENTY-FIVE THOUSAND THREE HUNDRED AND SEVENTY-SEVEN)
PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF T10.00/- (RUPEES TEN ONLY) EACH OF OUR COMPANY (THE ‘RIGHTS
EQUITY SHARES') FOR CASH AT A PRICE OF ¥30.00/- (RUPEES THIRTY DNLY) PER RIGHTS EQUITY SHARE (INCLUDING A
PREMIUM OF ¥20.00/- (RUPEES TWENTY ONLY) PER RIGHTS EQUITY SHARE) AGGREGATING UP TO T547.61/- LAKHS™ ON
A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHT EQUITY
SHARE FOR EVERY 1 {ONE) EQUITY SHARE HELD BY THE ELIGIELE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS
ON [®], 2023 (THE "ISSUE’). FOR FURTHER DETAILS, SEE 'TERMS OF THE ISSUE" BEGINNING ON PAGE 202 OF THE DRAFT
LETTER OF OFFER. THE RIGHTS ISSUE PRICE IS 3 {(THREE) TIMES THE FACE VALUE OF THE EQUITY SHARES.
*Azsuming full subscriphion and receipl of ail Call Monies with respect I Righis Equify Shares.

TERMS OF THE ISSUE
| Amount Payable Per Right Equity Share Face Value | Premium Total | Percentage of Right Issue Price
| On Application T3.50/- T6.50/- £10.00,- A33.33%
| Two or more calls. subsequent calls as may be i .
| determined by the Board' Commitiee _ 76.30¢- T13.50~ | T20.00/- 66.67%
| Total | 1000~ [ 220.00/- | 230.00/- 100.00%

Thiz public announcement is being made in compliance with the provisions of Regulation 72 (2) of the Becurities and
Exchange Board of India {lssue of Capital and Disclosure Requiremenis), 2018 as amended ('SEBI ICDR Regulations’}i"Public
Announcement’) to state that Alan Scoft Industriess Limited is proposing, subject to requisite approvals, market conditions, and
other considarations, for isswe of Equity Sharas on rights basis and has on Friday, February 24, 2023, filad the Draft Letter of Offer
('DLoF') with BSE Limited, the stock exchange on which the Equity Shares of the Company are presemtly listed (*BSE’). Since
the size of the Issue is bess than 5,000 Lakhs (Rupees Fifty Crores Only), as per the SEBI (ICDR) Requiations, the Draft Letter
of Offer has not been filed with the Securities and Exchange Board of India ("SEBI') nor SEBI shall issue any observation on the
Draft Letter of Dffer.
This Public Announcement has been prapared for pulblication in India and may not be released in any ofher jurisdiction. Please note
that the distribution of the Draft Letter of Offer and the Issue of Equity Sharas on a rights basis to persons in certain jurisdictions
outside india may be restricted by legal requirements prevailing in those jurisdictions. Accordingly, any person who acquires Rights
Entitlernents or Rights Equity Shares will be deemed to have declared, warranted, and agreed that at the time of subscribing to the
Rights Equity Shares or the Rights Entilernents, such parson is not and will not be in the United States and’or in other rastricted
jurisdictions. The Right Shares of the Company have not baen and will not be registerad under the United States Securities Act of
1933, as amended (" Securities Act’), or in any other jurisdiction which have any restrictions in connection with offering, issuing,
and allotting Right Shares within Its jurisdiction and’or to its citizens, The offering to which the Draft Latter of Offer relates is not
and under no circumstancas is 1o be construed as, an offering of any Right Shares or Rights Entitlements for sale in the United
States or any other jurisdiction other than India or a5 a solicitation therein of an offer to buy any of the said Right Shares or
Rights Entitlemnent.
Imvstment in equity and equity related securities involves a degree of risk and investors should not invest any funds in this Issue
unless they can afford to take the risk of losing their Investmant, Investors are advised 1o read the risk factors carefully before
laking an mvestment decision i this Issue. For taking an investiment decision, investors must rely on their own examination of
our GCompany and this |ssue including the risks involved. The Right Shares have not been recommended or approved by SEBI nor
does SEBI guarantes the accuracy or adequacy of the Draft Letter of Offer. Invastors are advised fo refer fo the section titted 'Risk
Factors’ beginning on page 24 of the Draft Letter of Offer before investing in the issue.
Eﬂr dﬂfﬂils un1 %1;.; ghare capital of our Company, please refer to the section titled “Capital Structure’ beginning on page 50 of the
ralt Letter o BT,

Note: Capitalized terms nol defined herein shall have the same meanings ascribed fo such ferms in the Draft Letfer of Offer
REGISTRAR TO THE ISSUE

PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED

Linit Mo. 9, Ground Floor, Shiv Shakti Industrial Estata, J. R, Boricha Marg, Lower Parel East,

Mumbai - 400011, Maharashira, India | Contact Details: + 91-22-2301-2518 / 6761

E-mail 1D: supporicpurvashare.com | Website: waww purvashare.com

Investor grievance e-mail; supporti@puryashare_com

Contact Person: Ms_ Deepali Dhuri | SEBI Registration Number: INROODO01112

Corporate Identilication Number: UG7120MH1993PTCO7407Y

Disclaimer: Alan Scoif Indusiriess Limited is proposing, subfect io the receipt of requisite approvals, marel condiiions, amnd
oitter considerations, fo make & rght issue of its Equity Shares and has ied the Draft Letter of Offer with BSE Limited, The Draft
Lefter of Offer fs avalabie on BEE websile af www bsemdia.com. fmvestors showl' note thatl investment in Equity Shares imvolve a
high degree of nisk and for detfais refating o the same, see the sechion tilled ‘Risk Factors” on page 24 of the Draft Lefler of Offer.
iOn behall of the Board of Directors of Alan Scott Industriess Limited
Sd/-

Suresh Pukhraj Jain

Managing Director

Place: Mumbai
Date: Friday, February 24, 2023
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CIN: UB5990KAZ009PLC 165296

MUTUAL FUND
NAVI AMC LIMITED

(FORMERLY KNOWN AS ESSEL FINANCE AMC LIMITED)
Registered Office: 'AMR Tech Park’, Ground Floor, Municipal/ Khata No B26/792/46/231/24/1, "
Hongasandra Village, Hosur Road, Bangalore KA S60068 IM
Tal: 080 45113444, Toll free no. 1800 103 85589
Website: waw. navimutualfund.com, Email: mfinavi.com

SATURDAY, FEBRUARY 25, 2023

FORM-A
PUBLIC ANNOUNCEMENT
Under Regulation 9 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF VALUE DIRECT
COMMUNICATION PRIVATE LIMITED
(Under Corporate Insolvency Resolution Process)

RELCEVANT PARTICULARS

Name of corporate debtor Valtie DifectCommunication Private Limiteq
2."1"Date of incorporation of corporate debtor|~15/0372010
3| Authority under whict corporate debtor iy ROC—WoMBAt

incorporated / registered

Extension of New Fund Offer (NFO) Period for

41 Corporate fdentity No. / Limited Liabitity " U74990MH20T0PTC200916
Identification No. of corporate debtor

Navi ELSS Tax Saver Nifty 50 Index Fund

~5. [ Address of the registered office and Office No.1606 to 1609, 16th Floor, Rupa

The NFO for Mavi ELSS Tax Saver Nifty 50 Index Fund iz open for a period of 15 days fill February 28, 2023.
Fursuant to SEBI Circulars dated March 15, 2010, New Fund Offer for an ELSS scheme can be open

for 30 days.

In line with the above, the closing date for the NFO of Navi ELSS Tax Saver Nifty 50 Index Fund has been
extended from February 28, 2023, to March 15, 2023. An addendum regarding the same has been uploadad
on the website of Navi Mutual Fund and is available at hitps:/fnavi, com/mutual-fund

Accordingly, tha NFO of Navi ELSS Tax Saver Nifty 50 Index Fund will close for subscription on March 15, 2023,

Place: Bengaluru
Date: February 24, 2023

principal office (if any) of corporate debtor | Solitaire Millenium Business Park, Mahape
NaviMumbai, Thane-400710, Maharashtra

2310212023 (NCLT Order Dated 17/02/2023
Order Communicated on 23/02/2023)

7| EStimated date of closure of nsolvency 2270872023 (180 days from the date o
resolution process Intimation of ordertoInsolvency Professional)

6. | Msoivency commencement date |
respect of corporate debtor

8. | Name and registration number of thg Mr. HiteshKothar
insolvency professional acting as interiml Registration No :- IBBI/IPA-002/IP
resolution professional N00324/2017-18/10929
] 91 Address ande-maitof theinterimresotution —208; itaing;
For Navi AMC Limited professional, as registered with the Board | Mumbai Fort-400001
Sdl- hiteshkotharics@gmail.com

Authorized Signatory 10.1 Address and e-mail t0 be used fof TA, Satya Apariment, Opp. Kandival

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY. T

Rk

FORM A
PUBLIC ANNOUNCEMENT

Under Requiation & of 1ha Insokency and Banknphcy Boad of india
{irsadveri oy Hesolulion Process e Ciomparale Persons] Regulsens, 2016

FOR THE ATTENTION OF THE CREDITORS OF
VIRAAJ PROJECTS (INDIA) PRIVATE LIMITED
RELEVANT PARTICULARS

1. | Name of comprate debior | iRaAJ PROJECTS (INDIA) PRIVATE LIMITED
£, | Date of incorporation of corporate debioe | G7th March 2001

3. | Aufhoriy under which corporale deblor | ROG, Pune
| b5 moorponmtad | regetered - lragulic 5
4. | Corporate Identty No. / Limbad Lisblity | LMS101PR2001PTC015235

_{ldentification Mo, of corporait debior
&, |Address of the regisienad oflice and
principa aflice {f any of corparate
oabior

T -_Ijl. B-I'!.Iahﬂ'l.ﬁ.pl‘lﬁ Ty ..-.
Pura Pune B 217014 1N

JIKINDUSTRIES LIMITED

CIN: L65990MH1990PLC056475
Regd Office: PADA NO. 3, BALKUM VILLAGE, THANE (WEST), MUMBAI-400608.
Tel. +91-22-2542 — 6356 Email ID: admin@jik.co.in, Website: www.jik.co.in

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

The Members are hereby informed that the Company has completed dispatch of postal ballot
notice on February 24, 2023 for seeking approval of members for the agenda items mentioned
below, in compliance with the General Circular No. 14/2020 dated April 8, 2020, and General
Circular No. 17/2020 dated April 13, 2020 read with General Circular No. 10/2022 and 11/2022
dated December 28, 2022 issued by the Ministry of Corporate Affairs, only through electronic
mode to those Members whose e-mail addresses are registered with the Company/Depositories
and whose names are recorded in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, February 17,2023 (“Cut-off date”).
Agenda ltem(s):
To approve the dilution of stake in | A and I C Private Limited, subsidiary of the Company.
To approve the dilution of stake in Shah Pratap Industries Private Limited, subsidiary of the Company.
To consider and approve, appointment of M/s. H.G Sarvaiya & Co. as Statutory Auditors of the Company.
To consider and approve, appointment of Mrs. Sunita Himanshu Shroff (DIN: 009820138) as Non-
Executive Independent Director of the Company.
5. To consider and approve, appointment of Mr. Surendra Gurav (DIN: 00485016) as Non-Executive
Director of the Company.
6.  Toconsider and approve, appointment of Mr. Satishchandra Parmar (DIN: 10041501) as Non-Executive
Director of the Company.
The Company has engaged the services of NSDL to provide remote e-voting facility to its members.
The remote e-voting period commences from on February 25, 2023 from 9.00 a.m. (IST) and
ends on March 26, 2023 at 5.00 p.m. (IST). The e-voting module shall be disabled/blocked by
NSDL thereafter. Voting rights of the Members shall be in proportion to the shares held by them in
the paid-up equity share capital of the Company as on Friday, February 17, 2023 (“Cut-off date”).
Communication of assent or dissent of the Members would take place only through the remote e-
voting system.
Members are further requested to note that once the vote on a resolution is cast by the member, he
shall not be allowed to change it subsequently or cast the vote again. Further, any voting by electronic
means shall not be allowed beyond 5.00 p.m. (IST) on March 26, 2023.
Notice shall be available on the Company’s website i.e www.jik.co.in, website of Stock Exchange
i.e. BSE Limited at www.bseindia.com and NSE Limited at www.nseindia.com and on the website
of National Securities Depository Limited (NSDL) at www.evoting.nsdl.com.
The Board of Directors of the Company has appointed Mr. Omkar Dindorkar (Certificate of Practice
No. 24580), orin his absence, Ms. Deepti Kulkarni (Certificate of Practice No. 22502), Partners of
M/s. MMJB & Associates, Practicing Company Secretaries, for conducting Postal Ballot e-voting
process in a fairand transparent manner.
In case of queries, members may referto the Frequently Asked Questions (FAQs) for members and
e-voting user manual for members at the Downloads Section of www.evoting.nsdl.com, oremail at
evoting@nsdl.co.in, Tel: 1800-222-990 for any grievances connected with the voting by electronics
means.

o=

For JIK Industries Limited
Sd/-

Date: February 25,2023 Rajendra Parikh - Director

correspondence with the interim resolutioy MTNL Building,S. V, Road, Kandival
professional (W), Mumbai-400 067

cirp.valuedirect@gmail.com

09/U5/2UZ5 1.e. 14 days from the date 0

Intimation of orderto Insolvency Professional

121 Classesofcreditors, ifany; underctause (byof NIL(As per information with 1RPtil)

sub-section (6A) of section 21, ascertained  date)

by the interim resolution professional

13- Names of Insolvency Professionals identifie

toactasAuthorised Representative of creditors

copy, it is not possible to verify inaclass (Three names for each class)

its contents. The Indian | |14 {(a) RelevantFormsand WebTink=

Express (P) Limited cannot be (b) Details of authorized representative https://ibbi.gov.inlhome/downloads

held responsible for such areavailable at: Physical Address: Kindly Refer to Address

contents, nor for any loss or atpointno. 10.

damage incurred as a result of Notice IS hereby given that the National Company Law Tribunal hias ordered the commencemen

transactions with companies, of a corporate insolvency resolution process of Value Direct Communication Private Limited

associations or individuals | | o23/02/2023 (Order Dated 17/02/2023, Order copy communicated freceived on 23/02/2023).

advertls_lng_ In 1ts newspapers The creditors of Value Direct Communication Private Limited, are hereby called upon to submit

or Publications. We therefore their claims with proof on or before 09/03/2023 to the interim resolution professional at the

recommend that readers . .

make necessary inquiries address mentioned againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other

before sending any monies or
gany creditors may submit the claims with proofin person, by post or by electronic means.

entering into any agreements e : . i .
yering Into any ag . Submission of false or misleading proofs of claim shall attract penalties.
with advertisers or otherwise

acting on an advertisement in
any manner whatsoever.

Last date 1or submission of claims

Whilst care is taken prior to
acceptance of advertising

Not Applicable

SdA
CS Hitesh Kothar
(Interim Resolution Professional

Date: 24.02.2023
Place : Mumbai

& | Imsobency rrrrrnescerreed dide iy [ 2ara Fllt;rl.lill'!:', ;%
| raspect of corparata detilor

7. | Eslirmated ciale al closune of insokendy
| resolution process

5 [Mame and regetraion nmber o e
nsohwency professional acting as
| il Feacl Mon prolessinral

9, | Address and e-mail of $e imaim

[ 22rd August, 2029

| WAl Jendka hurmkhasala
Regm Mo, IS0 P00 S0 S-2080) | 250

| B, Saraswat Towers, Pars Panchayel Road |

(This is a public announcement for information purpose only and not an offer document and does not constilute an invitation or offer
lo acquire, purchase or subscribe to securities. Not for release, publication or distribution, directly or indirectly, outside India)

~ SAKUMA EXPORTS LIMITED

Corporate Identification Number: L51909MH2005PLC155765

{ re=clution prodessional, &5 registered

| Upe Sord. Udhog, Andhean East Murmbal Subarban,
|with the Board

| Maharashira 40006

Emal ; aniljumikhewslaiEgmailcom

1|:|,I Ackdress v eermesl i G s for [ 1221, Kaker Chamber W Manman Point,

coeTagpondence with e intarim | Befirriei- 400 021 o
| reschution prolessional | - Ermal ; ipvimapropctsickisE@gmail com
11| Lt daa for submission of clams | 05th March 2023

12| Chassee of erecltors, if oy, under
clauss |} of sub-saction (B4 of section
|21, ascertaingd by e inberim resol ion
{ professional

14 Mames of Ireakency Prolessionas
| ifentified o act as futhoised
Representatve of credion in & dass

_{{Three narmes for gach cass)

1d.{ {7) Relavant Forms and
| T Deertitits, of awrthowized nepresenties
| Er2 Evallable al;

ol appicable &6 per informaltion aaiiable with IRP

| Mt Appiicaliie

| Weab i hepe: b govindenhomedownioars
Prymical fcicness NA

Modice is hergby given that the Nabonal Company Law Tribupal has ordered the
comrmEncement of 4 corparate insolvency resolution process of the Yireaj Projects (india)
Pristate Limibed an 171h Fabruang 2023,

The creditors of Wiraa] Projecis (India) Private Limited, are hereby called upon 1o submit their
clairna with praod on or befora 0Bth Marzh 2023 to the intarim resoluticn professional at the
address mentioned againstentry Mo, 10

The financial creditors shall subrmil thair claims with proof by electronss maans anby. All other
crgcEars may subamit the clairms wilth proalin person, By past or by e inonad means

A linsncial credilor belonging 1o a class, as listed against the antry Mo, 12, ghall indieals s
cholce of authorised representative from among the three insclvency prodessionals listed
apeinst entry Mo, 13 to &t &5 authonsed representative of the class [specify class] in Fom
G,

Submission of fakse or misieading proots of claim shall attract penalties
Ed/-
Mr, Anil Jitendra Jhumkhawala
Interim Resolulion Professional
IBEI Registration Ho.: IBEIPA-0021P-MO04ZI 201 9-2020/1 2689

Dale: 25.02.2023
Place ; Mumbai

AFAD AA2T GBS0 21223/202465Walid 611 12th December 2023

FORM A
PUBLIC ANNOUNCEMENT

{Linder Aequlaton G of the insolancy and Bankruptcy Board of India
{Insoivency Resoiution Procass for Coporata Parsons) Beguletions, 201 6]

FOR THE ATTENTION OF THE CREDITORS OF

SITI NETWORKS LIMITED

. RELEVANT PARTICULARS
1. | Marme of ooponata dabilor 58 Mebworks Limad
2 |Dale o incorportion of cororaie deblor | 24t March 2006
3 | Avithority under which coporale debbor | Companies Aok, 1966
it ncorporaied | regishensd
4. | Ceporale ey Mo, | Lirmited Liabily
iderification N, of corporate debtor

| LEAA00MHED0EPLC 10735

respes] of corporde cebion

¥ | Estimaried date of chosure of ir|'.'.=-:|h'|:|'u:!|l
resolulion procEss
| Marne and registration number ol tha

insolvency professona acting s
inhirTn nesokion ;-r-':fr::y-:ml

.ﬁ.rlr.l'ms- :_!.'||:| eerrel of the Plenm

resolution professonal, s nagishenid

_wih Ihr.-E-m!j

Bddm=s and pemad o ba used for
comipspondenon with the medm
rschution professonal

| Lt e for subrrission of claims

Clazses of crediors, i any, under
clavse () of sub-section (64] of seeon
21, ascertaingd by the inbenm resokdion
professonal

[Mames of Inschency Professionats

idantified 10 acl as Authonsed
Bapresemtative of oediions N A cess
{Threa nameas for each dass)

| {a} Aslevant Foms and

b Digtpils of authonzed representaties
are avalable ak

| B | Address ol the registensd offics and [ Regisbered office: Linit Mo, 38, 151 Foor & Wing
prircipal office [ ary) of corporahs Madhu Industnal Estate. PB. Marg
dlebilor Wiorh Murmbai - 300013
Principal Offices Lipper ground fioon, FC-190& 20,
| e | Sector -164, Film City. Moida - 201301
| 5 | Ireokenoy commencement date in Hon'bla MCLT crder dafad 22nd February 2023

| 215t August 2023 (180th day from the date of
| CARP ordar)
Rohit Matra
IBEYPA-00 P POOTIE20 7-18/11 1374

Address: Tower A-3406, Obani Woods, Obanai
Ganden City, Gonegaon East, Murnbal- 400053

| E-mail: rohitmehrasiholrsl com
Address: Upper ground llea: FC-19 & 20,
Sector <164, Film Cihy. Moida - 20130
Esrmail; ip siidin pry.oom and

| ipsiretaoisEgmail com

| 08 March S0E3
Mot Applcabla

| Mot Appicabie

| Web Ink: ﬁTﬁ:ﬁ'.‘.'ht:.g-:i.rlnhm'nmrm
Phiysical Addrass: Mot Applcabla

Motica |5 hereby givan that the Mational Comgpany Lew Tribunal has ordered tha
commencement of a corporate insohency resalulion process of Sili Netwarks Limiled en 22nd
Feruary 2023,
The craditoos of Sili Networks Limiled, ane heraly called upan 1o submit their claims with prool
on or belora 36th March 2023 to tha intarim resolstion profassional at the eddrass mentionad
anainst enry Mo, 10
The financal craditors shall submit their claimes with proet by slecironic means onby. All othar
cradibors may submi fe clains with proat in person, by post or by sleciionic maans.
& fmancial craditor belonging 1o a class, as lisbad against tha entry Mo, 12, shall indicate ids
choice of suthorzed representative from among the three insolvency prolessionals listad
against eniny Mo 13 bo act as authorized representative of tha class in Form CA, {currently nod
applicable).
Submission of fakse or misleading proofs of claim shall atirect penallies,
Sdi-
Mame and Sagnature of
Interim Aesolution Frofessional: Aohitbdahna
Inberim Besohdion Profassional
Aag Mo IBERPA-00/IF-FI0739,2017-181 1374
Sodress: Tower 53203, Oheroi Woods, Oberol Garden City,
Gor ni Easi, Mumnbal- 400063

Dt sared Pliacas:; 25th February 2023, Mumbai

Dur Company was initially formed as a parinership firm in the name of Sakuma Exports on December 1, 1998 at Mumbai and was
subsequently converted into a Public Limited Company under Part X of the Companies Act, 1956 with the name of Sakuma Exports
Limitad vide Cartificate of Incorporation dated August 31, 2005 and date of certificate of commancemant of business September 05
2005 issued by Registrar of Companias, Maharashira. For details of changes in the registerad office of our Company, please refer to the
chaptes enfitled ‘General Infarmation’ beginning on page no. 38 of the Draft Latter of Offer
Registered Otfice: Aurws Chamber, & 301-302, Near Mahindra Tower, 5 5 &mmuiwar Lang, Wordi-400013, Mumbai,
Maharashira, India; Tel. No.; +97 22 245999027, 22; Email; companysecretani@sakumassportsitd.com;
Website: www sakumaexportid.com;  Contact Persen: Ms. Rhyati Bipin Jobanpuira, Company Secratary & Compliance Officer

PROMOTERS OF OUR COMPANY:
MR. SAURABH MALHOTRA and MRS. KUSUM CHANDER MOHAN MALHOTRA

ISSUE OF UP TO [*] EQUITY SHARES WITH A FAGE VALUE OF RE. 1.00 EACH ("RIGHTS EQUITY SHARES™) OF OUR COMPANY
FOR CASH AT A PRICE OF [#] EACH INCLUDING A SHARE PREMIUM OF [«] PER RIGHTS EQUITY SHARE (“ISSUE PRICE") FOR
AN AGGREGATE AMOUNT UP TO Rs. 200.00 CRORES* ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR
COMPANY IN THE RATIO OF [®] RIGHTS EQUITY SHARES FOR EVERY [®] FULLY PAID-UP EQUITY SHARES HELD BY THE
ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON [«] DAY, [®] (THE "ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES |5 [] TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE “TERMS OF THE
ISSUE" ON PAGE 179.

* Assuming full subscrpfion, Subjecttofinalization of the Basis of Allotmeants

This public announcement is being made in compliance with the provisions of Regulation 72{2) of the Securifies and Exchange Bozrd
of India (Issue of Gapital and Disclosure Requirements) Regulations, 2018 a5 amended (the "SEBI ICDR Regulations®) and to state that
Sakuma Exports Limited i5 proposing, subject 1o requisite approvals, market conditions and other considerations, an issue of aquity
shares to its equity shareholders on rights basis and has filed the Draft Letier of Offer (“DLOF™) dated February 23, 2023 with the
sacurities and Exchange Board of india ("SEBF) Mumbai Office throwgh the SEBI Intermediary Portal at hitps://siportal. sebi.govin, in
accordance with SEBI circular dated January 19, 2018 bearing reference number SEBVHO/CFIVDIL 1/ CIRARZ2018/011.

Pursuant to the Regulation 72(1) of the SEBI ICDR Regulztions, the DLOF filed with BSE, MSE and SEBI is open for public comments, if
any. The DLOF is hosted on respective websites of SEBl-www.sabi.govin, recoanised stock exchanges where the equity shares of the
Company are listed i.a. BSE at www.bseindia_com, NSE at www.nsaindia.com and website of tha Sole Lead Manageri.a. First Qverseas
Capital Limited at www.foclin, All members of the public are heraby invited to provide their comments on the DLOF to SEBI with respect
to the disclosures made in the DLOF. The public is raquested to send a copy of the comments to SEB, to the Company and to the Lead
Manager to the issee at their respective addresses mentioned herein. All comments must be received by the Company or by the Lead
Manager on or before 05,00 p.m. on the 215" Twenty First) day from the aforementioned date of filing the DLOF with SEBIL2., March 17,
2023

This announcement has been prapared for publication in India and may not be redeased in any odher jurisdiction, Please note the
distrbuteon of the DLOF and issue of aquity shares on rights basis 10 person in certain jurisdictions outside India may be restricted by
legal requirements pravailing in these jensdictions. Accordingly, any person who acguires Rights entilement or Rights Equity sharas
will be deemed to have declared, warranted and agread that &t the time of subscribing for the Rights Equity Shares or the Rights
Entitterments, such person is not and will not be in the United States and/or in the restricted jurisdictions. The Righis Equity Shares of the
Company have not bean and will not be registered under the United States Securitias Act of 1933, as amended (the “Securities Acl™),
ar in any ather jurisdiction which have any restrictions in connection with offering, issuing and allotting Rights Equity Shares within its
jurizdictions, and/or to its citizens. The offering to which the DLOF relates is not, and under no circumstances is 1o be construed as, an
offering of any Rights Equity Shares or Rights Entitlements for sabe in the United States or any other jurisdiction other than Indiaor as a
solicitation therain of an offer to by any of the said Rights Equity Shares or Rights Entitlements.

Investment in equity and equity related securities inviolve a high degree of risk and investors should not invest any funds in this Issue
unless they can afford o fake the risk of losing their mvestment, Imvestors are advised to read the risk factors carefully befora taking an
investment decision in this Issue. For Laking an inmvastmant decision, Inveslors must raly an thew own gxamanation of Durﬂﬂ-‘.ﬂﬂﬂﬂ}' and
the lssue inchuding the risks involved. The securities baing offered in the lssue have not been recommendead or approved by SEBI nor
does SEBI guarantee the accuracy or adequacy of the DLOF. Specific attention of the investors is imited to the section titled "Risk
Factors" beginning on page 20 of the DLOF before making aninvesiment in the Issue.

For defails of the share capital of the Company, ses Gapital Structure on pages no. 45 of the DLOF. The kabdity of the members of our
Compary is limited.

The existing Equity Shares are listed on NSE and BSE.

NOTE: Al capitalized terms used harein and not specifically definad shall have the same meaning s ascribed to them inthe DLOF.

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

Bigshare Services Pvt. Ltd.

BIGSHARE SERVICES PRIVATE LIMITED
56-2, fth Floar, Finnacle Business Park,
Mahakali Caves Road, Next to Ahura Centre,
Andheri East, Mumbai - 400 093, Maharashira, India
Telephone: +91 22 62636200
Email: rightsissus@bigshareonling. com
Investor Grievance Email; investor@bigshareonting, com
Website: www.bigshareonline.com
SEBI Registration Number: INRODOD0 1385
Contact Person: Mr. Vijay Surana

FIRST OVERSEAS CAPITAL LIMITED
1-2 Bhupen Chambers, Dalal Street, Fountain,

Mumbai = 400 001, Maharashira, India

Tel No.: +91 22 4050 99939
Email: malaimiocl.iny rushabhafoclin
Investor Grievance Email; investorcomplaintsi@foclin
Webzite: wew foclin

SEBI Registration No: INMODOO036ET 1

Contact Person: Mala Soneji Rushabh Shroff

For Sakuma Exports Limited
On behalf of the Board of Directors
Date: February 24, 2023 Sd/-

Place: Mumiai Managing Director

Disclaimer: Zakuma Exporis Limited is proposing, subject 1o applicable statutory and regulatory requirements, receipt of reguisite
approvals, markel conditions and other considerations, to issue its equity shares on rights basis and has filed a DLOF with the SEBI. The
DLOF shall be available on the respective wabsites of SEBI a1 www.sebl.govin, Sole Lead Manager at www.foclin, BSE at
www. bseindia.com, NSE at www.nsaindia.com and website of the Issuer Company at www.sakumaexportitd.com. Invastors should
note that investment in Equity Shares involves a ligh dagree of risk and investors should refer to and rely on the DLOF mcliding the
gaction "Risk Factors” beginning on page 20 of the DLOF before making aninvestmant inthe Issue.

B Carere

This is an Advertisement for information purpose only and not for publication or distribution or release directly or indirectly outside India
and is not an offer document announcement. All capitalized terms used and not defined herein shall have the same meaning ascribed to
such terms in the Letter of Offer dated January 20, 2023 (the “Letter of Offer” or “LOF”) filed with the National Stock Exchange of India
Limited (“NSE”) and Securities and Exchange Board of India (“SEBI”).

DESTINY LOGISTICS & INFRA LIMITED
(Erstwhile known as Destiny Logistic Limited)
Our Company was originally incorporated as “Destiny Logistic Limited” having its registered office at 375, Dakshindari Road, Kolkata —700
048, West Bengal, India on July, 28, 2011 vide certificate of incorporation bearing CIN. U63090WB2011PLC165520 under the provisions
of Companies Act, 1956 issued by the Registrar of Companies, West Bengal. Subsequently, the name of the company changed to “Destiny
Logistics & Infra Limited” vide fresh certificate of incorporation dated September 07, 2021. The Company got listed on Emerge Platform
of National Stock Exchange of India Limited w.e.f. October 13, 2021 and the CIN of the Company changed to L63090WB2011PLC165520.

CIN: L63090WB2011PLC165520
Registered Office: 375, Dakshindari Road, Kolkata — 700048
Corporate office: Unit No. 708, 7th Floor, ECO Centre, Block-EM-4 Sector-V, Salt Lake Kolkata — 700091, West Bengal, India
Tel No: +91 9836000343; Email: cs@destinyinfra.in; Website: www.destinyinfra.in

Contact Person: Mr. Mustafa Rangwala, Company Secretary and Compliance Officer
OUR PROMOTERS: (I) MR. JUGAL KISHORE BHAGAT AND (II) MRS. REKHA BHAGAT

ISSUE OF UP TO 76,94,000 EQUITY SHARES OF FACE VALUE OF X10/- (RUPEES TEN ONLY) (“RIGHTS EQUITY SHARES”) EACH AT A
PRICE OF X10/-PER EQUITY SHARE (“ISSUE PRICE”) FOR AN AMOUNT AGGREGATING TO X769.40 LAKHS ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHTS EQUITY SHARE FOR EVERY 1 (ONE) FULLY PAID-
UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, THAT IS ON FRIDAY, JANUARY 27, 2023
(“THE ISSUE”). FOR FURTHER DETAILS, KINDLY REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 112 OF
THE LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all investors for their response to the Issue, which opened for subscription on Wednesday,
February 08, 2023 and closed on Friday, February 17, 2023 and the last date for On-Market Renunciation of Rights Entitlements was
Monday, February 13, 2023. Out of the total 112 Applications for 1,19,64,000 Rights Equity Shares, 10 Applications for 78,000 Rights
Equity Shares were rejected due to technical reason as disclosed in the Letter of Offer. The total number of valid Applications received
were 102 Applications for 1,18,86,000 Rights Equity Shares, which was 154.48% of the number of Rights Equity Shares under the Issue.
The Basis of Allotment finalized on Thursday, February 23, 2023, in consultation with the Lead Manager, Registrar to the Issue and
National Stock Exchange of India Limited (“NSE”), the Designated Stock Exchange. The Board of Directors allotted 76,94,000 Rights Equity
Shares to the successful applicants on Thursday, February 23, 2023. In the Issue no Rights Equity Shares have been kept in abeyance. All
valid Applications after technical rejections have been considered have been considered for allotment.

1. Information regarding total Applications received (including ASBA Application):

Category Applications Rights Equity Shares applied for Rights Equity Shares allotted
Received
Number % Number Value (X) % Number Value (X) %
Eligible Equity
83 74.11 1,06,38,000 | 10,63,80,000 88.92 73,70,000( 7,37,00,000 95.79
Shareholders
| Renouncees 29 25.89 13,26,000 1,32,60,000 11.08 3,24,000 32,40,000 4.21
E Total 112 100.00 1,19,64,000 | 11,96,40,000 100.00 76,94,000| 7,69,40,000 100.00
2. Summary of Allotment in various categories are as under:

Applicants Number of valid No. of Rights Equity Shares No. of Rights Equity Shares Total Equity
applications received accepted and allotted accepted and allotted against| Shares accepted
(after technical against Rights Entitlement valid additional shares and allotted
rejections) (A) (B) (A+B)
| Eligible Equity 83 66,24,000 7,46,000 73,70,000
Shareholders
| Renouncees 19 3,24,000 - 3,24,000
| Total 102 69,48,000 7,46,000 76,94,000

Intimation for Allotment / refund / rejection cases: The dispatch of allotment advice cum refund intimation and intimation for rejection,
as applicable, to the Investors will be completed on or about Tuesday, February 28, 2023. The instructions to SCSBs for unblocking
of funds were given on Thursday, February 23, 2023. The listing application has been submitted to NSE on February 23, 2023 and
approval is expected from exchange on or about Monday, February 27, 2023. The credit of Rights Equity Shares in dematerialised form
to respective demat accounts of Allottees will be completed on or about Tuesday, February 28, 2023 by CDSL and NSDL respectively. For
further details, see “Terms of the Issue - Allotment advice or refund / Unblocking of ASBA accounts” on Page 135 of the Letter of Offer.
The trading in fully paid -up Equity Shares issued in the Rights Issue shall commence on NSE under ISIN - INEOIGO01011 upon receipt of
trading permission. The trading is expected to commence on or about March 02, 2023. Further, in accordance with SEBI circular bearing
reference - SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, the request for extinguishment of Rights Entitlements has been
sent to NSDL & CDSL on Thursday, February 23, 2023.

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED
FORM

DISCLAIMER CLAUSE OF THE SEBI: It is to be distinctly understood that the submission of the Letter of Offer to SEBI should not in any
way deemed or constructed that the Letter of Offer has been cleared or approved by SEBI. The investors are advised to refer to the
Letter of Offer for the full texts as provided in “Other Regulatory and Statutory Disclosures - Disclaimer Clause of SEBI” on page 107 of
the Letter of Offer.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or
construed that the letter of offer has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the
contents of the LOF. The investors are advised to refer to the LOF for the full text of the “Disclaimer Clause of BSE” on Page 108 of the LOF.

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE

OFFICER
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DESTINY LOGISTICS & INFRA LTD

375, Dakshindari Road, Kolkata — 700 048,
West Bengal, India

Telephone: +91 9836000343

E-Mail ID: cs@destinyinfra.in

Website: www.destinyinfra.in

Contact Person: Mr. Mustafa Rangwala
CIN No: L63090WB2011PLC165520

FINSHORE MANAGEMENT SERVICES LTD

“Anandlok”, Block-A, 2™ Floor, Room No. 207, 227 A.J.C
Bose Road, Kolkata-700020, West Bengal

Telephone: +91 33 2289 5101/ +91 33 4603 2561
Email Id: ramakrishna@finshoregroup.com

Website: www.finshoregroup.com

Investor Grievance Email Id: info@finshoregroup.com
Contact Person: Mr. S. Ramakrishna lyengar

SEBI Registration No: INM000012185

CIN No: U74900WB2011PLC169377

CAMEO CORPORATE SERVICES LIMITED

“Subramanian Building”, No. 1, Club House Road, Chennai
- 600 002, Tamil Nadu, India

Telephone: +91 44-40020700 / 0710 / 0706 / 0741

Email: priya@cameoindia.com

Investor Grievance Email: investor@cameoindia.com
Contact Person: Ms. K. Sreepriya,

Website: www.cameoindia.com

SEBI Registration Number: INR000003753

CIN No: U67120TN1998PLC041613

ﬁlnanc]‘w.ep." .in

Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matter.
All grievances relating to the ASBA process may be addressed to the Registrar, with a copy to the SCSBs, giving full details such as
name, address of the Applicant, contact numbers, e-mail address of the sole / first holder. folio number or demat account number,
number of Rights Equity Shares applied for, amount blocked, ASBA Account number and the Designated Branch of the SCSBs where
the Application Form or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the
acknowledgement. For details on the ASBA process, see “Terms of the Issue” on page 112 of the Letter of Offer.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR
THE BUSINESS PROSPECTS OF THE COMPANY.
For Destiny Logistics & Infra Limited
Sd/-
Mr. Mustafa Rangwala
Company Secretary and Compliance Officer
Place: Kolkata
Date: February 24, 2023

Disclaimer: Our Company has filed the Letter of Offer with the Securities and Exchange Board of India and the Stock Exchange, i.e.,
(“NSE”).The Letter of Offer is available on website of the Stock Exchange where the Equity Shares are listed i.e., www.nseindia.com,
the website of the Lead Manager to the Issue and Registrar to the Issue at www.finshoregroup.com and www.destinyinfra.in Potential
investors should note that investment in Equity Shares involves a high degree of risk and for details relating to the same, see the section
titled “Risk Factors” on page 17 of the Letter of Offer. This announcement has been prepared for publication in India and may not be
released in the United States.




(This is a Public Announcement for information purposes only and nol for publication or distribution and is not an Offer Document)

wisor ALAN SCOTT INDUSTRIESS LIMITED

Alan Scolt Industriess Limited (CIN: L33100MH1994PLCDT6732) was incorporated on February 22, 1994, under the Companies
Act, 1956 in the name and style as Suketu Fashions Limited as a Public Limited company in the State of Maharashtra. The
Company obtained the Certificate of Commencement of Business on March 9, 1994 from the Heglstrar of Companies,
Maharashira, Mumbai. The Company changed its name from Suketu Fashions Limited to Alan Scoft Industries Limited and a
fresh Certificate Incorporation was issued by the Reqgistrar of Companies on October 24, 1957, The name was again changed to
Alan Scoft Indusiriess Limied and a fresh Cerfificate of Incorparation dated September 9, 2006 was issued by the Regisirar of
Companies, Maharashira. The Company made its maiden public issue in Awvgust 1994 and got listed on the OTC Stock Exchange
of India. The Registered Office of the Eﬂrgﬂiiny I5 Sitluated at Unit no. 302, Kumar Plaza, 3rd floor, Near Kalina Masjid, Kalina
Kurla Road, Santacruz (East), Mumbai - 400029, Maharashtra, India. For details of changas in name and registered office of our
Company, see ‘Ganaral Information’ beginning on page 45 of the Draft Letter of Offer.
Regiztered Office: Unit no. 302, Kumar Plaza, 3rd Floor, Near Kalina Masjid, Kalina Kurla Road, Santacruz (East),
Mumbai - 400029, Maharashtra, India | Contact Number: +91-22-61786000 / +91-22-61 736001
Contact Person; Miss Sneha Upendra Shukla, Company Secretary and Compliance Officer
E-mail Address: alanscoticompliance@gmail.corm | Websile: www.thealanscoll.com
Corporate Identity Number; L33 100MH1394PLCOTET32

THE PROMOTER OF OUR COMPANY 15 SURESH PUKHRAJ JAIN

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS ALAN SCOTT INDUSTRIESS LIMITED

RIGHTS ISSUE DF UP TO 18,25,377 (EIGHTEEN LAKHS TWENTY-FIVE THOUSAND THREE HUNDRED AND SEVENTY-SEVEN)
PARTLY PAID-UP EQUITY SHARES OF FAGE VALUE OF ¥10.00/- (RUPEES TEN ONLY) EACH OF OUR COMPANY (THE 'RIGHTS
EQUITY SHARES") FOR CASH AT A PRICE OF 730.00/- (RUPEES THIRTY ONLY) PER RIGHTS EQUITY SHARE {INCLUDING A
PREMIUM OF Z20.00/- (RUPEES TWENTY ONLY) PER RIGHTS EQUITY SHARE) AGGREGATING UP TO 2547 61/- LAKHS* ON
A RIGHTS BASIS TD THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATID OF 1 (OME) RIGHT EQUITY
SHARE FOR EVERY 1 (DMNE) EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS
I:IH'II;L, 2023 (THE “ISSUE'). FOR FURTHER DETAILS, SEE 'TERMS OF THE ISSUE’ BEGINNING ON PAGE 202 OF THE DRAFT
LE OF OFFER. THE RIGHTS ISSUE PRICE IS 3 (THREE) TIMES THE FACE VALUE OF THE EQUITY SHARES.

*Azsiming ful subscripfion and receip! of aif Call Mories with respect o Rights Equity Shares.

TERMS OF THE ISSUE
Amount Payable Per Right Equity Share Face Value | Premium Total Percentage of Right Issue Price
On Application 23.50/- <6.90/- € 10.00/- 43.33%
Two or more calls, subsequent calls as may be : i ; :
detarmined by the Board! Commitiae 0.5l Tl | 320.00- Bo:67%
Total ¥10.00/~ T20.00v- | 730.0dy- 100.00%

This public announcement i being made in compliance with the provisions of Regulation 72 {2) of the Securities and
Exchange Board of India {lssue of Capital and Disclosere Requirements), 2018 as amended ('SEBI ICDR Regulations'){ Public
Announcement') 1o state that Alan Scott Industriess Limited is proposing, subject to requisite approvals, market conditions, and
pther considerations, for ssue of Equity Shares on rights basis and has on Friday, February 24, 2023, fikad the Draft Letter of Ofier
I'DLoF'"} with BSE Limited, the stock exchange an which the Equity Shares of the Company are presently listed ("BSE'). Since
the size of the s is less than 5,000 Lakhs (Rupess Rty Crores Only), as per the SEBI (ICOR) Regulations, the Drall Letier
of Offer has not been filed with the Securities and Exchange Board of India ("SEBI') nor SEBI shall issue any obsarvation on the
Dratt Letter of Offer.
This Public Announcement has bean prepared for publication in Indla and may not ba released in any other urisdiciion. Please note
that the distribution of the Draft Letter of Offer and the Issue of Equity Shares on a rights basis 1o persons in certain junisdictions
putside India may be restricied by legal requirements prevailing in those jurisdictions. Accordingly, any person who acquires Rights
Entiflernents or Rights Equity Shares will be desmed to hava declared, warranted, and agreed that at the fime of subscribing fo the
Rights Equity Shares or the Rights Entilements, sech person is nof and will not be in the United Sates and/or in other restrcied
jurisdictions. The Right Shares of the Company have not been and will not be registered under the United States Securities Act of
1933, as amended (*Securities Act’), or in any other jurisdiction which have any restrictions in connection with offaring, ssulng,
and alloftéing Right Shares within its jursdiction and/ar to its citizens, The offering 1o which the Draft Letter of Offer relates is not
and under no circumstances is to be construed as, an offering of amy Right Shares or Rights Entitliements for sale in the United
States or any other pnsdiction other than India or as a solicitation therein of an offer to bay any of the said Right Shares or
Rights Entitlerment.
Investment in equily and eguity refated securilies involvas a degrae of risk and invesiors should not invest any funds in this lssue
uriless they can afford to take the nsk of 1osing their investmant, Investors are advised (o read the nsk factors carelully before
faking an irvestment decision n this tssue, For taking an investment decision, investors must rely on thelr own examinaton of
our Company and this Issug incliding the risks invalved. The Right Shares have not baen recommendad or approved by SEBI nor
does SEBI guarantes the accuracy or adequacy of the Draft Letter of Offer, Inwestors are adwised 1o refer o the section tited 'Risk
Factors' beginning on page 24 of the Draft Letter of Offer befare investing in the kssue.
For details on the share capital of our Company, pleasa refer to the section tithed "Capital Sfructure’ beginning on page 50 of the
Draft Letier of Offer.
Note: Capitalized terms nof defined herein shall have the same meanings ascribed fo such ferms in the Draft Letter of Offer.
REGISTRAR TD THE ISSUE

PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED

Unit Mo, 9, Ground Floos, Shiv Shakll Industaal Estate, J. B. Boscha Marg, Lower Parel East,

Mumbai - 400011, Maharashtra, India | Confact Details: + 91-22-2301-2518 / 6761

E-mail ID: supporti@purvashare.com | Website: www. pureashare.com =
Investor grievance e-mail: supportiEpurvashare.com =
Contact Person: Ms. Despali Dhuri | SEBI Registration Number: INROO0001 7112

Corporate Identification Number: U671 20MH1993FTCOT 4079

Disclaimer: Alan Scoff nousiness Limiteo /s proposing, subject fo the receipl of requisite approvals, markel conditions, and
offer considerafions, fo make a mght isswe of its Equity Shares and fas fled the Draft Letter of Offer-with B5E Limited. The Draft
Leffer of Offer is avaitabie on BSE websife al wwebseindia.com. nvastors showld mofe thal imvestrmen! In Equily Shares involve a
high degree of risk and for delads refating fo the same, see e sechion titfed ‘Aisk Faclors ' on page 24 of the Oralt Letter of Offer
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') MUTUAL FUND

NAVI AMC LIMITED

(FORMERLY KNOWN AS ESSEL FINANCE AMC LIMITED)
Registered Office: 'AMR Tech Park’, Ground Floor, Municipal! Khata No B26/792/46/23/1/2411,
Hongasandra Village, Hosur Road, Bangalore KA 560068 N
Tel: 080 45113444; Toll free no. 1800 103 8999
Website: www.navimutualfund.com, Email; mfidnavi.com
CIM: UG5890KAZ009PLC 165296

Extension of New Fund Offer (NFO) Period for
Navi ELSS Tax Saver Nifty 50 Index Fund

The NFO for Navi ELSS Tax Saver Nifty 50 Index Fund is open for a period of 15 days till February 28, 2023

Fursuant to SEB1 Circulars dated March 15, 2010, New Fund Offer for an ELSS scheme can be open
for 30 days.

In lina with the above, the closing date for the NFD of Navi ELSS Tax Saver Nifty 50 Index Fund has been

extended from February 28. 2023, to March 15, 2023, An addendumn regarding the same has been uploaded

on the website of Mavi Mutual Fund 2nd is available at https,/fnavi. commutual-fund,

Accordingly, the NFO of Mavi ELSS Tax Saver Nifty 50 Index Fund will close for subscription on Manch 15, 2023,
For Navi AMC Limited

Sd/-
Authorized Signatory

Place: Bengaluru
Date: February 24, 2023

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

JIKINDUSTRIES LIMITED

CIN: L65990MH1990PLC056475
Regd Office: PADA NO. 3, BALKUM VILLAGE, THANE (WEST), MUMBAI-400608.
Tel. +91-22-2542 — 6356 Email ID: admin@jik.co.in, Website: www.jik.co.in

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

The Members are hereby informed that the Company has completed dispatch of postal ballot
notice on February 24, 2023 for seeking approval of members for the agenda items mentioned
below, in compliance with the General Circular No. 14/2020 dated April 8, 2020, and General
Circular No. 17/2020 dated April 13, 2020 read with General Circular No. 10/2022 and 11/2022
dated December 28, 2022 issued by the Ministry of Corporate Affairs, only through electronic
mode to those Members whose e-mail addresses are registered with the Company/Depositories

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify

its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of

NMrYyn

PUBLIC ANNOUNCEMENT

Under Regulation 9 of the Insolvency

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS OF VALUE DIRECT
COMMUNICATION PRIVATE LIMITED
(Under Corporate Insolvency Resolution Process)

RECEVANT PARTICULARS

and Bankruptcy Board of India

IName or corporate aebtor

Valte DirectCommunication Private Limited

vate or Incorporation or corporate aeotor

19/US/2ZU1TU

Authority under which corporate debtor s
incorporated/ registered

RUU — MUMDBAI

Corporate tdentity No. 7/ Limited Liability
Identification No. of corporate debtor

U74990MH2010PTC200916

Address of the Tegistered office an
principal office (if any) of corporate debtor

Office No. 1606 to 1609, 16t Ffoor, RUp:
Solitaire Millenium Business Park, Mahap
NaviMumbai, Thane-400710, Maharashtra

IASolvency commencement date |
respect of corporate debtor

“Estimated date of closure of nsolvency
resolution process

“Name and registration number of the
insolvency professional acting as interim
resolution professional

231022023 (NCLT Order Dated 17/02/2023,
Order Communicated on 23/02/2023)

“22108/2023 (180 days from the date of
Intimation of ordertolnsolvency Professional)

“Mr.Hitesh Kothari

Registration No :- IBBI/IPA-002/IP
N00324/2017-18/10929

Address and e-maitof the interimresoiutio
professional, as registered with the Board

Office o, 208, BSE Buifding, Datat-Street,
Mumbai Fort-400001

hiteshkotharics@gmail.com

0.

Address and e-mail to be used fo
correspondence with the interim resolution
professional

TA, Satya Apartment, Opp. Kandiva
MTNL Building,S. V, Road, Kandiva
(W), Mumbai-400067

cirp.valuedirect@gmail.com

)

Last date 1or suomission of claims

Classesof creditors, 1 any, underclause (b)o

sub-section (6A) of section 21, ascertained
by the interim resolution professional

0970372023 1-e. 14 days from the date 0
Intimation of orderto Insolvency Professional

[~NIL{As per information with IRPtill
date)

~Names of Insolvency Professionals identifie
toactasAuthorised Representative of creditorg
inaclass (Three names for each class)

NOUApplicable

4.

(@] RelevantFormsand
(b) Details of authorized representatives
are available at:

WebTink:-
https://ibbi.gov.in/home/downloads

Physical Address: Kindly Refer to Address
atpointno. 10.

[~Not

ce is hereby given thatthe National Company Law Tribunalhas ordered the commencement

and whose names are recorded in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, February 17,2023 (“Cut-off date”).
Agenda ltem(s):

To approve the dilution of stake in | A and | C Private Limited, subsidiary of the Company.

To approve the dilution of stake in Shah Pratap Industries Private Limited, subsidiary of the Company.

To consider and approve, appointment of M/s. H.G Sarvaiya & Co. as Statutory Auditors of the Company.

To consider and approve, appointment of Mrs. Sunita Himanshu Shroff (DIN: 009820138) as Non-

Executive Independent Director of the Company.

5. To consider and approve, appointment of Mr. Surendra Gurav (DIN: 00485016) as Non-Executive
Director of the Company.

6. Toconsider and approve, appointment of Mr. Satishchandra Parmar (DIN: 10041501) as Non-Executive
Director of the Company.

The Company has engaged the services of NSDL to provide remote e-voting facility to its members.

The remote e-voting period commences from on February 25, 2023 from 9.00 a.m. (IST) and

ends on March 26, 2023 at 5.00 p.m. (IST). The e-voting module shall be disabled/blocked by

NSDL thereafter. Voting rights of the Members shall be in proportion to the shares held by them in

the paid-up equity share capital of the Company as on Friday, February 17, 2023 (“Cut-off date”).

Communication of assent or dissent of the Members would take place only through the remote e-

o=

transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

of a corporate insolvency resolution process of Value Direct Communication Private Limited
on 23/02/2023 (Order Dated 17/02/2023, Order copy communicated /received on 23/02/2023).
The creditors of Value Direct Communication Private Limited, are hereby called upon to submi
their claims with proof on or before 09/03/2023 to the interim resolution professional at the
address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All othe
creditors may submit the claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Sdf3

CS Hitesh Kotharl

(Interim Resolution Professional

Date: 24.02.2023
Place : Mumbai

On behall of the Board of Directors of Alan Scoll Industriess leéted

Place: Mumbai
Date: Friday, February 24, 2023

voting system.
Members are further requested to note that once the vote on a resolution is cast by the member, he
shall not be allowed to change it subsequently or cast the vote again. Further, any voting by electronic

Suresh Pukhraj Jain
Managing Direcior

FORM A
PUBLIC ANNOUNCEMENT

{(Ungiar Regudation & of the Insglvengy and Banknipicy Board of India
{Irahvancy Reaakilion Frooass lor Conparale Pedgong) Regulations, 2006

RELEVAMNT PARTICULARS
1. | Mame of corponsie deblon | WIRAAS FROJECTS {INDWA) PRVATE LIMITED
2 | Dt of incorporaiion of coponis deblor | 076 March 2000

& | Aushorty under which compomie detior | ROG, Funa
4. | Gomorate ldantity Mo/ Limited Usbity | LMSA0 PRE001PTCOS335

| lodeniification Mo. of corporate gelrio
5. | Ackdress al the registensd office and
principal ofioa (i any) of corponste

| 211, Milaniai Society, Bhuashar Agts Kabhvani hagar
Purwe Pune MH 211004 N

chabtor
& | Insplvency commancement daka n 23] Febnary, 2023
| respect O cofporale debior _| ) R
7. | Estimated date of closure of inecivancy | 22no August, 2003
PSRN priess

[ MeARl Ferdra Jhumkhavak
Fiagn Ko IBEIISS D0 P MO0L501 9 20000 280

B | Mame ard regisgralion number of fe
insohency professional acing as
{Imtmrirn rgschution profassional

£ | Addrees and o-mial of tha intenm
with The Baard

B.402, Saraswali Towers, Parsl Pancheyet Road |
Cpp Sona Uidved, Andhad East Mumbal Suburban,
Malwrashia 00060

Emal ; anil jrumihawaiamgraloen

100 Ackdirerss: aricd e-miai o be ussd foar | 1221, Maker Chamber W Marmen Point,

correEspondenos with the meim _Mlﬂ'nl'.ﬂ--_‘l{_[:}ﬂ-'-_"l ) o
| resailton professional |- Emal ; ipwiraapropcisindaidgmal com
11, Lst datte for BubeTEBsion of ClaIma { 09 March 2025

12| CRasses of creciiors. if any, under Mot appicable &8 per information svaiabls with [RP
clause fb ol suby-section J6A) of saction
21, ascariaired by e inledm esolution
| professianal

13| Mamas of Insohency Prodessionals
iderifiad 1o Aol &5 Authoresed
Represematve of crediors in a class
{(Thnes ranmes for each class)

T (o) Redescand Fomns and
b} Details of authanzad represantsieess
are vadable ot

o TTT B s

| Mot Appikcatts

. Wity B e b gew indervhomaidownicads
Pryysical Address MA

FOR THE ATTENTION OF THE CREDITORS OF
VIRAAJ PROJECTS (INDIA) PRIVATE LIMITED

means shall not be allowed beyond 5.00 p.m. (IST) on March 26, 2023.
Notice shall be available on the Company’s website i.e www.jik.co.in, website of Stock Exchange
i.e. BSE Limited at www.bseindia.com and NSE Limited at www.nseindia.com and on the website
of National Securities Depository Limited (NSDL) at www.evoting.nsdl.com.
The Board of Directors of the Company has appointed Mr. Omkar Dindorkar (Certificate of Practice
No. 24580), or in his absence, Ms. Deepti Kulkarni (Certificate of Practice No. 22502), Partners of
M/s. MMJB & Associates, Practicing Company Secretaries, for conducting Postal Ballot e-voting
process in a fair and transparent manner.
In case of queries, members may refer to the Frequently Asked Questions (FAQs) for members and
e-voting user manual for members at the Downloads Section of www.evoting.nsdl.com, oremail at
evoting@nsdl.co.in, Tel: 1800-222-990 for any grievances connected with the voting by electronics
means.

For JIK Industries Limited

Sd/-

Date: February 25,2023 Rajendra Parikh - Director

Molice = haraby gwven fhatl the MNatsomal CI}ITIDEF-'!.' Law Tribunad has ordared tha
cammencerméent of & corporae insohency resalulion procass of the Virad Projects (ndia)
Private Lirmsted on 171h Febmeany 2023,

The crediters of Viraaj Projects (India) Private Lnited, are heneby called upan to subeil their
claims with proof on or bedore 085h March 2023 to the intarim resolution professional at tha
addrass mentioned against entry Mo, 10.

Thafimancial creditors shall submat thair clairms with proof by electronic maans only, All othar
Credilons ray submit the clairms with prool in peeson. by post or by elecironic means.

& financial oreditor balonging 10 a class, as listed against the eniny No. 12, shall indicaie its
choice of authonsad reprasaniative frrm among the three Il'ﬁill-.'E'ﬂG!,I |:II'A'.'I‘|E'E5II:II'I-H]E- ligtad
against eriry Moo 13 o act as authorised represantative of the class [specify class] in Form

Submissaon of falsd or mislaading proods of daim shall alirac penaltieg.

B~
Date; 25.02.2023 Wir. Anil Jitendra Jhumkhawala
Place - Bumbai Inferim Resalulion Prafessional

BB Registration No.: IBBLIPA-002/ IP-NOR2 3201 9-2020, 12689
AFA: AAZNZ689/02/121223/202465Valid till 13th December 2023

FORM A
PUBLIC ANNOUNCEMENT

{Lindar Reguiation & of the Insokency and Bankrupicy Board ol India
(Insohvengy Resoluton Frocess for Corponale Persons)] Begulabons, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
alTlI NETWORKS LIMITED

RELEVANT PARTICULARS
1. [Mame ol somorale debiar S Mesaorks Limied
2. | Date of ncomoration of corporale debior | 24ih March 2008
3, | fudnonty uncer which corparate debior | Companies &g, 1956
i% noamporaied [/ registered
&, [Corporate ddentity Mo, / Limited Lisbiiy
[idaniification No. of comorats dabtor
5. WAddress of the registensd affice and
principal ofice o ary) of eomorale
debiar

| LB4200MHR006PLC 180750

| Registered office: Linit Mo. 28, 13t Fioor & Wing
Mardhy ncusiral Estre, PB. Marg,
Windli Murnkzal - 400013
Principal Office: Lippar ground fioor FC-15 & 20,
| Sacior 164, Fim City, Nokia - 201301

8. |Irokency commencament date n Fan'bhe MCLT order daled 22nd Fabruary 2029

__[Fespect of corpomie decior | I I R

7 | Estirnated dade of diosone al nsokency | 215 August #2023 (1500 day from e data of
[Feachition process | CIRP crrder}

#. |Mamg and regpsirabon numbsr of the Aol Bahia

insohency professional acting as
{inberim resohion professonal

9. Adckess and s-mall of the interm
resohtion prolessional, as regisiored
|with the Besrd

11, Address and e-mall o ba used for
oomespondenon with thie interim

BEFA-0 PPOOFSR e 7-1 511374

| Address: Towe A-3803, Obens Woods, Oberai
Gianden City, Gomagaon Esal, Mumibai- 400063

| E-mall: robftmennaiihotmal com
Address: Lippar groumd floor, FC-149 & 20
Secior 6L Fim City, hlokda = 201301

ressbolion prokessionsl E-mail: ip.stiEin ey.oom and

. | ipsitnatecrkeEgmal com
11, Last date for submsson of caims | o8th March 2023
12.|Chsses: of creciors, § arry, under Mo Applicable

clauEs (b of sub-sechion (BA) of sechon

21, asoeraingd by e intenm resogon

prokessions |
13, Mames of reokency Frolessicnak WOl Applicable

idantified 10 act as Authonisad
Papresenbainae of credions in o dass

___ [Three names for aach dass)

14./|a} Relevant Forms and
[b) Detals of aioreed mpmseriatves
&g Acaiiabhs Al

| ‘Wt link: Hitps./obi govinhomes downioads
Prysical Adrdmss: ot Appécable:

Mobice 8 I'IE'I'-E-ﬂ-;.' l;li'.IEI'I that the Mational CDE’II‘.‘IEII'I!.I Lew Tribunal has orderad the
commencament ol & corporale inselvendy resolulian process of Silf Networks Lmited on 22nd
Fabnuarg 2023,
The crediors of Sit Metworks Limiled, are bareby called upon 1o submit thielr claims with proof
o ar before O8th March 2023 to the intarim rasolution profassional gt the addrass mantioned
#a netentry ko, 10.

& limancial creditors shall submil thair claims with prool by elecironic means cnly, Al ather
creditars miy submit the ctaims with prootin person, by post or by electronic maans
& financial craditor balznging o a cless, as ksied agamst tha ardry Mo, 12, shall ndicale itz
choece of autharized represamalyve rom BImang tha Thee insolvency prolessacnals listed
aganst enlry Mo, 13 10 a1 &5 autharzed repredsnative of the dass in Form CA (currently nat
applicabia)
Submission of false or misleading proods of claim shad attract penaitias
Sd/-
Marme and Sionaione ol
Irderim Besalution Profassional; Rohit Mehra
Imternim Aescdution Prodessional
Aeg Mo: IBEIFA-D01 (IP-POOTIRE0AT-181374
Addrazs Tower A-3403, Dberoi Wioods, Dbarod Gasden Cily,
Goregaan East, Musndbai- 400083
25th Frbruany 2023, Mumbai

Craba mncd Placa;

financialexp.epapr.in

(Thiz iz a public announcement lor information purpose only and not an offer document and does nol constitute an invitation or ofler
to acquire, purchase or subscribe o securities, Mot lor release, publication or distribution, directly or indirectly, outside India)

SAKUMA EXPORTS LIMITED

Corporate Identification Number: L51909MH2005PLC155765

Dur Company was inflizlly formed as a parinesship Tiem in the rarme of Sakuma Exports on Decemnber 1, 1998 at Membai and was
subsequently converted into a Public Limited Company undes Part [ of the Companies Act, 1956 with the name of Sakuma Exports
Limited vide Cerfificate of Incorporation datad Auguest 31, 2005 and date of cerfificate of commencement of business Seplember 05,
2005 issued by Registrar of Companias, Mahasashira. For details of changes in the ragisierad office of our Company, please refer o the
chapter entifled ' General Information’ beginning on page no. 38 of the Draft Letter of Offer.
Registered Office: Aurus Chamber, A 301-302, Near Mzhindra Towes, 5 5 Amrnutwar Lane, Waorll-400013, Murmbai,
Maharashira, india;, Tel. Mo.: +91 22 24984021/ 22 Email: companysecretary@sakumagxpartsitd com;
Wabzita: www sakumaexporiid com:  Gontact Person; Ms. Ekyati Bipin Jobanputra, Comgany Secratary & Comphance Oficer

PROMOTERS OF OUR COMPANY:
MR. SAURABH MALHOTRA and MRS. KUSUM CHANDER MOHAN MALHOTRA

ISSUE OF UP TO [®] EQUITY SHARES WITH A FACE VALUE OF RE. 1.00 EACH (“RIGHTS EQUITY SHARES") OF OUR COMPANY
FOR CASH AT A PRICE OF [®] EACH INCLUDING A SHARE PREMIUM OF [®] PER RIGHTS EQUITY SHARE (“ISSUE PRICE™) FOR
AN AGGREGATE AMOUNT UP TO Rs. 200.00 CRORES* ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR
COMPANY IN THE RATIO OF [®] RIGHTS EQUITY SHARES FOR EVERY [®] FULLY PAID-UP EQUITY SHARES HELD BY THE
ELIGIBLE EQUITY SHAREHOLDERS OM THE RECORD DATE, THAT IS ON [®] DAY, [@] (THE “ISSUE™). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES IS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE “TERMS OF THE
ISSUE" ON PAGE 179,

* Assuming full subscription. Subject to finalization of the Basis of Allotments

Thiz pubtdc announcement iz B2ing made In comgsance with tha provisions of Ragulation 72(2) of the Securities and Exchange Board
of India (Issee of Capital and Discloswre Requirements) Begulations, 2018 as amended (the "SEBI IGOR Regulations®) and to state that
Sakuma Exports Limited is proposing, subject o requisite approvals, market conditions and other considerations, an issue of eguity
shares to its equity shareholders on rights basis and has filed the Deaft Latter of Offer {"DLOF™) dated February 23, 2023 with the
securites and Exchange Board of India ("SEBI) Mumbai Iffice through the SEBI Imtermediary Portal at hitps:siportal sebi.govin, in
atcordance with SEBI circular dated January 19, 2018 bearing reference nurmber SEBYHO/CFO/DILT ACIR/P/201 8011

Pursuant to the Regulation 72{1) of the SEBI ICOR Regulations, the DLOF filed with BSE, NSE and SEBI is open for public comments, if
amy. The DLOF is hosted on respactive websitas of SEBI-www.sabi.gov.in, recognised siock exchanges whene the equity shares of the
Company are listad i.e. BSE at www. bseindia.com, NSE al www.nseandea. com and website of the Sole Laad Manageri.e, First Overseas
Capetal Limited at www foclin, Allmenvbers of the pubsc are heraby invited 1o provide their commants on the OLOF to SEBLwith respect
to the discloswres made imthe DLOF The public Is requested to s2nd & copy of the comments 1o SEB, to the Company and to the Lead
Manaper to the issuwe at their respective addresses mentioned herein. All comments must be received by the Company or by the Lead
Manager on or befora 05.00 p.m. on the 215'{Twenty First) day from the aforementioned date of filing the DLOF with SEBIi.e_, March 17,
2023

This announcement has been prepared for publication in India and may not be released in any other pnsdiction. Please nale the
distribution of the DLOF and issue of equity shares on rights basis to person in cerfain jurisdictions guiside India may be resfrictad by
legal requirements prevailing in thoss pisdickons. Accordingly, any person who acquires Righis enfitternent or Righls Equity sharas
will be dearmed 10 have declared, warranted and agread that al the time of subscoribing for the Rights Equity Shares or the Righls
Entillements. such persaa isnot and will nak ba inthe Unitad States andar inthe restrictad jursdictions. The Rights Equity Shares ol the
Cormpany kave not Been and will not b2 registered under the United States Securities Actof 1933, as amended (the “Securitles Acl™),
orin amy other purisdiction wiich have any restrictions in cannection with offesing, issuing and allotting Rights Equity Shares within its
jurisdictions, and’'or fo its citizens. The offering to which the DLOF relates is not, and under no circumstances is to be construed as, an
offering of any Rights Equity Shares or Rights Entiternents for sale in the Unsted States or any other jurisdiction other than India oras a
solictation therein of an offer to buy amy of the said Rights Equity Shares or Rights Entiternents

Investment in equity and equity related securities involve & high degrae of risk and investors should not invest any funds in this lssue
unless they can afford to take the risk of losing their investmant. Investors ane advised to read the risk factors carefully before taking an
investment decision in this ksswee. For taking an meestmeant decision, Imvestors must redy on their own examenation of our Gempany and
the kssue including the risks imvolved, The securities baing offared in the Issue have not been recommendad or approved by SEBI nor
does SEBI guarantee the accuracy or adequacy of the DLOF Specific attertion of the Investors is invited to the section fifled "Risk
Factors” beginning an page 20 of the DLOF before making aninvestment in the lssue.

For datails of the share capital of the Company, see Capital Structure on page no. 45 of the DLOF. The Hability of the members of our
Cormpany ks imited,

The existing Equity Sharas are listed on NSE and BSE

MOTE: All capitalized terms used herainand not specifically defined shalf have the same meaning as ascribed to theminthe DLOE

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

Bigshare Services Pvt. Ltd.

BIGSHARE SERVICES PRIVATE LIMITED
56-2, Bih Floor, Pinnacle Business Park,
Mahakali Caves Road, Mext to Ahura Centre,
Andheri East, Mumixai - 400 093, Maharashtra, India
Telephone: +91 22 62638200
Email: rightsissusizbigshareonline.com
Investor Grievance Email; investor@bigshareoniing.com
Wehsite: www bigshareonine_com
SEBI Registration Number: INROODO01 385
Contacl Person: Mr. Vijay Surana

FIRST OVERSEAS CAPITAL LIMITED
1-2 Bhupen Chambears, Dalal Streat, Fountain,

Mumbai = 400 001, Maharashira, India

Tel No.; +81 22 4050 99534
Email: malai@iocl.in' rushabhtoct.in
Investor Grievance Email: imvestorcomplzinta@fachin
Webszite: www.foclin

SEBI Registration No: INMODOODSET 1

Contact Person: Mala Soneil’ Pushabh Shroff

For Sakuma Exports Limited

On behalf of the Board of Directors

Date: Fabruary 24, 2023 ad/-
Place: Mumbai Managing Director

Disclaimer; Sakuma Exports Limited is proposing, subject to appSicable statetory and regulatory requirements, receipt of requisite
approvals, market conditions and other considerations, to issue its equity shares on rights basis and has fled a DLOF with the SEBI. The
DOLOF shall be avaitable on the respective websiies of SEBI at www.sebipovin, Sole Lead Manager at wwwifoclin, BSE at
www bsaindia.com, NSE at www. nseindia.com and website of the |ssuer Company at www, sakumaexportitd, com. Invastors should
note that invesiment in Equity Shares inwplves a high degres of risk and nvestors should refer to and rely on the DLOF including the
sochion “Risk Factors” beginming on gage 20 of the DLOF bafore making an investmeant inthe 155ue,

Sgrgan: Carmm

This is an Advertisement for information purpose only and not for publication or distribution or release directly or indirectly outside India
and is not an offer document announcement. All capitalized terms used and not defined herein shall have the same meaning ascribed to
such terms in the Letter of Offer dated January 20, 2023 (the “Letter of Offer” or “LOF”) filed with the National Stock Exchange of India
Limited (“NSE”) and Securities and Exchange Board of India (“SEBI”).

o

(4%
DESTINY LOGISTICS & INFRA LIMITED

(Erstwhile known as Destiny Logistic Limited)
Our Company was originally incorporated as “Destiny Logistic Limited” having its registered office at 375, Dakshindari Road, Kolkata — 700
048, West Bengal, India on July, 28, 2011 vide certificate of incorporation bearing CIN. U63090WB2011PLC165520 under the provisions
of Companies Act, 1956 issued by the Registrar of Companies, West Bengal. Subsequently, the name of the company changed to “Destiny
Logistics & Infra Limited” vide fresh certificate of incorporation dated September 07, 2021. The Company got listed on Emerge Platform
of National Stock Exchange of India Limited w.e.f. October 13, 2021 and the CIN of the Company changed to L63090WB2011PLC165520.

CIN: L63090WB2011PLC165520
Registered Office: 375, Dakshindari Road, Kolkata — 700048
Corporate office: Unit No. 708, 7th Floor, ECO Centre, Block-EM-4 Sector-V, Salt Lake Kolkata — 700091, West Bengal, India
Tel No: +91 9836000343; Email: cs@destinyinfra.in; Website: www.destinyinfra.in
Contact Person: Mr. Mustafa Rangwala, Company Secretary and Compliance Officer

OUR PROMOTERS: (I) MR. JUGAL KISHORE BHAGAT AND (II) MRS. REKHA BHAGAT

ISSUE OF UP TO 76,94,000 EQUITY SHARES OF FACE VALUE OF X10/- (RUPEES TEN ONLY) (“RIGHTS EQUITY SHARES”) EACH AT A
PRICE OF X10/-PER EQUITY SHARE (“ISSUE PRICE”) FOR AN AMOUNT AGGREGATING TO X769.40 LAKHS ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHTS EQUITY SHARE FOR EVERY 1 (ONE) FULLY PAID-
UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, THAT IS ON FRIDAY, JANUARY 27, 2023
(“THE ISSUE”). FOR FURTHER DETAILS, KINDLY REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 112 OF
THE LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all investors for their response to the Issue, which opened for subscription on Wednesday,
February 08, 2023 and closed on Friday, February 17, 2023 and the last date for On-Market Renunciation of Rights Entitlements was
Monday, February 13, 2023. Out of the total 112 Applications for 1,19,64,000 Rights Equity Shares, 10 Applications for 78,000 Rights
Equity Shares were rejected due to technical reason as disclosed in the Letter of Offer. The total number of valid Applications received
were 102 Applications for 1,18,86,000 Rights Equity Shares, which was 154.48% of the number of Rights Equity Shares under the Issue.
The Basis of Allotment finalized on Thursday, February 23, 2023, in consultation with the Lead Manager, Registrar to the Issue and
National Stock Exchange of India Limited (“NSE”), the Designated Stock Exchange. The Board of Directors allotted 76,94,000 Rights Equity
Shares to the successful applicants on Thursday, February 23, 2023. In the Issue no Rights Equity Shares have been kept in abeyance. All
valid Applications after technical rejections have been considered have been considered for allotment.

1. Information regarding total Applications received (including ASBA Application):

Category Applications Rights Equity Shares applied for Rights Equity Shares allotted
Received
Number % Number Value (X) % Number Value (X) %
Eligible Equity
83 74.11 1,06,38,000 10,63,80,000 88.92 73,70,000| 7,37,00,000 95.79
Shareholders
Renouncees 29 25.89 13,26,000 1,32,60,000 11.08 3,24,000 |  32,40,000 421
Total 112 100.00 1,19,64,000 | 11,96,40,000 100.00 76,94,000( 7,69,40,000 100.00
2. Summary of Allotment in various categories are as under:

Applicants Number of valid No. of Rights Equity Shares No. of Rights Equity Shares Total Equity
applications received accepted and allotted accepted and allotted against| Shares accepted
(after technical against Rights Entitlement valid additional shares and allotted
rejections) (A) (B) (A+B)
Eligible Equity 83 66,24,000 7,46,000 73,70,000
Shareholders
Renouncees 19 ' 3,24,000 - ' 3,24,000
Total 102 69,48,000 7,46,000 76,94,000

Intimation for Allotment / refund / rejection cases: The dispatch of allotment advice cum refund intimation and intimation for rejection,
as applicable, to the Investors will be completed on or about Tuesday, February 28, 2023. The instructions to SCSBs for unblocking
of funds were given on Thursday, February 23, 2023. The listing application has been submitted to NSE on February 23, 2023 and
approval is expected from exchange on or about Monday, February 27, 2023. The credit of Rights Equity Shares in dematerialised form
to respective demat accounts of Allottees will be completed on or about Tuesday, February 28, 2023 by CDSL and NSDL respectively. For
further details, see “Terms of the Issue - Allotment advice or refund / Unblocking of ASBA accounts” on Page 135 of the Letter of Offer.
The trading in fully paid -up Equity Shares issued in the Rights Issue shall commence on NSE under ISIN - INEOIGO01011 upon receipt of
trading permission. The trading is expected to commence on or about March 02, 2023. Further, in accordance with SEBI circular bearing
reference - SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, the request for extinguishment of Rights Entitlements has been
sent to NSDL & CDSL on Thursday, February 23, 2023.

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED
FORM

DISCLAIMER CLAUSE OF THE SEBI: It is to be distinctly understood that the submission of the Letter of Offer to SEBI should not in any
way deemed or constructed that the Letter of Offer has been cleared or approved by SEBI. The investors are advised to refer to the
Letter of Offer for the full texts as provided in “Other Regulatory and Statutory Disclosures - Disclaimer Clause of SEBI” on page 107 of
the Letter of Offer.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or
construed that the letter of offer has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the
contents of the LOF. The investors are advised to refer to the LOF for the full text of the “Disclaimer Clause of BSE” on Page 108 of the LOF.

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE

OFFICER

FINSHORE

"

d_ 1 et dl s i Madepag Ve
FINSHORE MANAGEMENT SERVICES LTD
“Anandlok”, Block-A, 2™ Floor, Room No. 207, 227 A.J.C
Bose Road, Kolkata-700020, West Bengal
Telephone: +91 33 2289 5101/ +91 33 4603 2561
Email Id: ramakrishna@finshoregroup.com
Website: www.finshoregroup.com
Investor Grievance Email Id: info@finshoregroup.com
Contact Person: Mr. S. Ramakrishna lyengar
SEBI Registration No: INM000012185
CIN No: U74900WB2011PLC169377

a

DESTINY LOGISTICS & INFRA LTD

375, Dakshindari Road, Kolkata — 700 048,
West Bengal, India

Telephone: +91 9836000343

E-Mail ID: cs@destinyinfra.in

Website: www.destinyinfra.in

Contact Person: Mr. Mustafa Rangwala
CIN No: L63090WB2011PLC165520

L ANTH

CAMEO CORPORATE SERVICES LIMITED
“Subramanian Building”, No. 1, Club House Road, Chennai
- 600 002, Tamil Nadu, India

Telephone: +91 44-40020700 / 0710 / 0706 / 0741
Email: priya@cameoindia.com

Investor Grievance Email: investor@cameoindia.com
Contact Person: Ms. K. Sreepriya,

Website: www.cameoindia.com

SEBI Registration Number: INR000003753

CIN No: U67120TN1998PLC041613

Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matter.
All grievances relating to the ASBA process may be addressed to the Registrar, with a copy to the SCSBs, giving full details such as
name, address of the Applicant, contact numbers, e-mail address of the sole / first holder. folio number or demat account number,
number of Rights Equity Shares applied for, amount blocked, ASBA Account number and the Designated Branch of the SCSBs where
the Application Form or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the
acknowledgement. For details on the ASBA process, see “Terms of the Issue” on page 112 of the Letter of Offer.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR
THE BUSINESS PROSPECTS OF THE COMPANY.
For Destiny Logistics & Infra Limited
Sd/-
Mr. Mustafa Rangwala
Company Secretary and Compliance Officer
Place: Kolkata
Date: February 24, 2023

Disclaimer: Our Company has filed the Letter of Offer with the Securities and Exchange Board of India and the Stock Exchange, i.e.,
(“NSE”).The Letter of Offer is available on website of the Stock Exchange where the Equity Shares are listed i.e., www.nseindia.com,
the website of the Lead Manager to the Issue and Registrar to the Issue at www.finshoregroup.com and www.destinyinfra.in Potential
investors should note that investment in Equity Shares involves a high degree of risk and for details relating to the same, see the section
titled “Risk Factors” on page 17 of the Letter of Offer. This announcement has been prepared for publication in India and may not be
released in the United States.

Pune
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{This is a Public Announcement lor information purposes only and not for publication or distribution and is nat an Offer Document)

wnser ALAN SCOTT INDUSTRIESS LIMITED

Alan Scott Industriess Limited (CIN: L33100MH1994PLC0TET32) was incorporated on February 22, 1994, under the Companies
Bct, 1956 in the name and style as Suketu Fashions Limited as a Public Limifed comgany in the State of Maharashtra. The
Company obtained the Certificate of Commencement of Business on March 9, 1994 from tha Hcgistrar of Companias,
Maharashtra, Mumbal. The Company changed its name from Suketu Fashions Limited to Alan Scott Industries Limited and a
frash Certificate Incorporation was issued by the Registrar of Compandes on Gctober 24, 1997, The name was again changed to
Alan Scoft Industriess Limited and a frash Certificate of Incorporation dated September 9, 2006 was issued by the Registrar of
Lompanies, Maharashira. The Company made its maiden public issue in August 1994 and gof listad on the OTC Stock Exchange
of India. The Registered Office of the Company is situated at Unit no. 302, Kumar Plaza, 3rd floor, Near Kalina Masjid, Kalina
Kura Road, Santacruz (East), Mumbai - 400029, Maharashira, India. For detadls of changes in name and registered office of our
Company, see ‘General Information’ beginning on page 45 of the Draft Letter of Offer,
Registered Office: Unit no. 302, Kumar Plaza, 3rd Floor, Near Kalina Masjid, Kalina Kerla Road, Santacruz (East),
Mumbai — 400029, Maharashtra, India | Contact Number: + 91 -25-51?35[}1]&_! +91-22-61786001
Contact Person: Miss Sneha Upendra Shukla, Company Secretary and Compliance Officer
E-mail Address; alanscoficomplianced@omail.com | Website: www.ihealanscott.com
Corporate Identity Number: L33100MH19%84PLC0TGT32

THE PROMOTER OF OUR COMPANY IS SURESH PUKHRAJ JAIN
FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS ALAN SCOTT INDUSTRIESS LIMITED

RIGHTS ISSUE OF UP TO 18,25,377 (EIGHTEEN LAKHS TWENTY-FIVE THOUSAND THREE HUNDRED AND SEVENTY-SEVEN)
PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF T10.00/- (RUPEES TEN ONLY) EACH OF OUR COMPANY (THE 'RIGHTS
EQUITY SHARES') FOR CASH AT A PRICE OF 730.00/- (RUPEES THIRTY ONLY) PER RIGHTS EQUITY SHARE {INCLUDING A
PREMIUM OF 220.00/- (RUPEES TWENTY ONLY) PER RIGHTS EQUITY SHARE) AGGREGATING UP TO 754761/~ LAKHS" ON
A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHT EQUITY
SHARE FOR EVERY 1 (ONE) EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS
ON [®], 2023 (THE "ISSUE'). FOR FURTHER DETAILS, SEE ‘TERMS OF THE ISSUE' BEGINNING ON PAGE 202 OF THE DRAFT
LETTER OF OFFER. THE RIGHTS ISSUE PRICE IS 3 (THREE) TIMES THE FACE VALUE OF THE EQUITY SHARES.

*Assurming fulf subscription and receipt of all Call Momes with respect fo Rights Equily Shares.

. TERMS OF THE ISSUE
{Amuunt Payable Per Right Equily Share | Face Value | Premium Total | Percentage of Right Issue Price
{ On Appfication | %3.50/- T6.50~ | ¥10.00/- 33.33%
| Two or more calls, subsequent calls as may be| . . :
datermined by the Board’ Committes | i vy LG i
{Total 1000/~ [ F20.00/- | ¥30.00/- 100.00%

This public announcement is being made In compliance with the provisions of Regulation 72 éE} of the Securities and
Exchange Board of India (issue of Capital and Disclosure Requirements), 2018 as amended (‘SEBI ICDR Regulations’)("Public
Announcement’) to state that Alan Scott Industriess Limited is proposing, subject 1o requisite approvals, market conditions, and
ofher considerations, for issee of Equity Shares on rights basis and has on Friday, February 24, 2023, filed the Draff Lefter of Offer
('DLoF') with BSE Limited, the stock exchange on which the Equity Shares of the Company are presently listed ("BSE’). Since
the size of the Issue is less than ¥5,000 Lakhs (Rupees Fifty Crores Only), as per the SEBI (ICDR) Reguiations, the Draft Letter
of (ffer has not been filed with the Sacurities and Exchange Board of India {"SEBI') nor SEBI shall issue any observation on the
Oraft Letter of Offer,
This Peblic Announcement has been prapared lor pudicaton in India and may not be releasad in any olher junisdiction. Please nole
that the distribution of the Draft Letter of Offer and the Issus of Eguity Shares on a rights basis o persons in certain jurisdictions
nuiside India may be restricted by legal requirements prevailing in those jurisdictions, Accordingly, any person who acquires Rights
Entitlernents or Rights Equity Shares will ba deemad to have declarad, warranted, and agreed that at the time of subscribing to the
Rights Equity Shares or tha Rights Entitlements, such parson is not and will not be in the United States and/or in other restricted
jurisdictions. The Right Shares of the Company have not been and will not be registerad under the United States Secorities Act of
1933, as amended ('Securilies Act’), or in any other jurisdiction which have amy restrictions in connection with offering, issuing,
and allotting Right Shares within its jurisdiction and'or to its citizens, The offering to which the Draft Letter of Offer relates is not
and under no circumstances is o be construed as, an offesing of any Right Shares or Rights Entitlements for sala in the United
States or any other jurisdiction other than India or as a solicitation therein of an offer to buy any of the said Right Shares or
Rights Entitlernent.
Investment in equity and equity related securities invalves a degres of risk and mvestors should nof invest any funds in this lssue
uniass they can afford to take the risk of losing their investment. Investors are advised io read the risk factors carefully before
faking an invastment decision in this Issue. For taking an invesiment decision, investors must ey on their own examination of
our Gompany and this 1ssue including the risks imvolved, Tha Right Shares have not been recommended or approved by SEBI nos
does SEBI guarantes the accuracy or adequacy of the Draft Letter of Offer. Investors are advised 1o refer to the section tiked ‘Risk
Factors” beginning on page 24 of the Draft Letter of Offer befare investing in the 1ssus.
For details on the share capital of our Company, please refer to the section tifled "Capital Structure’ beginning on page 50 of the
Draft Letter of Offer.
Nole: Capitalized terms nol defined herefn shall have the same meanings ascribed o such terms in the Drall Letter of Offer.
REGISTRAR TO THE ISSUE

PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED

Unit Mo. 9, Ground Flogr, Shiv Shakti Industrial Estate, J. B. Boricha Marg, Lower Paral East,

Mumbal - 4000711, Maharashtra, India | Contact Details: + 91-22-2301-2518 / 6761

E-mail 10: suupuﬂ@purvashare com | Website: www purvashare.com

Investor grievance e-mail; support@purvashare com

Contact Person: Ms. Deepali Dhuri | SEBI Registration Number: INEODDO01 112

Corporate ldentification Number: U671 20MH1293PTCO74079

Disclaimer: Alan Scoff Industriess Limifed is proposing, subject to fhe receipt of requisite approvals, marke! condifions, and
other considerations, fo make a gt issue of ifs Equity Shares amd has Med the Draft Letter of Offer with BSE Limited. The Draft
Letter of Offer is available on B5E websife af wwwbseindia com. imvestors should note that investmant in Equity Sharas involve a
high degree of risk and for details relating to the same, see the section tied ‘Risk Factors’ on page 24 of the Draft Letter of Offer

EAD

- 1 nhavi
=ﬁi MUTUAL FUND

NAVI AMC LIMITED

(FORMERLY KNOWN AS ESSEL FINANCE AMC LIMITED)
Registered Office: "AMR Tech Park’, Ground Floor, Municipal! Khata Mo B26/T92/46/23/1/24/1,
Hongasandra Village, Hosur Road, Bangalore KA 560068 IN
Tel: 080 45113444 Toll free no. 1800 103 82409
Website: www.navimutualfund.com, Email: mfi@navi.com
CIN: Ue5990kAZ009PLC 165296

Extension of New Fund Offer (NFO) Period for
Navi ELSS Tax Saver Nifty 50 Index Fund

The NFO for Mavi ELSS Tax Saver Nifty 50 Index Fund is open for a period of 15 days till February 28, 2023.

Pursuant to SEBI Circulars dated March 15, 2010, New Fund Offer for an ELSS scheme can be open
for 30 days.

In line with the above, the closing date for the NFO of Navi ELSS Tax Saver Nifty 50 Index Fund has been
enftended from February 28, 2023, to Mareh 15, 2023. An addendum regarding the same has baen uploadad
on the website of Mavi Mutual Fund and is available at https:/navi.com/mutual-fund.

Accordingly, the MFO of Mavi ELSS Tax Saver Mifty 50 Index Fund will close for subscription on March 15, 2023
For Navi AMC Limited

Sd/-
Authorized Signatory

Place: Bengaluru
Date: February 24, 2023

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

rYn

PUBLIC ANNOUNCEMENT
Under Regulation 9 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF VALUE DIRECT
COMMUNICATION PRIVATE LIMITED
(Under Corporate Insolvency Resolution Process)

RELEVANT PARTICULARS

1.7 Name of corporate debtor Vatte DirectCommunication Private Limiteq

2. "Dateof incorporation of corporate debtor | 15/03/2010

3.1 Authority under which corporate debtor iy ROC—=MUMBAt

incorporated/ registered

4 ~Corporate fdentity No. 7 Limitedtiabitity " U74990MH2010PTC200916

Identification No. of corporate debtor

5. Address of the Tegistered office an
principal office (if any) of corporate debtor

Office No. 1606 1o 1609, t6th Foor, Rupa
Solitaire Millenium Business Park, Mahaps
NaviMumbai, Thane-400710, Maharashtra

6.7 Insotvency commencement date in23/02/2023 (NCLT Order Dated 17/02/2023
respect of corporate debtor Order Communicated on 23/02/2023)

7. Estimated date of closure of insotvency—22/08/2023 (180 days from the date 0
resolution process Intimation of ordertoInsolvency Professional)

8. Name and registration number of thg Mr HiteshKothari
insolvency professional acting as interiml Registration No :- IBBI/IPA-002/IP
resolution professional N00324/2017-18/10929

91 Address ande-mailof the'interimresolutio 208, ;
professional, as registered with the Board | Mumbai Fort-400001
hiteshkotharics@gmail.com

TU.} Address and e-mall 1o be used To

TA, Satya Apartment, Opp. Kandival

correspondence with the interim resolutioy MTNL Building,S. V, Road, Kandival
professional (W), Mumbai-400 067

cirp.valuedirect@gmail.com

Faka

-. ‘

JIK INDUSTRIES CIMITED V

CIN: L65990MH1990PLC056475
Regd Office: PADA NO. 3, BALKUM VILLAGE, THANE (WEST), MUMBAI-400608.
Tel. +91-22-2542 — 6356 Email ID: admin@jik.co.in, Website: www.jik.co.in

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

The Members are hereby informed that the Company has completed dispatch of postal ballot
notice on February 24, 2023 for seeking approval of members for the agenda items mentioned
below, in compliance with the General Circular No. 14/2020 dated April 8, 2020, and General
Circular No. 17/2020 dated April 13, 2020 read with General Circular No. 10/2022 and 11/2022
dated December 28, 2022 issued by the Ministry of Corporate Affairs, only through electronic
mode to those Members whose e-mail addresses are registered with the Company/Depositories
and whose names are recorded in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, February 17,2023 (“Cut-off date”).
Agenda ltem(s):

Whilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers

1. Toapprove the dilution of stake in | A and | C Private Limited, subsidiary of the Company. or Publications. We therefore
2. Toapprove the dilution of stake in Shah Pratap Industries Private Limited, subsidiary of the Company. recommend that readers
3. Toconsider and approve, appointment of M/s. H.G Sarvaiya & Co. as Statutory Auditors of the Company. . ..

4 make necessary inquiries

To consider and approve, appointment of Mrs. Sunita Himanshu Shroff (DIN: 009820138) as Non-

Executive Independent Director of the Company.

5. To consider and approve, appointment of Mr. Surendra Gurav (DIN: 00485016) as Non-Executive
Director of the Company.

6.  Toconsider and approve, appointment of Mr. Satishchandra Parmar (DIN: 10041501) as Non-Executive
Director of the Company.

The Company has engaged the services of NSDL to provide remote e-voting facility to its members.

before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

I'T. ] Last date 1or suomission or claims UYIUs/ZUZS 1.e. 14 days Trom the date 0

Intimation of orderto Insolvency Professional

12. 1 UlaSSes OrCreditors, Ifany, undaer clause (D) of NIL (A 1 on wi 1

sub-section (6A) of section 21, ascertained  date)
by the interim resolution professional

131 Names of Insolvency Professionals identifie
toactasAuthorised Representative of creditors
ina class (Three names for each class)

NOUApPPIICable

12173

Notice'is hereby given thatthe National Company Law Tribunal has ordered the commencemen

RelevantFormsand WebTink:-

(b) Details of authorized representative https://ibbi.gov.inlhome/downloads
areavailable at: Physical Address: Kindly Refer to Address

atpointno. 10.

of a corporate insolvency resolution process of Value Direct Communication Private Limited

on 23/02/2023 (Order Dated 17/02/2023, Order copy communicated /received on 23/02/2023).
The creditors of Value Direct Communication Private Limited, are hereby called upon to submif

their claims with proof on or before 09/03/2023 to the interim resolution professional at the

address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
CS Hitesh Kothar
(Interim Resolution Professional

Date: 24.02.2023
Place : Mumbai

The remote e-voting period commences from on February 25,2023 from 9.00 a.m. (IST) and
ends on March 26, 2023 at 5.00 p.m. (IST). The e-voting module shall be disabled/blocked by

NSDL thereafter. Voting rights of the Members shall be in proportion to the shares held by themin
the paid-up equity share capital of the Company as on Friday, February 17, 2023 (“Cut-off date”).

This is an Advertisement for information purpose only and not for publication or distribution or release directly or indirectly outside India

On behall of the Board ol Directors of Alan Scott Industriess Limited

Place: Mumbai
Date: Friday, February 24, 2023

Communication of assent or dissent of the Members would take place only through the remote e-
5d/- voting system.

Suresh Pukhraj Jain Members are further requested to note that once the vote on a resolution is cast by the member, he

Managing Director shall not be allowed to change it subsequently or cast the vote again. Further, any voting by electronic

FORM A
PUBLIC ANNOUNCEMENT

Under Reguitalion & of 1he Insokensy &d Bankuphty Boaed of ndia
(Ir=olvency Hesolulion Frocess hod Coparata Fereons| Heguletions, 2016

FOR THE ATTENTION OF THE CREDITORS OF
VIRAAJ PROJECTS IIHDIM PRIVATE LIMITED

e L

: FlELE‘U'AHT P.l.HTIEULAHE
1. | Nam of comormta dattor | VIRAAI PROJECTS INDIA) PRIVATE LIMITED
2. | Date of incorporation of corporate deblor | 07th March 2007
3. | Aushorny under which comporate dettor | ROC, Pune
_B 1'r:r:lr|:lC||H'E1_:| reqisiered
4, (Compomse Idanity Mo, [/ Limited Liakbiihy
| lehantilication Mo, of cofponale deiior
5 | Address of the registiened office and
principal Gifice {F anyd of corporaie
| detrior
& | Insolvency commeancanmant deta n
| rersenct of conponale debilor
7 | Estimated date of ciosure of ineokency
resolulion process
&, | Name and ragstraton number of the
| insoheency professional acling as
|Interm resolion professional
o, | Address and el of e irsim
[ resciution professonal, 85 regiEered
with the Board

[ RS 0 PR T 585

| 217, hilanjali Scciaty, Bhushan Aprs Kalyani Nagar
Pura Fune BMH 411014 1IN

| 23rd Febnuary, 2023
| 22nd August, 2023

[ MrAril Jtendra Jnumihawala
Aegn Mo, IEBVPA-O02P-HNO0420/2019- 20201 2639

| B A2, Baracwal Tiwers, Pars Poanchenel Road
Opg Sona Lidyog, Andhan East Mumibal Suburban,
| Maharashira 400063
- Email ; aniljumkhamwaia@gmail com

10| Address end &-mal 10 e LEad for [ 1221, maker Charnber ¥, Mariman Point,

| comaspondence with e imanm | Kot 400 O
| resnlution prodessional | Emai : ip Mrasprojfecsndaigmailoom
1t. L.'::I. it o sulmison ol chims | l:]‘:!'h h'l.;lrr.h A

12| Cleszes of credibors, i BTy, Linler
[elause (b} of subesacton (B8 of section
21, asceraned by the inkerim resoinbon
| prokessicnal

13| Mames of Insokency Protessirais
icerilified i act as Authoisad
Repraseriatye of crediors in a cass
| (Three narmes jor each class)

14, (a) Relevant Forms and
(4 Dalais ol authonzed reprasantates
ary aewilabie at:

MOl sppicahia Bs per Information svelianie wiln [IFP

' hi.:ll.-ﬁ.l:lpﬁmal:n'a

Wab nk; hips:ibbi oy indenhomedoenicads
Physical Addness MA

Modice is hereby given hat the Mational Company Law Tribunal has ordered the
commencament of & cosporate insolvency resolution process of the Virsa) Projects findia)
Frivate Limited on 17th Fabruany 2023,

The creditors of Viraaj Projects (India) Privata Limited, are hareby called upon fosubmit thair
claims with procd an or before 03th March 2023 ta the intarirm resalution professsonal at the
#tdress mentioned against antry Mo, 10

The brancial credilors shall submit their claims with prool by electronss maans anhy. All other
cradsiore may submit the clalma with Flrl:ll:lf N parsod, oy post or by elecironss magns.

A finencial creddor balonging 1o a class, as listad against the antry Mo, 12, shall indicata its
choica of authorised representative from among the three inschvency prodessionals listed
against entry Mo, 13 b act a8 authonsed representatiess of the class [specify dass] in Form
Ga,

Submission of iatse or miskeading proots of claim shall atiract penalies.
Sd/-
Mr. Anil Jitendra Jhumkhawala
Interim Resolution Professional
IBEI Registration No.: IBBIIPA-DD21P-MDD23/2019-2020/12669
AFA: AAZMZEEDD2 21223/ 202465 alkd till 12th Decembear 2023

Date: 25.02.2023
Flace : Mumbai

FORM A
PUBLIC AHHHUHEEHEHT
(Lincher Aegulatan & of 1he I"il.lh.'\'!II and Bankr |.“-: Beand o India
Insatvency Aesaulion Procas :rl."luz-u he Person§ %JHIIII 2016

FOR THE ATTEHTII‘JH OF THE CREDITORS OF

SITI NETWORKS LIMITED

b= RELEVANT PARTICULARS

| 1. |Mame of corporste debior 58 Mebworks: Limiad

| 2 | Date of incorporaion of comporate dettor | 24 March 2006

| 3| Autharity undar which comporate dateor | Gomparies Act. 1958
_ra rll:‘tl"l:h'.l'alEl:I "BQIEIEWB:

| 4. | Corporate identty Mo, | Limbad Liatbskty

| | Idandification Mo, of corporate dabior

5 | Address of the regstered ofice and

principal office [# ary) of corporate
debiice

Registered office: Unit Mo, 36, 151 Ficor A 'Wing
Madhu Indusiial Eslale, PB. Mang,
‘Wiek Murnbza - 400013
Principal Office: Upper ground floos FC-18 & 200
| | Sector 1684, Flm City, Moidsa - 201300
& | Ireokency commencameant Jdais in Hearbhe MCLT order dited 229nd Febuary S22
| | respect of corporate debios
| 7 | Estimated date of cosuns of insahency
| |resoluion process
g | Mame and registration number of tha
insoivency professional acling as
| | inberirm resolibon profecsional
g | Address and esral of the inledm
regcluion professional, as regishened
| | with the Boerd
| 10 Address and e-ral 10 be usad fo
COHrea Bondance with the inledm
regotulion prolessions

| 215t Aasguest 2023 (180th dary fram the dabe of
| AP order)

Rt Mahea

IBE1PA-O0r AP POCTSEVR01 7- 1871 1374

Address: Tower 43300, Oberai Woads, Obarol
Gargen Cry, Goregacn East, Murnbai- 400063

| E-mall: robetmetreiZhotmel com
Address: Upzer ground tloor FO-159 & 210,
Sechor -164, Filn City, Moida - 201301
E-rratil: i iliming oo and

I | i siinetworeRomail com
[ 11 Last cbale for suiberission of daims | sk March 20253
10| Classos of enediors, f any, under Met Agpbcate
clavse (o) of sub-section (BA) of secon
21, sscertained by the intanim resokadion
| professionad | .
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Maotice is hereby gnoan that tha National Company Law Tribunal has ordered tha

commeantemen! of a corporate insohvency rRssulon process o Sitl Metworks Limied on 22nd

Fistruany 2023,

The craditors of Sitl Metwarks Limied, ana |'IEI"E||:I:|I GH"E-.'.I upon b submit ther claims i'-l'j"l Frl:ll:ll

o or belore 08lh March 2023 (o the inarm resoblufion professcnal af the sddress meniionad
Fa.-nst aniry ko, 10.

The linancial cradibors shafl subdmil their lairms with prood by actronic maans onk. All Siher

craditars may submé tha claims with proct in parson, by post or by elacironic maans.

& Enancial eredibor belonging 1o & class, as listed against the entry Mo, 12, shall indicale s

choice of auihorzed represeniative from among the thres insolvency prodessionals listed

apainst eniry Mo 13 bo act as autharized representative ol the clags in Form CA (currently no

applicable)

gdl.{ﬂ'llﬁgll:ll"l ol fakso o II"II5|E'-H.IZ||r'II':| peaals ol clam shall atlract FIE'-""E"JE'E

Mame ard Signalure ol
Intarim Arsoltion Professional: Rohit Mabra
Intarim Resolulion Frolessional
Rag Mg IEEIEPA-001/ IPPOOTH/201 7-18/1 1374
Address: Tower A-34003. Deroi Woods, Obenol Garden Ty,
Goregann East, Mumibiai- 200053
Crate and Flaca; 23th February 2023, Murnical

Financ“.ep.‘ .in

means shall not be allowed beyond 5.00 p.m. (IST) on March 26, 2023.

Notice shall be available on the Company’s website i.e www.jik.co.in, website of Stock Exchange

i.e. BSE Limited at www.bseindia.com and NSE Limited at www.nseindia.com and on the website

of National Securities Depository Limited (NSDL) at www.evoting.nsdl.com.

The Board of Directors of the Company has appointed Mr. Omkar Dindorkar (Certificate of Practice

No. 24580), orin his absence, Ms. Deepti Kulkarni (Certificate of Practice No. 22502), Partners of

M/s. MMJB & Associates, Practicing Company Secretaries, for conducting Postal Ballot e-voting

process in a fairand transparent manner.

In case of queries, members may referto the Frequently Asked Questions (FAQs) for members and

e-voting user manual for members at the Downloads Section of www.evoting.nsdl.com, oremail at

evoting@nsdl.co.in, Tel: 1800-222-990 for any grievances connected with the voting by electronics

means.

For JIK Industries Limited
Sd/-

Rajendra Parikh - Director

Date: February 25,2023

(This is a public announcement for information purpose only and not an olfer document and does nol constilule an invitation or offer
to acquire, purchase or subscribe to securifies. Mot for release, publication or distribution, directly or indirecily, outside India)

% SAKUMA EXPORTS LIMITED

Corporate Identification Number: L51909MH2005PLC155765

Dur Company was initially formed as a parinershig firm in the namea of Sakema Exports on December 1, 1998 at Mumbai and was
subsequently converied info a Public Limited Company under Part X of the Companies Act. 1956 with the name of Sakuma Exports
Lirmited vide Certificate of Incorporation dated August 31, 2005 and date of certificate of commeancement of buesiness Sepiember 05,
2005 izsued by Registrar of Companies, Maharashtra. For detalls of changes in the reqisterad office of our Company, please refer to the
chapter entifled ‘General Information’ beginning an page no, 34 of the Draft Letter of Offer,

Registered DHice: Aurus Chamber, A 301 -302, Naar Mahindra Tower, 5 5 &mrutwar Lane, Wori-200013, Mumbai.
Maharashira, India; Tel. Mo.: 497 22 249990217 22 Emall: compamysecretany@sakumasporishd. com;
Website: www sakumaexportiid.com; CGontact Person: Ms. Khyati Bipin Jobanguira, Company Secretary & Compliance Officer

PROMOTERS OF OUR COMPANY:
MR. SAURABH MALHOTRA and MRS. KUSUM CHANDER MOHAN MALHOTRA

ISSUE OF UP TO [e] EQUITY SHARES WITH A FACE VALUE OF RE. 1.00 EACH (“RIGHTS EQUITY SHARES™) OF DUR COMPANY
FOR CASH AT A PRICE OF [] EACH INGLUDING A SHARE PREMIUM OF [®] PER RIGHTS EQUITY SHARE ("155UE PRICE") FOR
AN AGGREGATE AMOUNT UP TO Rs. 200.00 CRORES™ ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF DUR
COMPANY IN THE RATIO OF [®] RIGHTS EQUITY SHARES FOR EVERY [®] FULLY PAID-UP EQUITY SHARES HELD BY THE
ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON [] DAY, |®] (THE “ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES |55 [®] TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE “TERMS OF THE
ISSUE" ON PAGE178.

* Assuming full subscrplion. subjecttofinalization of the Basis of Allobmeants

This public announcement is being made in compliance with the provisions of Ragulation 72{2) of the Sacurities and Exchange Board
of India {lssue of Capital and Discloswre Requirements | Regulations, 2013 as amended (the *SEBI ICDR Regulations™) and fo state that
Sakuma Exports Limited is proposing, subject to requisite approvaks, market conditions and other conséderations, an issue of equity
gharas to its equity shareholders on rights basis and has filed the Draft Letier of Offer (“DLOF™) dated February 23, 2023 with the
Sacurities and Exchange Board of India ("SEBI) Mumbai Office throwgh the SEBI Intermediary Portal at hitps.//siportal.sebi.govin, in
accordanca with SEBI circular dated January 19, 201 8 bearing reference number SEBIHO/CED/DILT/CIR/P2018/011.

Pursuant to the Regulation 72(1) of the SEBI ICDR Regulations, the DLOF filed with BSE, NSE and SEBI is apen for public comments, if
any. The DLOF is hosted on respective websites of SEBl-www.sabi.gov.in, recognised stock exchanges where the equity shares of the
Company are istedi.e. BSE &t www.bseindia.com, M5E at werw.nseindia.com and website of the Sole Lead Manageri.e. First Dverseas
Capital Limifed at www foclin. Al members of the public are heraby invitad to provide their comments onthe DLOF to SEBI with respect
to tha disclosures made in the DLOF. The public is requastad to send a copy of the comments to SEBI, to the Company and to the Lead
Manager to the isswe al therr respective addresses mentioned harein, All comments mast be recenved by the Company or by the Lead
Manager on or before 05.00 p.m. on the 215'{ Twenty First) day from the aforementioned date of filing the DLOF with SEBIi.2., March 17,
2023.

This announcement has been prepared for publication in India and may not be released in any ofher prisdicton. Please note the
distribution of the DLOF and issue of equity shares on rights basis to person in certain jurisdictions outside India may be restricied by
legal requirements prevailing in thoss jurisdictions, Accordingly, any person who acguires Bights entiiement or Rights Equity shares
will be dearned to have declared, warranted and agread that at the time of subseribing for the Rights Equity Sharas or the Rights
Entitiernents, such parson is not and will not be in the Uinited States and/or in the restricted jurisdictions. The Rights Equity Shares af the
Company have not been and will not be registered under the United Siates Securities Act of 1933, as amendad (the " Securilies Act™),
orin any other jurisdiction which have any restrictons in connection with offering, issuing and allofting Rights Equity Shares within its
jurisdictions, and‘or to its citizens. Tha offering 1o which the DLOF relatas is not, and under no circumstances is to be construed as, an
oftering of any Rights Equity Shares or Rights Entitlements for sake in the Uinited Statas or any other jurisdiction other than India or as a
salicitation therzin of an offer to bay any of the said Rights Equity Shares or Rights Enfitlements.

Investrment in aquity and equity relaled securities inviolve a mgh degree af rnsk and imestors. should not invast any Tunds in this 1550
unless they can afford 1o take the risk of losing their imvestment. nvestars are advised to read the risk factors carefully bafore taking an
investment decision in this Issue. For taking 2ninvestment decision, Investors must rely on their own examination of our Comgany and
the Issue including the risks involved, The securties baing offarad in tha Issua have not been recommaendad or approved by SEBI mor
does SEBI guaramee the accuracy of adequacy of the DLOF Specific attention of the investors is imatad to the section titled "Risk
Factors" baginning on page 20 of the DLOF belore making aninvesiment in the 55we.

For details of the share capital of the Company, see Capital Structure on page no. 45 of the DLOF. The kabdlity of the members of our
Company is limited.

Theaxisting Equity Shares are listed on NSE and BSE

NOTE: All capitalized terms used harain and not spacifically definad shall hava tha sama meaning as aseribed to them inthe DLOF

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

Bigshare Services Pvt. Ltd.

BIGSHARE SERVICES PRIVATE LIMITED
S6-2, Bth Foar, Pinnacle Business Park,
Mahakali Gaves Road, Mext to Ahura Cenira,
Andheri East, Mumbai - 400 093, Maharashira, India
Telephone: +91 22 62638200
Email; rightsissusd@bigshareqnline. com
Investor Grievance Email: imvestorizbigshareaniing. com
Websile: www bigshareonline.com
SEBI Registration Humber: INRDOOO01 365
Contact Person: Mr. Vijay Surana

FIRST OVERSEAS CAPITAL LIMITED
1-2 Bhupen Chambers, Dalal Street, Fountain,

Mumbal — 400 001, Maharashira, India

Tel Mo.: +91 22 4050 9894
Email: mala@focliny' rushabh@focl.in
Investor Grievance Email: investorcomplaimtsi@tocl.in
Website: vwwww.foclin

SEBI Registration No: INMO0DO03671

Contact Person: Mala Songji’ Rushabh Shroff

For Sakuma Exports Limited

On behalf of the Board of Directors

Date: February 24, 2023 Sd/-
Place: Mumbal Managing Direclor

Diselaimer: Sakurmna Exports Limited is proposing, subject w0 applicable statutory and regquiatory requiraments, recaipt of requisite
approvals, market conditions and other congiderations, o issue its equity shares on rights basis and has filed a DLOF with the SEBI, The
DLOF shall be available on the respective websites of SEBI at www.sebigovin, Sole Lead Manager at www.foclin, BSE at
www bseindia.com, NSE at www.nseindia.com and websiie of the Issuer Company at www.sakumaexportitd.com. Investors should
note that investmeant in Eqguaty Shares involves a high dagrae of risk and investors should refer to and rely on the DLOF inchuding the
saction “Risk Factors” beginning on page 20 of the DLOF betore making an imvastment in the Issue.

Saa e

and is not an offer document announcement. All capitalized terms used and not defined herein shall have the same meaning ascribed to
such terms in the Letter of Offer dated January 20, 2023 (the “Letter of Offer” or “LOF”) filed with the National Stock Exchange of India
Limited (“NSE”) and Securities and Exchange Board of India (“SEBI”).

DESTINY LOGISTICS & INFRA LIMITED

(Erstwhile known as Destiny Logistic Limited)
Our Company was originally incorporated as “Destiny Logistic Limited” having its registered office at 375, Dakshindari Road, Kolkata —700
048, West Bengal, India on July, 28, 2011 vide certificate of incorporation bearing CIN. U63090WB2011PLC165520 under the provisions
of Companies Act, 1956 issued by the Registrar of Companies, West Bengal. Subsequently, the name of the company changed to “Destiny
Logistics & Infra Limited” vide fresh certificate of incorporation dated September 07, 2021. The Company got listed on Emerge Platform
of National Stock Exchange of India Limited w.e.f. October 13, 2021 and the CIN of the Company changed to L63090WB2011PLC165520.

CIN: L63090WB2011PLC165520
Registered Office: 375, Dakshindari Road, Kolkata — 700048
Corporate office: Unit No. 708, 7th Floor, ECO Centre, Block-EM-4 Sector-V, Salt Lake Kolkata — 700091, West Bengal, India
Tel No: +91 9836000343; Email: cs@destinyinfra.in; Website: www.destinyinfra.in
Contact Person: Mr. Mustafa Rangwala, Company Secretary and Compliance Officer

OUR PROMOTERS: (I) MR. JUGAL KISHORE BHAGAT AND (Il) MRS. REKHA BHAGAT

ISSUE OF UP TO 76,94,000 EQUITY SHARES OF FACE VALUE OF X10/- (RUPEES TEN ONLY) (“RIGHTS EQUITY SHARES”) EACH AT A
PRICE OF X10/-PER EQUITY SHARE (“ISSUE PRICE”) FOR AN AMOUNT AGGREGATING TO X769.40 LAKHS ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHTS EQUITY SHARE FOR EVERY 1 (ONE) FULLY PAID-
UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, THAT IS ON FRIDAY, JANUARY 27, 2023
(“THE ISSUE”). FOR FURTHER DETAILS, KINDLY REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 112 OF
THE LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all investors for their response to the Issue, which opened for subscription on Wednesday,
February 08, 2023 and closed on Friday, February 17, 2023 and the last date for On-Market Renunciation of Rights Entitlements was
Monday, February 13, 2023. Out of the total 112 Applications for 1,19,64,000 Rights Equity Shares, 10 Applications for 78,000 Rights
Equity Shares were rejected due to technical reason as disclosed in the Letter of Offer. The total number of valid Applications received
were 102 Applications for 1,18,86,000 Rights Equity Shares, which was 154.48% of the number of Rights Equity Shares under the Issue.
The Basis of Allotment finalized on Thursday, February 23, 2023, in consultation with the Lead Manager, Registrar to the Issue and
National Stock Exchange of India Limited (“NSE”), the Designated Stock Exchange. The Board of Directors allotted 76,94,000 Rights Equity
Shares to the successful applicants on Thursday, February 23, 2023. In the Issue no Rights Equity Shares have been kept in abeyance. All
valid Applications after technical rejections have been considered have been considered for allotment.

1. Information regarding total Applications received (including ASBA Application):

Category Applications Rights Equity Shares applied for Rights Equity Shares allotted
Received
Number % Number Value (X) % Number Value (X) %
Eligible Equity |
83 74.11 1,06,38,000 10,63,80,000 88.92 73,70,000| 7,37,00,000 95.79
Shareholders
! Renouncees | 29 25.89 13,26,000 1,32,60,000 11.08 3,24,000 32,40,000 4.21
| Total 112 100.00 1,19,64,000 | 11,96,40,000 100.00 76,94,000( 7,69,40,000 100.00
2. Summary of Allotment in various categories are as under:

Applicants Number of valid No. of Rights Equity Shares No. of Rights Equity Shares Total Equity
applications received accepted and allotted accepted and allotted against| Shares accepted
(after technical against Rights Entitlement valid additional shares and allotted
rejections) (A) (B) (A+B)
Eligible Equity 83 66,24,000 7,46,000 73,70,000
Shareholders
| Renouncees 19 3,24,000 - 3,24,000
| Total 102 69,48,000 7,46,000 76,94,000

Inti|i1ation for Allotment / refund / rejection cases: The dispatch of allotment advice cum refund intimation and intimation for rejection,
as applicable, to the Investors will be completed on or about Tuesday, February 28, 2023. The instructions to SCSBs for unblocking
of funds were given on Thursday, February 23, 2023. The listing application has been submitted to NSE on February 23, 2023 and
approval is expected from exchange on or about Monday, February 27, 2023. The credit of Rights Equity Shares in dematerialised form
to respective demat accounts of Allottees will be completed on or about Tuesday, February 28, 2023 by CDSL and NSDL respectively. For
further details, see “Terms of the Issue - Allotment advice or refund / Unblocking of ASBA accounts” on Page 135 of the Letter of Offer.
The trading in fully paid -up Equity Shares issued in the Rights Issue shall commence on NSE under ISIN - INEOIGO01011 upon receipt of
trading permission. The trading is expected to commence on or about March 02, 2023. Further, in accordance with SEBI circular bearing
reference - SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, the request for extinguishment of Rights Entitlements has been
sent to NSDL & CDSL on Thursday, February 23, 2023.

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED
FORM

DISCLAIMER CLAUSE OF THE SEBI: It is to be distinctly understood that the submission of the Letter of Offer to SEBI should not in any
way deemed or constructed that the Letter of Offer has been cleared or approved by SEBI. The investors are advised to refer to the
Letter of Offer for the full texts as provided in “Other Regulatory and Statutory Disclosures - Disclaimer Clause of SEBI” on page 107 of
the Letter of Offer.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or
construed that the letter of offer has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the
contents of the LOF. The investors are advised to refer to the LOF for the full text of the “Disclaimer Clause of BSE” on Page 108 of the LOF.

LEAD MANAGER TO THE ISSUE

CAMEO CORPORATE SERVICES LIMITED

“Subramanian Building”, No. 1, Club House Road, Chennai
- 600 002, Tamil Nadu, India

Telephone: +91 44-40020700 / 0710 / 0706 / 0741

Email: priya@cameoindia.com

Investor Grievance Email: investor@cameoindia.com
Contact Person: Ms. K. Sreepriya,

Website: www.cameoindia.com

SEBI Registration Number: INR000003753

CIN No: U67120TN1998PLC041613

REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE

OFFICER

DESTINY LOGISTICS & INFRA LTD

375, Dakshindari Road, Kolkata — 700 048,
West Bengal, India

Telephone: +91 9836000343

E-Mail ID: cs@destinyinfra.in

Website: www.destinyinfra.in

Contact Person: Mr. Mustafa Rangwala
CIN No: L63090WB2011PLC165520

FINSHORE MANAGEMENT SERVICES LTD

“Anandlok”, Block-A, 2™ Floor, Room No. 207, 227 A.J.C
Bose Road, Kolkata-700020, West Bengal

Telephone: +91 33 2289 5101/ +91 33 4603 2561
Email Id: ramakrishna@finshoregroup.com

Website: www.finshoregroup.com

Investor Grievance Email Id: info@finshoregroup.com
Contact Person: Mr. S. Ramakrishna lyengar

SEBI Registration No: INM000012185

CIN No: U749500WB2011PLC169377

Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matter.
All grievances relating to the ASBA process may be addressed to the Registrar, with a copy to the SCSBs, giving full details such as
name, address of the Applicant, contact numbers, e-mail address of the sole / first holder. folio number or demat account number,
number of Rights Equity Shares applied for, amount blocked, ASBA Account number and the Designated Branch of the SCSBs where
the Application Form or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the
acknowledgement. For details on the ASBA process, see “Terms of the Issue” on page 112 of the Letter of Offer.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR
THE BUSINESS PROSPECTS OF THE COMPANY.
For Destiny Logistics & Infra Limited
Sd/-
Mr. Mustafa Rangwala
Company Secretary and Compliance Officer
Place: Kolkata
Date: February 24, 2023

Disclaimer: Our Company has filed the Letter of Offer with the Securities and Exchange Board of India and the Stock Exchange, i.e.,
(“NSE”).The Letter of Offer is available on website of the Stock Exchange where the Equity Shares are listed i.e., www.nseindia.com,
the website of the Lead Manager to the Issue and Registrar to the Issue at www.finshoregroup.com and www.destinyinfra.in Potential
investors should note that investment in Equity Shares involves a high degree of risk and for details relating to the same, see the section
titled “Risk Factors” on page 17 of the Letter of Offer. This announcement has been prepared for publication in India and may not be
released in the United States.

. Chandigarh



(Thiz is a Public Announcement for information purpozes only and not for publication or distribution and iz not an Ofier Document)

winsor ALAN SCOTT INDUSTRIESS LIMITED

Alan Scoft Industriess Limited (CIN: L33100MH1994PLCOTET32) was incorporated on February 22, 1994, under the Companies
Act, 1956 in the name and Style as Suketu Fashions Limited as a Public Limited company in the State of Maharashtra. The
Company obtained the Certificate of Commencement of Business on March 9, 1994 from the Registrar of Companies,
Maharashtra, Mumbai. The Company changed its name from Suketu Fashions Limited to Alan Scott Industries Limited and a
frash Certificate Incorporation was issued by the Registrar of Companies on Qctober 24, 1997, The nama was again changed to
Alan Scott Industriess Limited and a fresh Certificate of Incorporation dated September 9, 2006 was issuad by the Registrar of
Companies, Maharashtra. The Company made its maiden public issue in August 1994 and got listed on the OTC Stock Exchange
of India. The Registered Office of the Company is situaled at Unit no. 302, Kumar Flaza, 3rd floor, Mear Kalina Masijid, Kalina
kurla Road, santacruz (East), Mumbai - 400029, Maharashira, India. For details of changes in name and registered office of our
Company, see 'General Information’ beginning on page 45 of the Draft Letter of Offer.
Repgistered Office: Unit no. 302, Kumar Plaza, 3rd Floor, Near Kalina Magjid, Kalina Kurla Road, Santacruz (East),
Mumbai — 400029, Maharashtra, India | Contact Number: +91-22-681786000 / +91-22-61785001
Contact Person: Miss Sneha Upendra Shukla, Company Secretary and Compliance Officer
E-mail Address: alanscoticomplianceagmall.com | Website: wwwithealanscott.com
Corporate Identity Number: L33100MH1934PLC0T6732

THE PROMOTER OF OUR COMPANY 15 SURESH PUKHRAJ JAIN

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS ALAN SCOTT INDUSTRIESS LIMITED

RIGHTS ISSUE OF UP TO 18,25,377 (EIGHTEEN LAKHS TWENTY-FIVE THOUSAND THREE HUNDRED AND SEVENTY-SEVEN)
PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥10.00/- (RUPEES TEN ONLY) EACH OF OUR COMPANY (THE 'RIGHTS
EQUITY SHARES') FOR CASH AT A PRICE OF ¥30.00/- (RUPEES THIRTY ONLY) PER RIGHTS EQUITY SHARE (INCLUDING A
PREMIUM OF ¥20.00/- (RUPEES TWENTY ONLY) PER RIGHTS EQUITY SHARE) AGGREGATING UP TD T547.61/- LAKHS* DN
A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHT EQUITY
SHARE FOR EVERY 1 (ONE) EQUITY SHARE HELD BY THE ELIGIELE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS
Egrtr.k 2023 (THE "ISSUE"). FOR FURTHER DETAILS, SEE 'TERMS OF THE ISSUE’ BEGINNING ON PAGE 202 OF THE DRAFT
ER OF OFFER. THE RIGHTS ISSUE PRICE IS 3 (THREE) TIMES THE FACE VALUE OF THE EQUITY SHARES.
*Assuming ful! subscription and raceipt of alt Cal Monjes with respact to Rights Equily Shares,

| TERMS OF THE ISSUE
{Amount Payable Per Right Equity Share Face Value | Premium Total Percentage of Right Issue Price
| On Application T3.50/- T6.50- | T10.00/- 33.23%
Two or more calls, subsequent calls as may be ' ¢ &
determined by the Board/ Committes ¥6.30/- T13.50/- | T20.00/- 66.67%
{ Total 10.00/- T20.00/~ | *30.00/- 100.00%

This public announcement is being made in compliance with the provisions of Regulation 72 (2} of the Secunfies and
Exchanoe Board of India {lssue of Capital and Disclosure Requirements), 2018 as amended ('SEBI ICDR Regulations”)i"Public
Announcement’) to state that Alan Scott Industriess Limited is proposing, subject 1o requisite approvals, market conditions, and
other considerabions, for isswe of Equity Shares on rights basis and has on Friday, February 24, 2023, filed the Draft Letter of Offer
('DLoF'} with BSE Limited, the stock exchange on which the Equity Shares of the Company are presendly listed (*BSE’). Since
the size of the Issue is less than 75,000 Lakhs (Rupees Filty Crores Only), as per the SEBI (ICDR) Requiations, the Draft Letter
af Offer has not been filed with the Securties and Exchange Board of India ("SEBI') nor SEBI shall issus any obsarvation on the
Draft Lettar of Dffer,
This Public Announcement has been prepared for publication in India and may not be released in any other jurisdiction, Please note
that the distribution of the Draft Letter of Offer and the Issug of Equity Shares on a rights basis 1o parsons in certain jurisdictions
outside India may be restricted by legal requirements prevailing in those jurisdictions. Accordngly, any persan who acquires Rights
Entiflements or Rights Equity Shares will be desmed to have daclarad, warranted, and agreed that at the fime of subscnbing to the
Rights Equity Shares ar the Rights Entiltements, such parson is not and will not be in the United States and/or in other restricted
jurisdictions. The Right Shares of the Company have not been and will not be registerad under the United States Securities Act of
1933, as amended ("Securities Act’), or in any other jurisdiction which have any restrictions in connection with offering, issuing,
and allotting Right Shares within its jurisdiction and’or to its citizens. The offering to which the Draft Latter of Oer relates is not
and under no circumstancas is to be construed as, an offering of any Right Shares or Rights Entitlements for sale in the United
otates or amy other jurisdiction other than India or as a solicitation therein of an offer fo buy any of the said Right Shares or
Rights Entitlement,
Invastment in equity and equity related securities involves a degree of risk and investors should not invest any funds in this lssue
unlass they can afford to take the risk of losing thelr investment. Investors are advised 1o read the risk factors carefully before
taking an mvestment decision in this Issue. For taking an investment decision, investors must rely on their own examination of
our Company and this Issue including the risks involved. The Right Shares have not been recommended or approved by SEBI nor
does SEBI guarantee the accuracy or adequacy of the Draft Letter of Offer. Invastors are advised fo refer fo the section tifed "Risk
Factors’ beginning on page 24 of the Draft Letier of Offer befora immstin? in the lssuea.
Enr details nn1 %1& share capital of our Comipany, please refer to the section titled “Capital Structure’ beginning on page 50 of the
raft Letter of Oifer.
Note: Capitalized terms not defined herein shall have the same meanings ascribed fo such ferms in the Draft Letfer of Offer

REGISTRAR TO THE ISSUE
PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED
Linit No. 9, Ground Floor, Shiv Shakti Industrial Estate, J. R. Boricha Marg, Lower Parel East,
Mumbai - 400011, Maharashira, India | Contact Details: + 91-22-2301-2518 / 6761
E-mail ID; supporti@purvashare.com | Website: waww purvashare.com
Investor grievance e-mail: supportd@purvashare com
Contact Person: Ms. Deepali Dhuri | SEBI Registration Number: [NBODO0D1112
Corporate Identitication Number: UG7120MH1993FTCO74079

Disclaimer: Alan Scoft Industriass Limifed is proposing, subfect fo the receipt of raquisite aporovals, markel comditions, amd
other considerations, fo make & night issue of its Equity Shares amd has fed the Draft Letter of Offer with BSE Limifed. The Dralt
{etter of Offer is avalable on B5E website af wwwbsendia. com. Investors showd note that investment in Equily Shares involve &
high degree of risk and for details relaling fo the same, see the section titled 'Risk Factors' on page 24 of the Drait Leffer of Difer,
On behalf of the Board of Directors of Alan Scott Industriess Limited
Sd/-

Suresh Pukhraj Jain

Managing Director

Place: Mumbai
Date: Friday, February 24, 2023
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NAVI AMC LIMITED

(FORMERLY KNOWN AS ESSEL FINANCE AMC LIMITED)
Registered Office: 'AMR Tech Park’, Ground Floor, Municipal! Khata No B26/792/46/23M1/24/1, T
Hongasandra Village, Hosur Road, Bangalore KA 560068 1IN 2.
Tel; D80 45113444, Toll free no, 1800 103 8599
Website: waw. navimutualfund.com, Email: mfilnavi.com

CIN: Us5990KAZ009PLC 165296

MUTUAL FUND

FORM-A
PUBLIC ANNOUNCEMENT
Under Regulation 9 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF VALUE DIRECT
COMMUNICATION PRIVATE LIMITED
(Under Corporate Insolvency Resolution Process)

RELEVANT PARTICULARS
Name of corporate debtor Value DirectCommunication Private Limited

Date of incorporation of corporate debtor | 15/03/2010

3. | Authority under which corporate debtor 1§ ROC—MUMBAT
incorporated / registered

Extension of New Fund Offer (NFO) Period for

4| Corporate Identity No. 7 Limited Liability| " U74990MH201T0PTC200916
Identification No. of corporate debtor

Navi ELSS Tax Saver Nifty 50 Index Fund

5. Address of the registered office and Office No.1606 to 1609, 16th Floor, Rupa

Thea NFO for Mavi ELSS Tax Saver Nifty 50 Index Fund is open for a period of 15 days till February 28, 2023.
Fursuant to SEBI Circulars dated March 15, 2010, New Fund Offer for an ELSS scheme can be open

for 30 days.

Y 7. Estimated date of closure of insolvency| 22/08/2023 (180 days from the date 0
In line with the above, the closing date for the NFO of Navi ELSS Tax Saver Nifty 50 Index Fund has been resolution process Intimation of orderto Insolvency Professional)
extended from February 28, 2023, to March 15, 2023. An addendum regarding the same has been uploaded 8 Name and Tegistration number of the M. Hitesh Kothari

on the website of Navi Mutual Fund and is available at hitps:{/navi. com/mutual-fund
Accordingly, thae NFO of Navi ELSS Tax Saver Nifty 50 Index Fund will close for subscnption on March 15, 2023,

Place: Bengaluru
Date: February 24, 2023

principal office (if any) of corporate debtor | Solitaire Millenium Business Park, Mahape
NaviMumbai, Thane-400710, Maharashtra

6. | Insolvency commencement date i 23/02/2023NCLT Order Dated 17/02/2023
respect of corporate debtor Order Communicated on 23/02/2023)

insolvency professional acting as interiml Registration No :- IBBI/IPA-002/IP
resolution professional N00324/2017-18/10929

9. Address and e-maif of the interim resofutionOffice no. 208, BSE Buifding, Datai-Street
For Navi AMC Limited professional, as registered with the Board | Mumbai Fort-400001
Sdl- hiteshkotharics@gmail.com

Authorized Signatory 10.1"Address and e-mail to be used fof TA, Satya Apartment, Opp. Kandival

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY. "

Rk

FORM A
PUBLIC ANNOUNCEMENT

(Under Reguiation & of 1ha Insoksancy and Bankruptcy Board of india
{Irmchrency Aesclution Process for Corparate Persons] Aeguiations, 2015

FOR THE ATTENTION OF THE CREDITORS OF
VIRAAJ PROJECTS (INDIA) PRIVATE LIMITED
RELEVANT PARTICULARS

1.| Name of comorate dettor | \IRAA PROJECTS (INDWA) PRIVATE LIMITED
2. | Date of Incomporation of corporate debitor | G7th March 2001

3. [ ALy urder which corporale deblor | RO, Pune
| is Incorponated | registered |
4, | Corporate |denfity Mo/ Limiied Lianity | UdS101PR2001PTO B335

| Ibantification Ma, of cormporate deibbor

5. | Address of the registered ofice and | 211, Nilanjal Scciety, Bhushan Aprs Kalyvani Nagsr

JIKTNDUSTRIES CIMTTED

CIN: L65990MH1990PLC056475
Regd Office: PADA NO. 3, BALKUM VILLAGE, THANE (WEST), MUMBAI-400608.
Tel. +91-22-2542 — 6356 Email ID: admin@jik.co.in, Website: www.jik.co.in

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

The Members are hereby informed that the Company has completed dispatch of postal ballot
notice on February 24, 2023 for seeking approval of members for the agenda items mentioned
below, in compliance with the General Circular No. 14/2020 dated April 8, 2020, and General
Circular No. 17/2020 dated April 13, 2020 read with General Circular No. 10/2022 and 11/2022
dated December 28, 2022 issued by the Ministry of Corporate Affairs, only through electronic
mode to those Members whose e-mail addresses are registered with the Company/Depositories
and whose names are recorded in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, February 17,2023 (“Cut-off date”).
Agenda ltem(s):
To approve the dilution of stake in | A and I C Private Limited, subsidiary of the Company.
To approve the dilution of stake in Shah Pratap Industries Private Limited, subsidiary of the Company.
To consider and approve, appointment of M/s. H.G Sarvaiya & Co. as Statutory Auditors of the Company.
To consider and approve, appointment of Mrs. Sunita Himanshu Shroff (DIN: 009820138) as Non-
Executive Independent Director of the Company.
5. To consider and approve, appointment of Mr. Surendra Gurav (DIN: 00485016) as Non-Executive
Director of the Company.
6.  Toconsider and approve, appointment of Mr. Satishchandra Parmar (DIN: 10041501) as Non-Executive
Director of the Company.
The Company has engaged the services of NSDL to provide remote e-voting facility to its members.
The remote e-voting period commences from on February 25,2023 from 9.00 a.m. (IST) and
ends on March 26, 2023 at 5.00 p.m. (IST). The e-voting module shall be disabled/blocked by
NSDL thereafter. Voting rights of the Members shall be in proportion to the shares held by them in
the paid-up equity share capital of the Company as on Friday, February 17, 2023 (“Cut-off date”).
Communication of assent or dissent of the Members would take place only through the remote e-
voting system.
Members are further requested to note that once the vote on a resolution is cast by the member, he
shall not be allowed to change it subsequently or cast the vote again. Further, any voting by electronic
means shall not be allowed beyond 5.00 p.m. (IST) on March 26, 2023.
Notice shall be available on the Company’s website i.e www.jik.co.in, website of Stock Exchange
i.e. BSE Limited at www.bseindia.com and NSE Limited at www.nseindia.com and on the website
of National Securities Depository Limited (NSDL) at www.evoting.nsdl.com.
The Board of Directors of the Company has appointed Mr. Omkar Dindorkar (Certificate of Practice
No. 24580), orin his absence, Ms. Deepti Kulkarni (Certificate of Practice No. 22502), Partners of
M/s. MMJB & Associates, Practicing Company Secretaries, for conducting Postal Ballot e-voting
process in a fairand transparent manner.
In case of queries, members may referto the Frequently Asked Questions (FAQs) for members and
e-voting user manual for members at the Downloads Section of www.evoting.nsdl.com, oremail at
evoting@nsdl.co.in, Tel: 1800-222-990 for any grievances connected with the voting by electronics
means.

il

For JIK Industries Limited
Sd/-

Date: February 25,2023 Rajendra Parikh - Director

principal office {f any) of corporaie Puna Pune bMH 211014 1IN
tabicr

&, | Insobmncy commencerment dite in 23rd February, 2023

v | Estirraed dadir of closure of insokency | 28nd Soguest, 2083
resolution process

[ W Arl Jtende Jhurmkhasadn
Aeqn Mo, [BEPA-002 PN004 23201 3202001 26538

g, | Mame and regsirason number of e
inschvancy profiessional aching as
| irtlerirn Pesoh fon prolessiorsl

9, |Address and e-mail of The imanim

| B.a02, Saraswati Towars, Pers Panchayal Road ,

(This is a public announcement for information purpose only and not an offer document and does not constitute an invitation or offer
fo acquire, purchase or subscribe to securities. Not lor release, publication or distribution, directly or indirecily, oulside India)

SAKUMA EXPORTS LIMITED

Corporate Identification Number: L51909MH2005PLC155765

resolution prolessional, as registered
| with tha Board

Opp Sora Lidyog, Ardheni East Murmba Subturban,
| Maharashira 40006
Errl  aniljhumihasalamamail oom

10, Ackress and e-mail 1o be wsed o | 1221, Maksr Charmber W, Nariman Peint,

| comespondence with the imanm | Murmiba- 400 021.
| resohdion professional |- Emal : ipsvraprojectsndai@gmail com
11,1 Laet dele for BLBMISSION O C8ime | 06th htarch 2025

12| Clsses: of creditors, if any, under Not appiicable 25 per information avaikbke with IRP
clause (b} of subrsaction (B4) of section
|, ascertarued bry ther inbierirn mesoliion
| professional

13| Names ol Irsakensy Prolessionss
| iientified o Bct A Authonsed
| Regsraseriative of crediton in a dass
| (Thege narmes for sach class)

14| =) Aelavant Forms and
| (i Dertaits of authonzed representaives
gie svalable al:

[ rat Applicabie

[ WWiaby i ey b gevineryhomedownloars
Proysical Address BA

Motice is hameby given that the MNatonal Company Law Tribunal has ordered the
commencament of a comporate insolvency resolution process of tha Viraaj Projects (India)
Prriseatiz Limibid an 178h Februany 2023

The credilors of Viraaj Projecis (India) Private Limited, are hereby called upon 1o submit their
cdairmg with proad on or before 05th March 2023 ta the interim resoluticn professional at the
eddress mentioned againslentry Mo, 10

The financial creditors shall submit thair claimz with proof by electronéc maans onby. All othar
cradiars may submit the claims with proofin parson, By post or by elecbronis maans

A financial credlor belanging 10 a class, as hsted against e entry Mo, 12, shall indicala il
cheice ol authoriged I'I‘.':I:II'E'EE'I"I'IE“'.l'& Iram amang tha thres il'lg-ﬂq-'u'l!'-".ﬂy' |"_‘1'C-1E'35il}r'|3|5- ligkesd
EgEII'IEIZ ‘E*"'-':I'!,l M0 13 to ect B8 authonsed representabyese of the class [E-ﬂl'EC"j' I:iﬂ.EE_I In Foem
Ca,

Submission of talse or misksading proofs of claim shall attract panaltias
E’dl"
Kr, Anil Jitendra . Jhumkhawala
Interim Resolution Professional
IBEI Ragistration No.; IBEIIPA-GGETP-HO0423/ 2070 9-2020/1 2685
AFA; AARM2EEG02/121223/202465Valid ill 12th Decembar 2023

Date; 25.02.2023
Place ; Maumbbai

FORM A
PUBLIC ANNOUNCEMENT

{Linder Regulation & of the insohancy and Benkruptoy Board of India
{Insotvency Resoiution Procass for Congorate Personsh Ragulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

SITI NETWORKS LIMITED

: RELEVANT PARTICULARS
1. | Marme of componse debior S8 Nebwvorks Limiad
z :EI.'IJEIZ.:lf.iI'l'_'l:ii'F:II:I!Tﬁl':I'I ol cowporahs cebior 24 M'l.r-:.."-.fE(_'H'Ii :
2| Autharity Lnder which compornale dettor | Companies Act, 1956
i% noorporated | megistend
4. | Corpornie ety Mo,/ Limied Liabity
| Ienkihication MNo. of coporate deblor |
& | Address of the regsiened officn ard Registered office: Linit Mo, 38, 151 Floor A 'Wing
prrcipal office [ amd of corponale Wadhu Industrial Estate, BB, Marg,
cletrior ‘Wiorll Mumbai - 400013
Principal Office: Lipper ground fioon, FC-19 & 20
| Sector -16A, Film City. Noida - 201301
Hom'ble MOLT order dafad 25nd Febnusry 2023

| RO HEEPLC BT

6. | Irsobency commencemant dake in
|respact of corporaie debior :
7 | Estimaind date of desam of insohency
& | Mama and registration numoer of tha
insnivency professonal acing as
| imberim resobtion professional
o, | Addmss and el of the inlenm
respiution professonal, a5 regisened

| 21t August 2023 (180th day from the datia of
| CRP order)

Rohit Mefra

B PA-001 - POOTIEV20 7-18(1 1374

| Adelress: Tower A-3408, Obenol Woods, Obaroi
Garcen City, Gonagaon Easl, Murnbai. 400083

[ with the Board | E=rril: rebilmehraghorral.com

| 101 Addmess. and samal to ba used for Address: Lpper ground llear FC-19 & #0,
corespondence with the menim Sector -168, Film City. Moida — 201307
resclution professionsl E-mail; ip smi@in ey com and
, | ipstinetworsiEgmail com

|11, Last date for submisson of claims | DEsh March 2023

| 12| Classas of crediors. f any, under Mot Appicabia
clausa () of sub-section (64] of secon
21, pecarained by the intanm resolation

| _|prafessiona .

| 15 Mames of Inschency Professionaks Mot Applcabia
idantifiad 10 act 6 Authonsed
Rapresentative of cradiiors in & cess

___{{Thres rames for sach clese)

14 {a} Aelevarm Foms and
i) Dietsils of authonzed rapresentatves
are avalabie at _

| Wt link: hiftps:/fibte gowinhoma townioads
Physical Acdress: Mot Apphcable

Motea s he-ret-:.- given that the MNational ‘::--::Il'ﬂ,'.'.'lﬂ.['l!.I Law Tribunal has ordered the
commencemient of a corporate insohency resolution process of Sili Networks Limited on Znd
Febnuary 2023,
The creditors of Sili Netwarks Limiled, ane heraby callied upon 19 submit their claims with prool
an or bedorg 0BLh March 2023 10 tha Inlenim resclution profasssonal 81 the eddrass meniicnad
aigain S8 enry Mo, 10
The financdal creditors shall submit ther claims with I:IT-DD'i h'.-' glacironic magns Ell'lrl.' All caher
cradilars midy sube the clairms with prood in parson, by past o by elecinonic rmsans,
& fmancia! craditor bedonging 1o & class, as listad against tha entry Ko, 12, shak indicate s
chaice ol adhorizad representative ram among the thréee insolvency prolessionals listed
against entry Mo 13 to act as authorized representative of tha class in Form CA, (curmantly nod
applicable).
Eg?ntssinn of {alsa or misleading proofs of claim shall attract penalties
)=
Mame and Signature of
Interim Rasalution Praf@ssianal: Rahit dahira
Intarim Aesolution Professional
Aeg Mo IBEIIPA-001 /IP-F00792017-18/1 1374
Address: Tower A-34003. Cheroi Woods, Oberc Gargen Cay,
Bar nEas1, Murnbal- 400063

Dt ard Place: 2hith Februang 2023, Mumbai

Dur Company was initially formed as a parinership firm in the name of Sakuma Exports on December 1, 1998 at Mumbai and was
subsequently converted info a Public Limited Company under Part KX of the Companies Act, 1956 with the name of Sakuma Exports
Limitad vide Certificate of Incorporation dated August 31, 2005 and date of certificate of commeancement of business seplember 05,
2005 issued by Registrar of Companies, Maharashira. For getails of changes in the registerad office of our Company, please refer to the
chapter entifled ‘General Information’ beginning on page no. 33 of the Draff Latter of Offer.
Registered OMlce: Aurws Chambar, A 301-202, Naar Mahindra Tower, 5 5 &mrufwar Lane, Wordi-400013, Mumbal
Maharashira, India; Tel. No.; +971 22 24999021 22; Email; companysecretary@sakumasxporisitd. com;
Websile: www.sakumaexportitd.com; Contact Person: Ms. Khyati Bipin Jobanputra, Company Secretary & Compliance Officer

PROMOTERS OF OUR COMPANY:
MR. SAURABH MALHOTRA and MRS. KUSUM CHANDER MOHAN MALHOTRA

ISSUE OF UP TO [e] EQUITY SHARES WITH A FACE VALUE OF RE. 1.00 EACH ("RIGHTS EQUITY SHARES™) OF OUR COMPANY
FOR CASH AT A PRICE OF [®] EACH INCLUDING A SHARE PREMIUM OF [®] PER RIGHTS EQUITY SHARE (*ISSUE PRICE") FOR
AN AGGREGATE AMOUNT UP TO Rs. 200.00 CRORES* OM A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR
COMPANY IN THE RATIO OF [e] RIGHTS EQUITY SHARES FOR EVERY [«] FULLY PAID-UP EQUITY SHARES HELD BY THE
ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS OM [] DAY, [®] (THE "ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES |5 [] TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE “TERMS OF THE
ISSUE"™ ON PAGE179.

* Assuming full subscription, Subject o finalization of the Basis of Allotmants

This public announcement is being made in compliance with the provisions of Requlation 72(2) of the Secunities and Exchange Bozrd
of India (|ssue of Capital and Disclosure Requirements) Regulations, 2018 as amended (tha “3EBI ICOR Regulations™) and to state that
Sakurna Exports Limited is proposing, subject to requisite approvals, market conditions and other conssderations, an issue of aquity
shares to its equity shareholders on rights basis and has filed the Draft Letter of Offer ("DLOF™) dated February 23, 2023 with the
sacurities and Exchange Board of India ("SEBF) Mumbai Office through the SEBI Intermediary Porfal at hitps://siportal. sebi.govin, in
accordance with SEBI circular dated January 19, 2018 bearing reference number SEBLHO/CFDYDIL1/CIR/P/2018/011.

Pursuant to the Regulation 72(1) of the SEBI ICDR Regulztions, the DLOF filed with BSE, MSE and SEBI is open for public comments, if
any, Tha DLOF is hostad on respective websites of SEBI-www. sabi.gov.in, recognised stock exchanges where the equity shares of the
Company are listed i.2. BSE at www.bseindia.com, NSE at www.nsaindia.com and weabsite of the Sole Lead Manager .. First Qverseas
Capital Limited at www.toclin. All members of the public are hereby invited to provide their comments on the DLOF to SEBI with respect
to the disclosures made in the DLOF. The public is requested to send a cogy of the comments to SEBI, to the Company and to the Lead
Manager to the issee at their respective addresses mentioned herein. All comments must be received by the Company or by the Lead
Manager on or before 05,00 p.m. on the 215'{Twenty First) day from the aforementioned date of filing the DLOF with SEBIi.e., March 17,
2023.

This announcament has bean preparad for publication in India and may not be released in any other jurisdiction, Please note the
distribution of the DLOF and issue of equity shares on rights basis 10 person in certain jurisdictions outside India may be restricted by
legal reguirements prevailing in those jurisdictons. Accordingly, any person who aoguires Rights entitement or Rights Equity shares
will be desmed to have declared, warranted and agread that at the time of subscribing for the Rights Equity Shares or the Rights
Entitlernents, such parson is not and will not be in the United States andor in the restricted junsdictions, The Rights Equity Shares of the
Cormpany have not bean and will not be ragisterad under the United States Securtias Actof 1933, as amendad (the “Securities Acl”).
orin any other junsdiction which kave any rastrichons in connection with offaring, issuing and allotting Rights Equily Shares within s
jurisdictions, and/or to its citizens. The offering to which the DLOF refates is not, and under no circumstances is to be construed as, an
pffering of any Rights Equity Shares or Rights Entitlements for sabe in the United States or any other jurisdiction other than India or as a
solicitation therain of an offer to buy any of the said Rights Equity Shares or Rights Entitiements,

Investrent in equity and equity related securities imviolve a hiogh degree of risk and imvestors. should not invest any funds in this Issue
unless they can afford 1o take tha risk of losing thair investiment, lnvestors are advised to read the risk factors carefully bafora taking an
investmeant decision in this Issue. For taking an imvestmeant decision, Investors must rely on their own examination of our Company and
the Issue inchuding the risks ivolved. The securties being offered in the Issue have not been recommended or approved by SEBI nor
does SEBI guaraniee the accuracy or adequacy of the DLOF. Specific attention of the investors is invited to the section fitled "Risk
Factors" baginning on page 20 of the DLOF before making an investment in the Issee,

For defails of the share capital of the Company, see Capital Structure on page no. 45 of the DLOF The Eabdity of the members of our
Company is limited.

The existing Equity Shares are listed on NSE and BSE.

NOTE: All capitalized terms used herein and not specifically definad shall have tha same meaning as ascribed to them inthe DLOF

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

Bigshare Services Pvt, Ltd.

BIGSHARE SERVICES PRIVATE LIMITED
&6-2, Bih Flpor, Pinnacle Business Park,
Mahakali Gaves Road, Mext to Ahura Cenire,
Andheri East, Mumbai - 400 093, Maharashira, India
Telephone: +91 22 62638200
Email: rightsissusbigsharednline. com
Investor Grievance Email: investorEbigshareoniine.com
Website: www.bigshareonline.com
SEBI Registration Number: (NROOO001385
Contact Person: Mr. Vijay Surana

FIRST OVERSEAS CAPITAL LIMITED
1-2 Bhupen Chambers, Dalal Sireet, Fountzin,

Mumbai = 400 0071, Maharashira, India

Tel Mo.: +91 22 4050 2934
Email: malai@focl. iy rushabhafoclin
Investor Grievance Email; investorcomplaintsi@foclin
Website: www.foclin

SEBI Registration Mo INMOOOOO3GT 1

Contact Person: Mala Sonejll Rushabh Shroff

For Sakuma Exporis Limited

On behall of the Board of Directors
Date: February 24, 2023 gd/-

Place: Mumbai Managing Direclor

Disclaimer: Sakuma Exporis Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite
approvals, market conditions and other considerations. to isswe its equity shares on righis basis and has filed a DLOF with the SEBIL. The
DLOF shall be available on the respective weabsites of SEBI a1 www.sebigovin, Sole Lead Manager at www.foclin, BSE at
www.bseindia.com, NSE at www.nsaindia.com and website of the Issuer Company al www.sakumaexportitd. com. Investors should
note that invastmant in Equity Sharas involves a high degrae of risk and invastors should refer to and rely on the DLOF incleding the
section "Risk Factors™ beginning on page 20 of the DLOF before making aninvestmeant inthe Issue.

T my Coee
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correspondence with the interim resolutioy MTNL Building,S. V, Road, Kandival
professional (W), Mumbai-400 067

cirp.valuedirect@gmail.com

09/05/2023 1.e. 14 qays from the date 0
Intimation of orderto Insolvency Professional
12, Classes of creditors, ifany, underclause (byol NIL (As per information with IRPtil|
sub-section (6A) of section 21, ascertained  date)
by the interim resolution professional
T3. 1 Names of Insolvency Professionals identified Not Applicable
acceptance of advertising toactasAuthorised Representative of creditors
copy, itis not possible to verify ina class (Three names for each class)

its contents. The Indian | |74 {a) RelevantFormsand WebTink--

Express (P) Limited cannot be (b) Details of authorized representativeq https://ibbi.gov.inlhome/downloads
held responsible for such areavailable at: Physical Address: Kindly Refer to Address
contents, nor for any loss or atpointno. 10.

damage incurred as a result of NOGTICE s hiereby given that the National Company Law Tribunal has ordered the commencemen

transactions with companies, of a corporate insolvency resolution process of Value Direct Communication Private Limited

associations or individuals | | o23/02/2023 (Order Dated 17/02/2023, Order copy communicated freceived on 23/02/2023).
advertising in its newspapers The creditors of Value Direct Communication Private Limited, are hereby called upon to submit

or Publications. We therefore their claims with proof on or before 09/03/2023 to the interim resolution professional at the

recommend that readers . .

make necessary inquiries address mentioned againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other

before sending any monies or
gany creditors may submit the claims with proofin person, by post or by electronic means.

entering into any agreements e : . . .
yering Into any ag . Submission of false or misleading proofs of claim shall attract penalties.
with advertisers or otherwise

acting on an advertisement in
any manner whatsoever.

Last aate for submission of claims

\VIPOR AY\\

Whilst care is taken prior to

SdA
CS Hitesh Kothar
(Interim Resolution Professional

Date: 24.02.2023
Place : Mumbai

This is an Advertisement for information purpose only and not for publication or distribution or release directly or indirectly outside India
and is not an offer document announcement. All capitalized terms used and not defined herein shall have the same meaning ascribed to
such terms in the Letter of Offer dated January 20, 2023 (the “Letter of Offer” or “LOF”) filed with the National Stock Exchange of India
Limited (“NSE”) and Securities and Exchange Board of India (“SEBI”).

St
DESTINY LOGISTICS & INFRA LIMITED

(Erstwhile known as Destiny Logistic Limited)
Our Company was originally incorporated as “Destiny Logistic Limited” having its registered office at 375, Dakshindari Road, Kolkata — 700
048, West Bengal, India on July, 28, 2011 vide certificate of incorporation bearing CIN. U63090WB2011PLC165520 under the provisions
of Companies Act, 1956 issued by the Registrar of Companies, West Bengal. Subsequently, the name of the company changed to “Destiny
Logistics & Infra Limited” vide fresh certificate of incorporation dated September 07, 2021. The Company got listed on Emerge Platform
of National Stock Exchange of India Limited w.e.f. October 13, 2021 and the CIN of the Company changed to L63090WB2011PLC165520.

CIN: L63090WB2011PLC165520
Registered Office: 375, Dakshindari Road, Kolkata — 700048
Corporate office: Unit No. 708, 7th Floor, ECO Centre, Block-EM-4 Sector-V, Salt Lake Kolkata — 700091, West Bengal, India
Tel No: +91 9836000343; Email: cs@destinyinfra.in; Website: www.destinyinfra.in
Contact Person: Mr. Mustafa Rangwala, Company Secretary and Compliance Officer

OUR PROMOTERS: (I) MR. JUGAL KISHORE BHAGAT AND (II) MRS. REKHA BHAGAT

ISSUE OF UP TO 76,94,000 EQUITY SHARES OF FACE VALUE OF X10/- (RUPEES TEN ONLY) (“RIGHTS EQUITY SHARES”) EACH AT A
PRICE OF X10/-PER EQUITY SHARE (“ISSUE PRICE”) FOR AN AMOUNT AGGREGATING TO X769.40 LAKHS ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHTS EQUITY SHARE FOR EVERY 1 (ONE) FULLY PAID-
UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, THAT IS ON FRIDAY, JANUARY 27, 2023
(“THE ISSUE”). FOR FURTHER DETAILS, KINDLY REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 112 OF
THE LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all investors for their response to the Issue, which opened for subscription on Wednesday,
February 08, 2023 and closed on Friday, February 17, 2023 and the last date for On-Market Renunciation of Rights Entitlements was
Monday, February 13, 2023. Out of the total 112 Applications for 1,19,64,000 Rights Equity Shares, 10 Applications for 78,000 Rights
Equity Shares were rejected due to technical reason as disclosed in the Letter of Offer. The total number of valid Applications received
were 102 Applications for 1,18,86,000 Rights Equity Shares, which was 154.48% of the number of Rights Equity Shares under the Issue.
The Basis of Allotment finalized on Thursday, February 23, 2023, in consultation with the Lead Manager, Registrar to the Issue and
National Stock Exchange of India Limited (“NSE”), the Designated Stock Exchange. The Board of Directors allotted 76,94,000 Rights Equity
Shares to the successful applicants on Thursday, February 23, 2023. In the Issue no Rights Equity Shares have been kept in abeyance. All
valid Applications after technical rejections have been considered have been considered for allotment.

1. Information regarding total Applications received (including ASBA Application):

Category Applications Rights Equity Shares applied for Rights Equity Shares allotted
Received
Number % Number Value (X) % Number Value (X) %
Eligible Equity
83 74.11 1,06,38,000 10,63,80,000 88.92 73,70,000( 7,37,00,000 95.79
Shareholders
Renouncees 29 25.89 13,26,000 1,32,60,000 11.08 3,24,000 32,40,000 4.21
Total 112 100.00 1,19,64,000 | 11,96,40,000 100.00 76,94,000| 7,69,40,000 100.00
2. Summary of Allotment in various categories are as under:
Applicants Number of valid No. of Rights Equity Shares No. of Rights Equity Shares Total Equity
applications received accepted and allotted accepted and allotted against| Shares accepted
(after technical against Rights Entitlement valid additional shares and allotted
rejections) (A) (B) (A+B)
Eligible Equity 83 66,24,000 7,46,000 73,70,000
Shareholders
Renouncees 19 3,24,000 - 3,24,000
Total 102 69,48,000 7,46,000 76,94,000

Intimation for Allotment / refund / rejection cases: The dispatch of allotment advice cum refund intimation and intimation for rejection,
as applicable, to the Investors will be completed on or about Tuesday, February 28, 2023. The instructions to SCSBs for unblocking
of funds were given on Thursday, February 23, 2023. The listing application has been submitted to NSE on February 23, 2023 and
approval is expected from exchange on or about Monday, February 27, 2023. The credit of Rights Equity Shares in dematerialised form
to respective demat accounts of Allottees will be completed on or about Tuesday, February 28, 2023 by CDSL and NSDL respectively. For
further details, see “Terms of the Issue - Allotment advice or refund / Unblocking of ASBA accounts” on Page 135 of the Letter of Offer.
The trading in fully paid -up Equity Shares issued in the Rights Issue shall commence on NSE under ISIN - INEOIGO01011 upon receipt of
trading permission. The trading is expected to commence on or about March 02, 2023. Further, in accordance with SEBI circular bearing
reference - SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, the request for extinguishment of Rights Entitlements has been
sent to NSDL & CDSL on Thursday, February 23, 2023.

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED
FORM

DISCLAIMER CLAUSE OF THE SEBI: It is to be distinctly understood that the submission of the Letter of Offer to SEBI should not in any
way deemed or constructed that the Letter of Offer has been cleared or approved by SEBI. The investors are advised to refer to the
Letter of Offer for the full texts as provided in “Other Regulatory and Statutory Disclosures - Disclaimer Clause of SEBI” on page 107 of
the Letter of Offer.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or
construed that the letter of offer has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the
contents of the LOF. The investors are advised to refer to the LOF for the full text of the “Disclaimer Clause of BSE” on Page 108 of the LOF.

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE
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i DESTINY LOGISTICS & INFRA LTD

375, Dakshindari Road, Kolkata — 700 048,
West Bengal, India

Telephone: +91 9836000343

E-Mail ID: cs@destinyinfra.in

Website: www.destinyinfra.in

Contact Person: Mr. Mustafa Rangwala
CIN No: L63090WB2011PLC165520

FINSHORE MANAGEMENT SERVICES LTD

“Anandlok”, Block-A, 2" Floor, Room No. 207, 227 A.J.C
Bose Road, Kolkata-700020, West Bengal

Telephone: +91 33 2289 5101/ +91 33 4603 2561
Email Id: ramakrishna@finshoregroup.com

Website: www.finshoregroup.com

Investor Grievance Email Id: info@finshoregroup.com
Contact Person: Mr. S. Ramakrishna lyengar

SEBI Registration No: INM000012185

CIN No: U74900WB2011PLC169377

CAMEO CORPORATE SERVICES LIMITED

“Subramanian Building”, No. 1, Club House Road, Chennai
- 600 002, Tamil Nadu, India

Telephone: +91 44-40020700 / 0710 / 0706 / 0741

Email: priya@cameoindia.com

Investor Grievance Email: investor@cameoindia.com
Contact Person: Ms. K. Sreepriya,

Website: www.cameoindia.com

SEBI Registration Number: INR000003753

CIN No: U67120TN1998PLC041613

Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matter.
All grievances relating to the ASBA process may be addressed to the Registrar, with a copy to the SCSBs, giving full details such as
name, address of the Applicant, contact numbers, e-mail address of the sole / first holder. folio number or demat account number,
number of Rights Equity Shares applied for, amount blocked, ASBA Account number and the Designated Branch of the SCSBs where
the Application Form or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the
acknowledgement. For details on the ASBA process, see “Terms of the Issue” on page 112 of the Letter of Offer.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR
THE BUSINESS PROSPECTS OF THE COMPANY.
For Destiny Logistics & Infra Limited
Sd/-
Mr. Mustafa Rangwala
Company Secretary and Compliance Officer
Place: Kolkata
Date: February 24, 2023

Disclaimer: Our Company has filed the Letter of Offer with the Securities and Exchange Board of India and the Stock Exchange, i.e.,
(“NSE”).The Letter of Offer is available on website of the Stock Exchange where the Equity Shares are listed i.e., www.nseindia.com,
the website of the Lead Manager to the Issue and Registrar to the Issue at www.finshoregroup.com and www.destinyinfra.in Potential
investors should note that investment in Equity Shares involves a high degree of risk and for details relating to the same, see the section
titled “Risk Factors” on page 17 of the Letter of Offer. This announcement has been prepared for publication in India and may not be
released in the United States.
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(Thiz is a Public Announcement for information purpozes only and not for publication or distribution and iz not an Ofier Document)

winsor ALAN SCOTT INDUSTRIESS LIMITED

Alan Scoft Industriess Limited (CIN: L33100MH1994PLCOTET32) was incorporated on February 22, 1994, under the Companies
Act, 1956 in the name and Style as Suketu Fashions Limited as a Public Limited company in the State of Maharashtra. The
Company obtained the Certificate of Commencement of Business on March 9, 1994 from the Registrar of Companies,
Maharashtra, Mumbai. The Company changed its name from Suketu Fashions Limited to Alan Scott Industries Limited and a
frash Certificate Incorporation was issued by the Registrar of Companies on Qctober 24, 1997, The nama was again changed to
Alan Scott Industriess Limited and a fresh Certificate of Incorporation dated September 9, 2006 was issuad by the Registrar of
Companies, Maharashtra. The Company made its maiden public issue in August 1994 and got listed on the OTC Stock Exchange
of India. The Registered Office of the Company is situaled at Unit no. 302, Kumar Flaza, 3rd floor, Mear Kalina Masijid, Kalina
kurla Road, santacruz (East), Mumbai - 400029, Maharashira, India. For details of changes in name and registered office of our
Company, see 'General Information’ beginning on page 45 of the Draft Letter of Offer.
Repgistered Office: Unit no. 302, Kumar Plaza, 3rd Floor, Near Kalina Magjid, Kalina Kurla Road, Santacruz (East),
Mumbai — 400029, Maharashtra, India | Contact Number: +91-22-681786000 / +91-22-61785001
Contact Person: Miss Sneha Upendra Shukla, Company Secretary and Compliance Officer
E-mail Address: alanscoticomplianceagmall.com | Website: wwwithealanscott.com
Corporate Identity Number: L33100MH1934PLC0T6732

THE PROMOTER OF OUR COMPANY 15 SURESH PUKHRAJ JAIN

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS ALAN SCOTT INDUSTRIESS LIMITED

RIGHTS ISSUE OF UP TO 18,25,377 (EIGHTEEN LAKHS TWENTY-FIVE THOUSAND THREE HUNDRED AND SEVENTY-SEVEN)
PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥10.00/- (RUPEES TEN ONLY) EACH OF OUR COMPANY (THE 'RIGHTS
EQUITY SHARES') FOR CASH AT A PRICE OF ¥30.00/- (RUPEES THIRTY ONLY) PER RIGHTS EQUITY SHARE (INCLUDING A
PREMIUM OF ¥20.00/- (RUPEES TWENTY ONLY) PER RIGHTS EQUITY SHARE) AGGREGATING UP TD T547.61/- LAKHS* DN
A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHT EQUITY
SHARE FOR EVERY 1 (ONE) EQUITY SHARE HELD BY THE ELIGIELE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS
Egrtr.k 2023 (THE "ISSUE"). FOR FURTHER DETAILS, SEE 'TERMS OF THE ISSUE’ BEGINNING ON PAGE 202 OF THE DRAFT
ER OF OFFER. THE RIGHTS ISSUE PRICE IS 3 (THREE) TIMES THE FACE VALUE OF THE EQUITY SHARES.
*Assuming ful! subscription and raceipt of alt Cal Monjes with respact to Rights Equily Shares,

| TERMS OF THE ISSUE
{Amount Payable Per Right Equity Share Face Value | Premium Total Percentage of Right Issue Price
| On Application T3.50/- T6.50- | T10.00/- 33.23%
Two or more calls, subsequent calls as may be ' ¢ &
determined by the Board/ Committes ¥6.30/- T13.50/- | T20.00/- 66.67%
{ Total 10.00/- T20.00/~ | *30.00/- 100.00%

This public announcement is being made in compliance with the provisions of Regulation 72 (2} of the Secunfies and
Exchanoe Board of India {lssue of Capital and Disclosure Requirements), 2018 as amended ('SEBI ICDR Regulations”)i"Public
Announcement’) to state that Alan Scott Industriess Limited is proposing, subject 1o requisite approvals, market conditions, and
other considerabions, for isswe of Equity Shares on rights basis and has on Friday, February 24, 2023, filed the Draft Letter of Offer
('DLoF'} with BSE Limited, the stock exchange on which the Equity Shares of the Company are presendly listed (*BSE’). Since
the size of the Issue is less than 75,000 Lakhs (Rupees Filty Crores Only), as per the SEBI (ICDR) Requiations, the Draft Letter
af Offer has not been filed with the Securties and Exchange Board of India ("SEBI') nor SEBI shall issus any obsarvation on the
Draft Lettar of Dffer,
This Public Announcement has been prepared for publication in India and may not be released in any other jurisdiction, Please note
that the distribution of the Draft Letter of Offer and the Issug of Equity Shares on a rights basis 1o parsons in certain jurisdictions
outside India may be restricted by legal requirements prevailing in those jurisdictions. Accordngly, any persan who acquires Rights
Entiflements or Rights Equity Shares will be desmed to have daclarad, warranted, and agreed that at the fime of subscnbing to the
Rights Equity Shares ar the Rights Entiltements, such parson is not and will not be in the United States and/or in other restricted
jurisdictions. The Right Shares of the Company have not been and will not be registerad under the United States Securities Act of
1933, as amended ("Securities Act’), or in any other jurisdiction which have any restrictions in connection with offering, issuing,
and allotting Right Shares within its jurisdiction and’or to its citizens. The offering to which the Draft Latter of Oer relates is not
and under no circumstancas is to be construed as, an offering of any Right Shares or Rights Entitlements for sale in the United
otates or amy other jurisdiction other than India or as a solicitation therein of an offer fo buy any of the said Right Shares or
Rights Entitlement,
Invastment in equity and equity related securities involves a degree of risk and investors should not invest any funds in this lssue
unlass they can afford to take the risk of losing thelr investment. Investors are advised 1o read the risk factors carefully before
taking an mvestment decision in this Issue. For taking an investment decision, investors must rely on their own examination of
our Company and this Issue including the risks involved. The Right Shares have not been recommended or approved by SEBI nor
does SEBI guarantee the accuracy or adequacy of the Draft Letter of Offer. Invastors are advised fo refer fo the section tifed "Risk
Factors’ beginning on page 24 of the Draft Letier of Offer befora immstin? in the lssuea.
Enr details nn1 %1& share capital of our Comipany, please refer to the section titled “Capital Structure’ beginning on page 50 of the
raft Letter of Oifer.
Note: Capitalized terms not defined herein shall have the same meanings ascribed fo such ferms in the Draft Letfer of Offer

REGISTRAR TO THE ISSUE
PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED
Linit No. 9, Ground Floor, Shiv Shakti Industrial Estate, J. R. Boricha Marg, Lower Parel East,
Mumbai - 400011, Maharashira, India | Contact Details: + 91-22-2301-2518 / 6761
E-mail ID; supporti@purvashare.com | Website: waww purvashare.com
Investor grievance e-mail: supportd@purvashare com
Contact Person: Ms. Deepali Dhuri | SEBI Registration Number: [NBODO0D1112
Corporate Identitication Number: UG7120MH1993FTCO74079

Disclaimer: Alan Scoft Industriass Limifed is proposing, subfect fo the receipt of raquisite aporovals, markel comditions, amd
other considerations, fo make & night issue of its Equity Shares amd has fed the Draft Letter of Offer with BSE Limifed. The Dralt
{etter of Offer is avalable on B5E website af wwwbsendia. com. Investors showd note that investment in Equily Shares involve &
high degree of risk and for details relaling fo the same, see the section titled 'Risk Factors' on page 24 of the Drait Leffer of Difer,
On behalf of the Board of Directors of Alan Scott Industriess Limited
Sd/-

Suresh Pukhraj Jain

Managing Director

Place: Mumbai
Date: Friday, February 24, 2023
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NAVI AMC LIMITED

(FORMERLY KNOWN AS ESSEL FINANCE AMC LIMITED)
Registered Office: 'AMR Tech Park’, Ground Floor, Municipal! Khata No B26/792/46/23M1/24/1, T
Hongasandra Village, Hosur Road, Bangalore KA 560068 1IN 2.
Tel; D80 45113444, Toll free no, 1800 103 8599
Website: waw. navimutualfund.com, Email: mfilnavi.com

CIN: Us5990KAZ009PLC 165296

MUTUAL FUND

FORM-A
PUBLIC ANNOUNCEMENT
Under Regulation 9 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF VALUE DIRECT
COMMUNICATION PRIVATE LIMITED
(Under Corporate Insolvency Resolution Process)

RELEVANT PARTICULARS
Name of corporate debtor Value DirectCommunication Private Limited

Date of incorporation of corporate debtor | 15/03/2010

3. | Authority under which corporate debtor 1§ ROC—MUMBAT
incorporated / registered

Extension of New Fund Offer (NFO) Period for

4| Corporate Identity No. 7 Limited Liability| " U74990MH201T0PTC200916
Identification No. of corporate debtor

Navi ELSS Tax Saver Nifty 50 Index Fund

5. Address of the registered office and Office No.1606 to 1609, 16th Floor, Rupa

Thea NFO for Mavi ELSS Tax Saver Nifty 50 Index Fund is open for a period of 15 days till February 28, 2023.
Fursuant to SEBI Circulars dated March 15, 2010, New Fund Offer for an ELSS scheme can be open

for 30 days.

Y 7. Estimated date of closure of insolvency| 22/08/2023 (180 days from the date 0
In line with the above, the closing date for the NFO of Navi ELSS Tax Saver Nifty 50 Index Fund has been resolution process Intimation of orderto Insolvency Professional)
extended from February 28, 2023, to March 15, 2023. An addendum regarding the same has been uploaded 8 Name and Tegistration number of the M. Hitesh Kothari

on the website of Navi Mutual Fund and is available at hitps:{/navi. com/mutual-fund
Accordingly, thae NFO of Navi ELSS Tax Saver Nifty 50 Index Fund will close for subscnption on March 15, 2023,

Place: Bengaluru
Date: February 24, 2023

principal office (if any) of corporate debtor | Solitaire Millenium Business Park, Mahape
NaviMumbai, Thane-400710, Maharashtra

6. | Insolvency commencement date i 23/02/2023NCLT Order Dated 17/02/2023
respect of corporate debtor Order Communicated on 23/02/2023)

insolvency professional acting as interiml Registration No :- IBBI/IPA-002/IP
resolution professional N00324/2017-18/10929

9. Address and e-maif of the interim resofutionOffice no. 208, BSE Buifding, Datai-Street
For Navi AMC Limited professional, as registered with the Board | Mumbai Fort-400001
Sdl- hiteshkotharics@gmail.com

Authorized Signatory 10.1"Address and e-mail to be used fof TA, Satya Apartment, Opp. Kandival

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY. "
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FORM A
PUBLIC ANNOUNCEMENT

(Under Reguiation & of 1ha Insoksancy and Bankruptcy Board of india
{Irmchrency Aesclution Process for Corparate Persons] Aeguiations, 2015

FOR THE ATTENTION OF THE CREDITORS OF
VIRAAJ PROJECTS (INDIA) PRIVATE LIMITED
RELEVANT PARTICULARS

1.| Name of comorate dettor | \IRAA PROJECTS (INDWA) PRIVATE LIMITED
2. | Date of Incomporation of corporate debitor | G7th March 2001

3. [ ALy urder which corporale deblor | RO, Pune
| is Incorponated | registered |
4, | Corporate |denfity Mo/ Limiied Lianity | UdS101PR2001PTO B335

| Ibantification Ma, of cormporate deibbor

5. | Address of the registered ofice and | 211, Nilanjal Scciety, Bhushan Aprs Kalyvani Nagsr

JIKTNDUSTRIES CIMTTED

CIN: L65990MH1990PLC056475
Regd Office: PADA NO. 3, BALKUM VILLAGE, THANE (WEST), MUMBAI-400608.
Tel. +91-22-2542 — 6356 Email ID: admin@jik.co.in, Website: www.jik.co.in

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

The Members are hereby informed that the Company has completed dispatch of postal ballot
notice on February 24, 2023 for seeking approval of members for the agenda items mentioned
below, in compliance with the General Circular No. 14/2020 dated April 8, 2020, and General
Circular No. 17/2020 dated April 13, 2020 read with General Circular No. 10/2022 and 11/2022
dated December 28, 2022 issued by the Ministry of Corporate Affairs, only through electronic
mode to those Members whose e-mail addresses are registered with the Company/Depositories
and whose names are recorded in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, February 17,2023 (“Cut-off date”).
Agenda ltem(s):
To approve the dilution of stake in | A and I C Private Limited, subsidiary of the Company.
To approve the dilution of stake in Shah Pratap Industries Private Limited, subsidiary of the Company.
To consider and approve, appointment of M/s. H.G Sarvaiya & Co. as Statutory Auditors of the Company.
To consider and approve, appointment of Mrs. Sunita Himanshu Shroff (DIN: 009820138) as Non-
Executive Independent Director of the Company.
5. To consider and approve, appointment of Mr. Surendra Gurav (DIN: 00485016) as Non-Executive
Director of the Company.
6.  Toconsider and approve, appointment of Mr. Satishchandra Parmar (DIN: 10041501) as Non-Executive
Director of the Company.
The Company has engaged the services of NSDL to provide remote e-voting facility to its members.
The remote e-voting period commences from on February 25,2023 from 9.00 a.m. (IST) and
ends on March 26, 2023 at 5.00 p.m. (IST). The e-voting module shall be disabled/blocked by
NSDL thereafter. Voting rights of the Members shall be in proportion to the shares held by them in
the paid-up equity share capital of the Company as on Friday, February 17, 2023 (“Cut-off date”).
Communication of assent or dissent of the Members would take place only through the remote e-
voting system.
Members are further requested to note that once the vote on a resolution is cast by the member, he
shall not be allowed to change it subsequently or cast the vote again. Further, any voting by electronic
means shall not be allowed beyond 5.00 p.m. (IST) on March 26, 2023.
Notice shall be available on the Company’s website i.e www.jik.co.in, website of Stock Exchange
i.e. BSE Limited at www.bseindia.com and NSE Limited at www.nseindia.com and on the website
of National Securities Depository Limited (NSDL) at www.evoting.nsdl.com.
The Board of Directors of the Company has appointed Mr. Omkar Dindorkar (Certificate of Practice
No. 24580), orin his absence, Ms. Deepti Kulkarni (Certificate of Practice No. 22502), Partners of
M/s. MMJB & Associates, Practicing Company Secretaries, for conducting Postal Ballot e-voting
process in a fairand transparent manner.
In case of queries, members may referto the Frequently Asked Questions (FAQs) for members and
e-voting user manual for members at the Downloads Section of www.evoting.nsdl.com, oremail at
evoting@nsdl.co.in, Tel: 1800-222-990 for any grievances connected with the voting by electronics
means.

il

For JIK Industries Limited
Sd/-

Date: February 25,2023 Rajendra Parikh - Director

principal office {f any) of corporaie Puna Pune bMH 211014 1IN
tabicr

&, | Insobmncy commencerment dite in 23rd February, 2023

v | Estirraed dadir of closure of insokency | 28nd Soguest, 2083
resolution process

[ W Arl Jtende Jhurmkhasadn
Aeqn Mo, [BEPA-002 PN004 23201 3202001 26538

g, | Mame and regsirason number of e
inschvancy profiessional aching as
| irtlerirn Pesoh fon prolessiorsl

9, |Address and e-mail of The imanim

| B.a02, Saraswati Towars, Pers Panchayal Road ,

(This is a public announcement for information purpose only and not an offer document and does not constitute an invitation or offer
fo acquire, purchase or subscribe to securities. Not lor release, publication or distribution, directly or indirecily, oulside India)

SAKUMA EXPORTS LIMITED

Corporate Identification Number: L51909MH2005PLC155765

resolution prolessional, as registered
| with tha Board

Opp Sora Lidyog, Ardheni East Murmba Subturban,
| Maharashira 40006
Errl  aniljhumihasalamamail oom

10, Ackress and e-mail 1o be wsed o | 1221, Maksr Charmber W, Nariman Peint,

| comespondence with the imanm | Murmiba- 400 021.
| resohdion professional |- Emal : ipsvraprojectsndai@gmail com
11,1 Laet dele for BLBMISSION O C8ime | 06th htarch 2025

12| Clsses: of creditors, if any, under Not appiicable 25 per information avaikbke with IRP
clause (b} of subrsaction (B4) of section
|, ascertarued bry ther inbierirn mesoliion
| professional

13| Names ol Irsakensy Prolessionss
| iientified o Bct A Authonsed
| Regsraseriative of crediton in a dass
| (Thege narmes for sach class)

14| =) Aelavant Forms and
| (i Dertaits of authonzed representaives
gie svalable al:

[ rat Applicabie

[ WWiaby i ey b gevineryhomedownloars
Proysical Address BA

Motice is hameby given that the MNatonal Company Law Tribunal has ordered the
commencament of a comporate insolvency resolution process of tha Viraaj Projects (India)
Prriseatiz Limibid an 178h Februany 2023

The credilors of Viraaj Projecis (India) Private Limited, are hereby called upon 1o submit their
cdairmg with proad on or before 05th March 2023 ta the interim resoluticn professional at the
eddress mentioned againslentry Mo, 10

The financial creditors shall submit thair claimz with proof by electronéc maans onby. All othar
cradiars may submit the claims with proofin parson, By post or by elecbronis maans

A financial credlor belanging 10 a class, as hsted against e entry Mo, 12, shall indicala il
cheice ol authoriged I'I‘.':I:II'E'EE'I"I'IE“'.l'& Iram amang tha thres il'lg-ﬂq-'u'l!'-".ﬂy' |"_‘1'C-1E'35il}r'|3|5- ligkesd
EgEII'IEIZ ‘E*"'-':I'!,l M0 13 to ect B8 authonsed representabyese of the class [E-ﬂl'EC"j' I:iﬂ.EE_I In Foem
Ca,

Submission of talse or misksading proofs of claim shall attract panaltias
E’dl"
Kr, Anil Jitendra . Jhumkhawala
Interim Resolution Professional
IBEI Ragistration No.; IBEIIPA-GGETP-HO0423/ 2070 9-2020/1 2685
AFA; AARM2EEG02/121223/202465Valid ill 12th Decembar 2023

Date; 25.02.2023
Place ; Maumbbai

FORM A
PUBLIC ANNOUNCEMENT

{Linder Regulation & of the insohancy and Benkruptoy Board of India
{Insotvency Resoiution Procass for Congorate Personsh Ragulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

SITI NETWORKS LIMITED

: RELEVANT PARTICULARS
1. | Marme of componse debior S8 Nebwvorks Limiad
z :EI.'IJEIZ.:lf.iI'l'_'l:ii'F:II:I!Tﬁl':I'I ol cowporahs cebior 24 M'l.r-:.."-.fE(_'H'Ii :
2| Autharity Lnder which compornale dettor | Companies Act, 1956
i% noorporated | megistend
4. | Corpornie ety Mo,/ Limied Liabity
| Ienkihication MNo. of coporate deblor |
& | Address of the regsiened officn ard Registered office: Linit Mo, 38, 151 Floor A 'Wing
prrcipal office [ amd of corponale Wadhu Industrial Estate, BB, Marg,
cletrior ‘Wiorll Mumbai - 400013
Principal Office: Lipper ground fioon, FC-19 & 20
| Sector -16A, Film City. Noida - 201301
Hom'ble MOLT order dafad 25nd Febnusry 2023

| RO HEEPLC BT

6. | Irsobency commencemant dake in
|respact of corporaie debior :
7 | Estimaind date of desam of insohency
& | Mama and registration numoer of tha
insnivency professonal acing as
| imberim resobtion professional
o, | Addmss and el of the inlenm
respiution professonal, a5 regisened

| 21t August 2023 (180th day from the datia of
| CRP order)

Rohit Mefra

B PA-001 - POOTIEV20 7-18(1 1374

| Adelress: Tower A-3408, Obenol Woods, Obaroi
Garcen City, Gonagaon Easl, Murnbai. 400083

[ with the Board | E=rril: rebilmehraghorral.com

| 101 Addmess. and samal to ba used for Address: Lpper ground llear FC-19 & #0,
corespondence with the menim Sector -168, Film City. Moida — 201307
resclution professionsl E-mail; ip smi@in ey com and
, | ipstinetworsiEgmail com

|11, Last date for submisson of claims | DEsh March 2023

| 12| Classas of crediors. f any, under Mot Appicabia
clausa () of sub-section (64] of secon
21, pecarained by the intanm resolation

| _|prafessiona .

| 15 Mames of Inschency Professionaks Mot Applcabia
idantifiad 10 act 6 Authonsed
Rapresentative of cradiiors in & cess

___{{Thres rames for sach clese)

14 {a} Aelevarm Foms and
i) Dietsils of authonzed rapresentatves
are avalabie at _

| Wt link: hiftps:/fibte gowinhoma townioads
Physical Acdress: Mot Apphcable

Motea s he-ret-:.- given that the MNational ‘::--::Il'ﬂ,'.'.'lﬂ.['l!.I Law Tribunal has ordered the
commencemient of a corporate insohency resolution process of Sili Networks Limited on Znd
Febnuary 2023,
The creditors of Sili Netwarks Limiled, ane heraby callied upon 19 submit their claims with prool
an or bedorg 0BLh March 2023 10 tha Inlenim resclution profasssonal 81 the eddrass meniicnad
aigain S8 enry Mo, 10
The financdal creditors shall submit ther claims with I:IT-DD'i h'.-' glacironic magns Ell'lrl.' All caher
cradilars midy sube the clairms with prood in parson, by past o by elecinonic rmsans,
& fmancia! craditor bedonging 1o & class, as listad against tha entry Ko, 12, shak indicate s
chaice ol adhorizad representative ram among the thréee insolvency prolessionals listed
against entry Mo 13 to act as authorized representative of tha class in Form CA, (curmantly nod
applicable).
Eg?ntssinn of {alsa or misleading proofs of claim shall attract penalties
)=
Mame and Signature of
Interim Rasalution Praf@ssianal: Rahit dahira
Intarim Aesolution Professional
Aeg Mo IBEIIPA-001 /IP-F00792017-18/1 1374
Address: Tower A-34003. Cheroi Woods, Oberc Gargen Cay,
Bar nEas1, Murnbal- 400063

Dt ard Place: 2hith Februang 2023, Mumbai

Dur Company was initially formed as a parinership firm in the name of Sakuma Exports on December 1, 1998 at Mumbai and was
subsequently converted info a Public Limited Company under Part KX of the Companies Act, 1956 with the name of Sakuma Exports
Limitad vide Certificate of Incorporation dated August 31, 2005 and date of certificate of commeancement of business seplember 05,
2005 issued by Registrar of Companies, Maharashira. For getails of changes in the registerad office of our Company, please refer to the
chapter entifled ‘General Information’ beginning on page no. 33 of the Draff Latter of Offer.
Registered OMlce: Aurws Chambar, A 301-202, Naar Mahindra Tower, 5 5 &mrufwar Lane, Wordi-400013, Mumbal
Maharashira, India; Tel. No.; +971 22 24999021 22; Email; companysecretary@sakumasxporisitd. com;
Websile: www.sakumaexportitd.com; Contact Person: Ms. Khyati Bipin Jobanputra, Company Secretary & Compliance Officer

PROMOTERS OF OUR COMPANY:
MR. SAURABH MALHOTRA and MRS. KUSUM CHANDER MOHAN MALHOTRA

ISSUE OF UP TO [e] EQUITY SHARES WITH A FACE VALUE OF RE. 1.00 EACH ("RIGHTS EQUITY SHARES™) OF OUR COMPANY
FOR CASH AT A PRICE OF [®] EACH INCLUDING A SHARE PREMIUM OF [®] PER RIGHTS EQUITY SHARE (*ISSUE PRICE") FOR
AN AGGREGATE AMOUNT UP TO Rs. 200.00 CRORES* OM A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR
COMPANY IN THE RATIO OF [e] RIGHTS EQUITY SHARES FOR EVERY [«] FULLY PAID-UP EQUITY SHARES HELD BY THE
ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS OM [] DAY, [®] (THE "ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES |5 [] TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE “TERMS OF THE
ISSUE"™ ON PAGE179.

* Assuming full subscription, Subject o finalization of the Basis of Allotmants

This public announcement is being made in compliance with the provisions of Requlation 72(2) of the Secunities and Exchange Bozrd
of India (|ssue of Capital and Disclosure Requirements) Regulations, 2018 as amended (tha “3EBI ICOR Regulations™) and to state that
Sakurna Exports Limited is proposing, subject to requisite approvals, market conditions and other conssderations, an issue of aquity
shares to its equity shareholders on rights basis and has filed the Draft Letter of Offer ("DLOF™) dated February 23, 2023 with the
sacurities and Exchange Board of India ("SEBF) Mumbai Office through the SEBI Intermediary Porfal at hitps://siportal. sebi.govin, in
accordance with SEBI circular dated January 19, 2018 bearing reference number SEBLHO/CFDYDIL1/CIR/P/2018/011.

Pursuant to the Regulation 72(1) of the SEBI ICDR Regulztions, the DLOF filed with BSE, MSE and SEBI is open for public comments, if
any, Tha DLOF is hostad on respective websites of SEBI-www. sabi.gov.in, recognised stock exchanges where the equity shares of the
Company are listed i.2. BSE at www.bseindia.com, NSE at www.nsaindia.com and weabsite of the Sole Lead Manager .. First Qverseas
Capital Limited at www.toclin. All members of the public are hereby invited to provide their comments on the DLOF to SEBI with respect
to the disclosures made in the DLOF. The public is requested to send a cogy of the comments to SEBI, to the Company and to the Lead
Manager to the issee at their respective addresses mentioned herein. All comments must be received by the Company or by the Lead
Manager on or before 05,00 p.m. on the 215'{Twenty First) day from the aforementioned date of filing the DLOF with SEBIi.e., March 17,
2023.

This announcament has bean preparad for publication in India and may not be released in any other jurisdiction, Please note the
distribution of the DLOF and issue of equity shares on rights basis 10 person in certain jurisdictions outside India may be restricted by
legal reguirements prevailing in those jurisdictons. Accordingly, any person who aoguires Rights entitement or Rights Equity shares
will be desmed to have declared, warranted and agread that at the time of subscribing for the Rights Equity Shares or the Rights
Entitlernents, such parson is not and will not be in the United States andor in the restricted junsdictions, The Rights Equity Shares of the
Cormpany have not bean and will not be ragisterad under the United States Securtias Actof 1933, as amendad (the “Securities Acl”).
orin any other junsdiction which kave any rastrichons in connection with offaring, issuing and allotting Rights Equily Shares within s
jurisdictions, and/or to its citizens. The offering to which the DLOF refates is not, and under no circumstances is to be construed as, an
pffering of any Rights Equity Shares or Rights Entitlements for sabe in the United States or any other jurisdiction other than India or as a
solicitation therain of an offer to buy any of the said Rights Equity Shares or Rights Entitiements,

Investrent in equity and equity related securities imviolve a hiogh degree of risk and imvestors. should not invest any funds in this Issue
unless they can afford 1o take tha risk of losing thair investiment, lnvestors are advised to read the risk factors carefully bafora taking an
investmeant decision in this Issue. For taking an imvestmeant decision, Investors must rely on their own examination of our Company and
the Issue inchuding the risks ivolved. The securties being offered in the Issue have not been recommended or approved by SEBI nor
does SEBI guaraniee the accuracy or adequacy of the DLOF. Specific attention of the investors is invited to the section fitled "Risk
Factors" baginning on page 20 of the DLOF before making an investment in the Issee,

For defails of the share capital of the Company, see Capital Structure on page no. 45 of the DLOF The Eabdity of the members of our
Company is limited.

The existing Equity Shares are listed on NSE and BSE.

NOTE: All capitalized terms used herein and not specifically definad shall have tha same meaning as ascribed to them inthe DLOF

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

Bigshare Services Pvt, Ltd.

BIGSHARE SERVICES PRIVATE LIMITED
&6-2, Bih Flpor, Pinnacle Business Park,
Mahakali Gaves Road, Mext to Ahura Cenire,
Andheri East, Mumbai - 400 093, Maharashira, India
Telephone: +91 22 62638200
Email: rightsissusbigsharednline. com
Investor Grievance Email: investorEbigshareoniine.com
Website: www.bigshareonline.com
SEBI Registration Number: (NROOO001385
Contact Person: Mr. Vijay Surana

FIRST OVERSEAS CAPITAL LIMITED
1-2 Bhupen Chambers, Dalal Sireet, Fountzin,

Mumbai = 400 0071, Maharashira, India

Tel Mo.: +91 22 4050 2934
Email: malai@focl. iy rushabhafoclin
Investor Grievance Email; investorcomplaintsi@foclin
Website: www.foclin

SEBI Registration Mo INMOOOOO3GT 1

Contact Person: Mala Sonejll Rushabh Shroff

For Sakuma Exporis Limited

On behall of the Board of Directors
Date: February 24, 2023 gd/-

Place: Mumbai Managing Direclor

Disclaimer: Sakuma Exporis Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite
approvals, market conditions and other considerations. to isswe its equity shares on righis basis and has filed a DLOF with the SEBIL. The
DLOF shall be available on the respective weabsites of SEBI a1 www.sebigovin, Sole Lead Manager at www.foclin, BSE at
www.bseindia.com, NSE at www.nsaindia.com and website of the Issuer Company al www.sakumaexportitd. com. Investors should
note that invastmant in Equity Sharas involves a high degrae of risk and invastors should refer to and rely on the DLOF incleding the
section "Risk Factors™ beginning on page 20 of the DLOF before making aninvestmeant inthe Issue.
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correspondence with the interim resolutioy MTNL Building,S. V, Road, Kandival
professional (W), Mumbai-400 067

cirp.valuedirect@gmail.com

09/05/2023 1.e. 14 qays from the date 0
Intimation of orderto Insolvency Professional
12, Classes of creditors, ifany, underclause (byol NIL (As per information with IRPtil|
sub-section (6A) of section 21, ascertained  date)
by the interim resolution professional
T3. 1 Names of Insolvency Professionals identified Not Applicable
acceptance of advertising toactasAuthorised Representative of creditors
copy, itis not possible to verify ina class (Three names for each class)

its contents. The Indian | |74 {a) RelevantFormsand WebTink--

Express (P) Limited cannot be (b) Details of authorized representativeq https://ibbi.gov.inlhome/downloads
held responsible for such areavailable at: Physical Address: Kindly Refer to Address
contents, nor for any loss or atpointno. 10.

damage incurred as a result of NOGTICE s hiereby given that the National Company Law Tribunal has ordered the commencemen

transactions with companies, of a corporate insolvency resolution process of Value Direct Communication Private Limited

associations or individuals | | o23/02/2023 (Order Dated 17/02/2023, Order copy communicated freceived on 23/02/2023).
advertising in its newspapers The creditors of Value Direct Communication Private Limited, are hereby called upon to submit

or Publications. We therefore their claims with proof on or before 09/03/2023 to the interim resolution professional at the

recommend that readers . .

make necessary inquiries address mentioned againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other

before sending any monies or
gany creditors may submit the claims with proofin person, by post or by electronic means.

entering into any agreements e : . . .
yering Into any ag . Submission of false or misleading proofs of claim shall attract penalties.
with advertisers or otherwise

acting on an advertisement in
any manner whatsoever.

Last aate for submission of claims

\VIPOR AY\\

Whilst care is taken prior to

SdA
CS Hitesh Kothar
(Interim Resolution Professional

Date: 24.02.2023
Place : Mumbai

This is an Advertisement for information purpose only and not for publication or distribution or release directly or indirectly outside India
and is not an offer document announcement. All capitalized terms used and not defined herein shall have the same meaning ascribed to
such terms in the Letter of Offer dated January 20, 2023 (the “Letter of Offer” or “LOF”) filed with the National Stock Exchange of India
Limited (“NSE”) and Securities and Exchange Board of India (“SEBI”).

St
DESTINY LOGISTICS & INFRA LIMITED

(Erstwhile known as Destiny Logistic Limited)
Our Company was originally incorporated as “Destiny Logistic Limited” having its registered office at 375, Dakshindari Road, Kolkata — 700
048, West Bengal, India on July, 28, 2011 vide certificate of incorporation bearing CIN. U63090WB2011PLC165520 under the provisions
of Companies Act, 1956 issued by the Registrar of Companies, West Bengal. Subsequently, the name of the company changed to “Destiny
Logistics & Infra Limited” vide fresh certificate of incorporation dated September 07, 2021. The Company got listed on Emerge Platform
of National Stock Exchange of India Limited w.e.f. October 13, 2021 and the CIN of the Company changed to L63090WB2011PLC165520.

CIN: L63090WB2011PLC165520
Registered Office: 375, Dakshindari Road, Kolkata — 700048
Corporate office: Unit No. 708, 7th Floor, ECO Centre, Block-EM-4 Sector-V, Salt Lake Kolkata — 700091, West Bengal, India
Tel No: +91 9836000343; Email: cs@destinyinfra.in; Website: www.destinyinfra.in
Contact Person: Mr. Mustafa Rangwala, Company Secretary and Compliance Officer

OUR PROMOTERS: (I) MR. JUGAL KISHORE BHAGAT AND (II) MRS. REKHA BHAGAT

ISSUE OF UP TO 76,94,000 EQUITY SHARES OF FACE VALUE OF X10/- (RUPEES TEN ONLY) (“RIGHTS EQUITY SHARES”) EACH AT A
PRICE OF X10/-PER EQUITY SHARE (“ISSUE PRICE”) FOR AN AMOUNT AGGREGATING TO X769.40 LAKHS ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHTS EQUITY SHARE FOR EVERY 1 (ONE) FULLY PAID-
UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, THAT IS ON FRIDAY, JANUARY 27, 2023
(“THE ISSUE”). FOR FURTHER DETAILS, KINDLY REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 112 OF
THE LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all investors for their response to the Issue, which opened for subscription on Wednesday,
February 08, 2023 and closed on Friday, February 17, 2023 and the last date for On-Market Renunciation of Rights Entitlements was
Monday, February 13, 2023. Out of the total 112 Applications for 1,19,64,000 Rights Equity Shares, 10 Applications for 78,000 Rights
Equity Shares were rejected due to technical reason as disclosed in the Letter of Offer. The total number of valid Applications received
were 102 Applications for 1,18,86,000 Rights Equity Shares, which was 154.48% of the number of Rights Equity Shares under the Issue.
The Basis of Allotment finalized on Thursday, February 23, 2023, in consultation with the Lead Manager, Registrar to the Issue and
National Stock Exchange of India Limited (“NSE”), the Designated Stock Exchange. The Board of Directors allotted 76,94,000 Rights Equity
Shares to the successful applicants on Thursday, February 23, 2023. In the Issue no Rights Equity Shares have been kept in abeyance. All
valid Applications after technical rejections have been considered have been considered for allotment.

1. Information regarding total Applications received (including ASBA Application):

Category Applications Rights Equity Shares applied for Rights Equity Shares allotted
Received
Number % Number Value (X) % Number Value (X) %
Eligible Equity
83 74.11 1,06,38,000 10,63,80,000 88.92 73,70,000( 7,37,00,000 95.79
Shareholders
Renouncees 29 25.89 13,26,000 1,32,60,000 11.08 3,24,000 32,40,000 4.21
Total 112 100.00 1,19,64,000 | 11,96,40,000 100.00 76,94,000| 7,69,40,000 100.00
2. Summary of Allotment in various categories are as under:
Applicants Number of valid No. of Rights Equity Shares No. of Rights Equity Shares Total Equity
applications received accepted and allotted accepted and allotted against| Shares accepted
(after technical against Rights Entitlement valid additional shares and allotted
rejections) (A) (B) (A+B)
Eligible Equity 83 66,24,000 7,46,000 73,70,000
Shareholders
Renouncees 19 3,24,000 - 3,24,000
Total 102 69,48,000 7,46,000 76,94,000

Intimation for Allotment / refund / rejection cases: The dispatch of allotment advice cum refund intimation and intimation for rejection,
as applicable, to the Investors will be completed on or about Tuesday, February 28, 2023. The instructions to SCSBs for unblocking
of funds were given on Thursday, February 23, 2023. The listing application has been submitted to NSE on February 23, 2023 and
approval is expected from exchange on or about Monday, February 27, 2023. The credit of Rights Equity Shares in dematerialised form
to respective demat accounts of Allottees will be completed on or about Tuesday, February 28, 2023 by CDSL and NSDL respectively. For
further details, see “Terms of the Issue - Allotment advice or refund / Unblocking of ASBA accounts” on Page 135 of the Letter of Offer.
The trading in fully paid -up Equity Shares issued in the Rights Issue shall commence on NSE under ISIN - INEOIGO01011 upon receipt of
trading permission. The trading is expected to commence on or about March 02, 2023. Further, in accordance with SEBI circular bearing
reference - SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, the request for extinguishment of Rights Entitlements has been
sent to NSDL & CDSL on Thursday, February 23, 2023.

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED
FORM

DISCLAIMER CLAUSE OF THE SEBI: It is to be distinctly understood that the submission of the Letter of Offer to SEBI should not in any
way deemed or constructed that the Letter of Offer has been cleared or approved by SEBI. The investors are advised to refer to the
Letter of Offer for the full texts as provided in “Other Regulatory and Statutory Disclosures - Disclaimer Clause of SEBI” on page 107 of
the Letter of Offer.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or
construed that the letter of offer has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the
contents of the LOF. The investors are advised to refer to the LOF for the full text of the “Disclaimer Clause of BSE” on Page 108 of the LOF.

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE
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i DESTINY LOGISTICS & INFRA LTD

375, Dakshindari Road, Kolkata — 700 048,
West Bengal, India

Telephone: +91 9836000343

E-Mail ID: cs@destinyinfra.in

Website: www.destinyinfra.in

Contact Person: Mr. Mustafa Rangwala
CIN No: L63090WB2011PLC165520

FINSHORE MANAGEMENT SERVICES LTD

“Anandlok”, Block-A, 2" Floor, Room No. 207, 227 A.J.C
Bose Road, Kolkata-700020, West Bengal

Telephone: +91 33 2289 5101/ +91 33 4603 2561
Email Id: ramakrishna@finshoregroup.com

Website: www.finshoregroup.com

Investor Grievance Email Id: info@finshoregroup.com
Contact Person: Mr. S. Ramakrishna lyengar

SEBI Registration No: INM000012185

CIN No: U74900WB2011PLC169377

CAMEO CORPORATE SERVICES LIMITED

“Subramanian Building”, No. 1, Club House Road, Chennai
- 600 002, Tamil Nadu, India

Telephone: +91 44-40020700 / 0710 / 0706 / 0741

Email: priya@cameoindia.com

Investor Grievance Email: investor@cameoindia.com
Contact Person: Ms. K. Sreepriya,

Website: www.cameoindia.com

SEBI Registration Number: INR000003753

CIN No: U67120TN1998PLC041613

Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matter.
All grievances relating to the ASBA process may be addressed to the Registrar, with a copy to the SCSBs, giving full details such as
name, address of the Applicant, contact numbers, e-mail address of the sole / first holder. folio number or demat account number,
number of Rights Equity Shares applied for, amount blocked, ASBA Account number and the Designated Branch of the SCSBs where
the Application Form or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the
acknowledgement. For details on the ASBA process, see “Terms of the Issue” on page 112 of the Letter of Offer.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR
THE BUSINESS PROSPECTS OF THE COMPANY.
For Destiny Logistics & Infra Limited
Sd/-
Mr. Mustafa Rangwala
Company Secretary and Compliance Officer
Place: Kolkata
Date: February 24, 2023

Disclaimer: Our Company has filed the Letter of Offer with the Securities and Exchange Board of India and the Stock Exchange, i.e.,
(“NSE”).The Letter of Offer is available on website of the Stock Exchange where the Equity Shares are listed i.e., www.nseindia.com,
the website of the Lead Manager to the Issue and Registrar to the Issue at www.finshoregroup.com and www.destinyinfra.in Potential
investors should note that investment in Equity Shares involves a high degree of risk and for details relating to the same, see the section
titled “Risk Factors” on page 17 of the Letter of Offer. This announcement has been prepared for publication in India and may not be
released in the United States.

ﬁ. . HYDERABAD



(Thiz is a Public Announcement for information purpozes only and not for publication or distribution and iz not an Ofier Document)

winsor ALAN SCOTT INDUSTRIESS LIMITED

Alan Scoft Industriess Limited (CIN: L33100MH1994PLCOTET32) was incorporated on February 22, 1994, under the Companies
Act, 1956 in the name and Style as Suketu Fashions Limited as a Public Limited company in the State of Maharashtra. The
Company obtained the Certificate of Commencement of Business on March 9, 1994 from the Registrar of Companies,
Maharashtra, Mumbai. The Company changed its name from Suketu Fashions Limited to Alan Scott Industries Limited and a
frash Certificate Incorporation was issued by the Registrar of Companies on Qctober 24, 1997, The nama was again changed to
Alan Scott Industriess Limited and a fresh Certificate of Incorporation dated September 9, 2006 was issuad by the Registrar of
Companies, Maharashtra. The Company made its maiden public issue in August 1994 and got listed on the OTC Stock Exchange
of India. The Registered Office of the Company is situaled at Unit no. 302, Kumar Flaza, 3rd floor, Mear Kalina Masijid, Kalina
kurla Road, santacruz (East), Mumbai - 400029, Maharashira, India. For details of changes in name and registered office of our
Company, see 'General Information’ beginning on page 45 of the Draft Letter of Offer.
Repgistered Office: Unit no. 302, Kumar Plaza, 3rd Floor, Near Kalina Magjid, Kalina Kurla Road, Santacruz (East),
Mumbai — 400029, Maharashtra, India | Contact Number: +91-22-681786000 / +91-22-61785001
Contact Person: Miss Sneha Upendra Shukla, Company Secretary and Compliance Officer
E-mail Address: alanscoticomplianceagmall.com | Website: wwwithealanscott.com
Corporate Identity Number: L33100MH1934PLC0T6732

THE PROMOTER OF OUR COMPANY 15 SURESH PUKHRAJ JAIN

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS ALAN SCOTT INDUSTRIESS LIMITED

RIGHTS ISSUE OF UP TO 18,25,377 (EIGHTEEN LAKHS TWENTY-FIVE THOUSAND THREE HUNDRED AND SEVENTY-SEVEN)
PARTLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥10.00/- (RUPEES TEN ONLY) EACH OF OUR COMPANY (THE 'RIGHTS
EQUITY SHARES') FOR CASH AT A PRICE OF ¥30.00/- (RUPEES THIRTY ONLY) PER RIGHTS EQUITY SHARE (INCLUDING A
PREMIUM OF ¥20.00/- (RUPEES TWENTY ONLY) PER RIGHTS EQUITY SHARE) AGGREGATING UP TD T547.61/- LAKHS* DN
A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHT EQUITY
SHARE FOR EVERY 1 (ONE) EQUITY SHARE HELD BY THE ELIGIELE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS
Egrtr.k 2023 (THE "ISSUE"). FOR FURTHER DETAILS, SEE 'TERMS OF THE ISSUE’ BEGINNING ON PAGE 202 OF THE DRAFT
ER OF OFFER. THE RIGHTS ISSUE PRICE IS 3 (THREE) TIMES THE FACE VALUE OF THE EQUITY SHARES.
*Assuming ful! subscription and raceipt of alt Cal Monjes with respact to Rights Equily Shares,

| TERMS OF THE ISSUE
{Amount Payable Per Right Equity Share Face Value | Premium Total Percentage of Right Issue Price
| On Application T3.50/- T6.50- | T10.00/- 33.23%
Two or more calls, subsequent calls as may be ' ¢ &
determined by the Board/ Committes ¥6.30/- T13.50/- | T20.00/- 66.67%
{ Total 10.00/- T20.00/~ | *30.00/- 100.00%

This public announcement is being made in compliance with the provisions of Regulation 72 (2} of the Secunfies and
Exchanoe Board of India {lssue of Capital and Disclosure Requirements), 2018 as amended ('SEBI ICDR Regulations”)i"Public
Announcement’) to state that Alan Scott Industriess Limited is proposing, subject 1o requisite approvals, market conditions, and
other considerabions, for isswe of Equity Shares on rights basis and has on Friday, February 24, 2023, filed the Draft Letter of Offer
('DLoF'} with BSE Limited, the stock exchange on which the Equity Shares of the Company are presendly listed (*BSE’). Since
the size of the Issue is less than 75,000 Lakhs (Rupees Filty Crores Only), as per the SEBI (ICDR) Requiations, the Draft Letter
af Offer has not been filed with the Securties and Exchange Board of India ("SEBI') nor SEBI shall issus any obsarvation on the
Draft Lettar of Dffer,
This Public Announcement has been prepared for publication in India and may not be released in any other jurisdiction, Please note
that the distribution of the Draft Letter of Offer and the Issug of Equity Shares on a rights basis 1o parsons in certain jurisdictions
outside India may be restricted by legal requirements prevailing in those jurisdictions. Accordngly, any persan who acquires Rights
Entiflements or Rights Equity Shares will be desmed to have daclarad, warranted, and agreed that at the fime of subscnbing to the
Rights Equity Shares ar the Rights Entiltements, such parson is not and will not be in the United States and/or in other restricted
jurisdictions. The Right Shares of the Company have not been and will not be registerad under the United States Securities Act of
1933, as amended ("Securities Act’), or in any other jurisdiction which have any restrictions in connection with offering, issuing,
and allotting Right Shares within its jurisdiction and’or to its citizens. The offering to which the Draft Latter of Oer relates is not
and under no circumstancas is to be construed as, an offering of any Right Shares or Rights Entitlements for sale in the United
otates or amy other jurisdiction other than India or as a solicitation therein of an offer fo buy any of the said Right Shares or
Rights Entitlement,
Invastment in equity and equity related securities involves a degree of risk and investors should not invest any funds in this lssue
unlass they can afford to take the risk of losing thelr investment. Investors are advised 1o read the risk factors carefully before
taking an mvestment decision in this Issue. For taking an investment decision, investors must rely on their own examination of
our Company and this Issue including the risks involved. The Right Shares have not been recommended or approved by SEBI nor
does SEBI guarantee the accuracy or adequacy of the Draft Letter of Offer. Invastors are advised fo refer fo the section tifed "Risk
Factors’ beginning on page 24 of the Draft Letier of Offer befora immstin? in the lssuea.
Enr details nn1 %1& share capital of our Comipany, please refer to the section titled “Capital Structure’ beginning on page 50 of the
raft Letter of Oifer.
Note: Capitalized terms not defined herein shall have the same meanings ascribed fo such ferms in the Draft Letfer of Offer

REGISTRAR TO THE ISSUE
PURVA SHAREGISTRY (INDIA) PRIVATE LIMITED
Linit No. 9, Ground Floor, Shiv Shakti Industrial Estate, J. R. Boricha Marg, Lower Parel East,
Mumbai - 400011, Maharashira, India | Contact Details: + 91-22-2301-2518 / 6761
E-mail ID; supporti@purvashare.com | Website: waww purvashare.com
Investor grievance e-mail: supportd@purvashare com
Contact Person: Ms. Deepali Dhuri | SEBI Registration Number: [NBODO0D1112
Corporate Identitication Number: UG7120MH1993FTCO74079

Disclaimer: Alan Scoft Industriass Limifed is proposing, subfect fo the receipt of raquisite aporovals, markel comditions, amd
other considerations, fo make & night issue of its Equity Shares amd has fed the Draft Letter of Offer with BSE Limifed. The Dralt
{etter of Offer is avalable on B5E website af wwwbsendia. com. Investors showd note that investment in Equily Shares involve &
high degree of risk and for details relaling fo the same, see the section titled 'Risk Factors' on page 24 of the Drait Leffer of Difer,
On behalf of the Board of Directors of Alan Scott Industriess Limited
Sd/-

Suresh Pukhraj Jain

Managing Director

Place: Mumbai
Date: Friday, February 24, 2023
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NAVI AMC LIMITED

(FORMERLY KNOWN AS ESSEL FINANCE AMC LIMITED)
Registered Office: 'AMR Tech Park’, Ground Floor, Municipal! Khata No B26/792/46/23M1/24/1, T
Hongasandra Village, Hosur Road, Bangalore KA 560068 1IN 2.
Tel; D80 45113444, Toll free no, 1800 103 8599
Website: waw. navimutualfund.com, Email: mfilnavi.com

CIN: Us5990KAZ009PLC 165296

MUTUAL FUND

FORM-A
PUBLIC ANNOUNCEMENT
Under Regulation 9 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF VALUE DIRECT
COMMUNICATION PRIVATE LIMITED
(Under Corporate Insolvency Resolution Process)

RELEVANT PARTICULARS
Name of corporate debtor Value DirectCommunication Private Limited

Date of incorporation of corporate debtor | 15/03/2010

3. | Authority under which corporate debtor 1§ ROC—MUMBAT
incorporated / registered

Extension of New Fund Offer (NFO) Period for

4| Corporate Identity No. 7 Limited Liability| " U74990MH201T0PTC200916
Identification No. of corporate debtor

Navi ELSS Tax Saver Nifty 50 Index Fund

5. Address of the registered office and Office No.1606 to 1609, 16th Floor, Rupa

Thea NFO for Mavi ELSS Tax Saver Nifty 50 Index Fund is open for a period of 15 days till February 28, 2023.
Fursuant to SEBI Circulars dated March 15, 2010, New Fund Offer for an ELSS scheme can be open

for 30 days.

Y 7. Estimated date of closure of insolvency| 22/08/2023 (180 days from the date 0
In line with the above, the closing date for the NFO of Navi ELSS Tax Saver Nifty 50 Index Fund has been resolution process Intimation of orderto Insolvency Professional)
extended from February 28, 2023, to March 15, 2023. An addendum regarding the same has been uploaded 8 Name and Tegistration number of the M. Hitesh Kothari

on the website of Navi Mutual Fund and is available at hitps:{/navi. com/mutual-fund
Accordingly, thae NFO of Navi ELSS Tax Saver Nifty 50 Index Fund will close for subscnption on March 15, 2023,

Place: Bengaluru
Date: February 24, 2023

principal office (if any) of corporate debtor | Solitaire Millenium Business Park, Mahape
NaviMumbai, Thane-400710, Maharashtra

6. | Insolvency commencement date i 23/02/2023NCLT Order Dated 17/02/2023
respect of corporate debtor Order Communicated on 23/02/2023)

insolvency professional acting as interiml Registration No :- IBBI/IPA-002/IP
resolution professional N00324/2017-18/10929

9. Address and e-maif of the interim resofutionOffice no. 208, BSE Buifding, Datai-Street
For Navi AMC Limited professional, as registered with the Board | Mumbai Fort-400001
Sdl- hiteshkotharics@gmail.com

Authorized Signatory 10.1"Address and e-mail to be used fof TA, Satya Apartment, Opp. Kandival

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY. "

Rk

FORM A
PUBLIC ANNOUNCEMENT

(Under Reguiation & of 1ha Insoksancy and Bankruptcy Board of india
{Irmchrency Aesclution Process for Corparate Persons] Aeguiations, 2015

FOR THE ATTENTION OF THE CREDITORS OF
VIRAAJ PROJECTS (INDIA) PRIVATE LIMITED
RELEVANT PARTICULARS

1.| Name of comorate dettor | \IRAA PROJECTS (INDWA) PRIVATE LIMITED
2. | Date of Incomporation of corporate debitor | G7th March 2001

3. [ ALy urder which corporale deblor | RO, Pune
| is Incorponated | registered |
4, | Corporate |denfity Mo/ Limiied Lianity | UdS101PR2001PTO B335

| Ibantification Ma, of cormporate deibbor

5. | Address of the registered ofice and | 211, Nilanjal Scciety, Bhushan Aprs Kalyvani Nagsr

JIKTNDUSTRIES CIMTTED

CIN: L65990MH1990PLC056475
Regd Office: PADA NO. 3, BALKUM VILLAGE, THANE (WEST), MUMBAI-400608.
Tel. +91-22-2542 — 6356 Email ID: admin@jik.co.in, Website: www.jik.co.in

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION

The Members are hereby informed that the Company has completed dispatch of postal ballot
notice on February 24, 2023 for seeking approval of members for the agenda items mentioned
below, in compliance with the General Circular No. 14/2020 dated April 8, 2020, and General
Circular No. 17/2020 dated April 13, 2020 read with General Circular No. 10/2022 and 11/2022
dated December 28, 2022 issued by the Ministry of Corporate Affairs, only through electronic
mode to those Members whose e-mail addresses are registered with the Company/Depositories
and whose names are recorded in the Register of Members of the Company or in the Register of
Beneficial Owners maintained by the Depositories as on Friday, February 17,2023 (“Cut-off date”).
Agenda ltem(s):
To approve the dilution of stake in | A and I C Private Limited, subsidiary of the Company.
To approve the dilution of stake in Shah Pratap Industries Private Limited, subsidiary of the Company.
To consider and approve, appointment of M/s. H.G Sarvaiya & Co. as Statutory Auditors of the Company.
To consider and approve, appointment of Mrs. Sunita Himanshu Shroff (DIN: 009820138) as Non-
Executive Independent Director of the Company.
5. To consider and approve, appointment of Mr. Surendra Gurav (DIN: 00485016) as Non-Executive
Director of the Company.
6.  Toconsider and approve, appointment of Mr. Satishchandra Parmar (DIN: 10041501) as Non-Executive
Director of the Company.
The Company has engaged the services of NSDL to provide remote e-voting facility to its members.
The remote e-voting period commences from on February 25,2023 from 9.00 a.m. (IST) and
ends on March 26, 2023 at 5.00 p.m. (IST). The e-voting module shall be disabled/blocked by
NSDL thereafter. Voting rights of the Members shall be in proportion to the shares held by them in
the paid-up equity share capital of the Company as on Friday, February 17, 2023 (“Cut-off date”).
Communication of assent or dissent of the Members would take place only through the remote e-
voting system.
Members are further requested to note that once the vote on a resolution is cast by the member, he
shall not be allowed to change it subsequently or cast the vote again. Further, any voting by electronic
means shall not be allowed beyond 5.00 p.m. (IST) on March 26, 2023.
Notice shall be available on the Company’s website i.e www.jik.co.in, website of Stock Exchange
i.e. BSE Limited at www.bseindia.com and NSE Limited at www.nseindia.com and on the website
of National Securities Depository Limited (NSDL) at www.evoting.nsdl.com.
The Board of Directors of the Company has appointed Mr. Omkar Dindorkar (Certificate of Practice
No. 24580), orin his absence, Ms. Deepti Kulkarni (Certificate of Practice No. 22502), Partners of
M/s. MMJB & Associates, Practicing Company Secretaries, for conducting Postal Ballot e-voting
process in a fairand transparent manner.
In case of queries, members may referto the Frequently Asked Questions (FAQs) for members and
e-voting user manual for members at the Downloads Section of www.evoting.nsdl.com, oremail at
evoting@nsdl.co.in, Tel: 1800-222-990 for any grievances connected with the voting by electronics
means.

il

For JIK Industries Limited
Sd/-

Date: February 25,2023 Rajendra Parikh - Director

principal office {f any) of corporaie Puna Pune bMH 211014 1IN
tabicr

&, | Insobmncy commencerment dite in 23rd February, 2023

v | Estirraed dadir of closure of insokency | 28nd Soguest, 2083
resolution process

[ W Arl Jtende Jhurmkhasadn
Aeqn Mo, [BEPA-002 PN004 23201 3202001 26538

g, | Mame and regsirason number of e
inschvancy profiessional aching as
| irtlerirn Pesoh fon prolessiorsl

9, |Address and e-mail of The imanim

| B.a02, Saraswati Towars, Pers Panchayal Road ,

(This is a public announcement for information purpose only and not an offer document and does not constitute an invitation or offer
fo acquire, purchase or subscribe to securities. Not lor release, publication or distribution, directly or indirecily, oulside India)

SAKUMA EXPORTS LIMITED

Corporate Identification Number: L51909MH2005PLC155765

resolution prolessional, as registered
| with tha Board

Opp Sora Lidyog, Ardheni East Murmba Subturban,
| Maharashira 40006
Errl  aniljhumihasalamamail oom

10, Ackress and e-mail 1o be wsed o | 1221, Maksr Charmber W, Nariman Peint,

| comespondence with the imanm | Murmiba- 400 021.
| resohdion professional |- Emal : ipsvraprojectsndai@gmail com
11,1 Laet dele for BLBMISSION O C8ime | 06th htarch 2025

12| Clsses: of creditors, if any, under Not appiicable 25 per information avaikbke with IRP
clause (b} of subrsaction (B4) of section
|, ascertarued bry ther inbierirn mesoliion
| professional

13| Names ol Irsakensy Prolessionss
| iientified o Bct A Authonsed
| Regsraseriative of crediton in a dass
| (Thege narmes for sach class)

14| =) Aelavant Forms and
| (i Dertaits of authonzed representaives
gie svalable al:

[ rat Applicabie

[ WWiaby i ey b gevineryhomedownloars
Proysical Address BA

Motice is hameby given that the MNatonal Company Law Tribunal has ordered the
commencament of a comporate insolvency resolution process of tha Viraaj Projects (India)
Prriseatiz Limibid an 178h Februany 2023

The credilors of Viraaj Projecis (India) Private Limited, are hereby called upon 1o submit their
cdairmg with proad on or before 05th March 2023 ta the interim resoluticn professional at the
eddress mentioned againslentry Mo, 10

The financial creditors shall submit thair claimz with proof by electronéc maans onby. All othar
cradiars may submit the claims with proofin parson, By post or by elecbronis maans

A financial credlor belanging 10 a class, as hsted against e entry Mo, 12, shall indicala il
cheice ol authoriged I'I‘.':I:II'E'EE'I"I'IE“'.l'& Iram amang tha thres il'lg-ﬂq-'u'l!'-".ﬂy' |"_‘1'C-1E'35il}r'|3|5- ligkesd
EgEII'IEIZ ‘E*"'-':I'!,l M0 13 to ect B8 authonsed representabyese of the class [E-ﬂl'EC"j' I:iﬂ.EE_I In Foem
Ca,

Submission of talse or misksading proofs of claim shall attract panaltias
E’dl"
Kr, Anil Jitendra . Jhumkhawala
Interim Resolution Professional
IBEI Ragistration No.; IBEIIPA-GGETP-HO0423/ 2070 9-2020/1 2685
AFA; AARM2EEG02/121223/202465Valid ill 12th Decembar 2023

Date; 25.02.2023
Place ; Maumbbai

FORM A
PUBLIC ANNOUNCEMENT

{Linder Regulation & of the insohancy and Benkruptoy Board of India
{Insotvency Resoiution Procass for Congorate Personsh Ragulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

SITI NETWORKS LIMITED

: RELEVANT PARTICULARS
1. | Marme of componse debior S8 Nebwvorks Limiad
z :EI.'IJEIZ.:lf.iI'l'_'l:ii'F:II:I!Tﬁl':I'I ol cowporahs cebior 24 M'l.r-:.."-.fE(_'H'Ii :
2| Autharity Lnder which compornale dettor | Companies Act, 1956
i% noorporated | megistend
4. | Corpornie ety Mo,/ Limied Liabity
| Ienkihication MNo. of coporate deblor |
& | Address of the regsiened officn ard Registered office: Linit Mo, 38, 151 Floor A 'Wing
prrcipal office [ amd of corponale Wadhu Industrial Estate, BB, Marg,
cletrior ‘Wiorll Mumbai - 400013
Principal Office: Lipper ground fioon, FC-19 & 20
| Sector -16A, Film City. Noida - 201301
Hom'ble MOLT order dafad 25nd Febnusry 2023

| RO HEEPLC BT

6. | Irsobency commencemant dake in
|respact of corporaie debior :
7 | Estimaind date of desam of insohency
& | Mama and registration numoer of tha
insnivency professonal acing as
| imberim resobtion professional
o, | Addmss and el of the inlenm
respiution professonal, a5 regisened

| 21t August 2023 (180th day from the datia of
| CRP order)

Rohit Mefra

B PA-001 - POOTIEV20 7-18(1 1374

| Adelress: Tower A-3408, Obenol Woods, Obaroi
Garcen City, Gonagaon Easl, Murnbai. 400083

[ with the Board | E=rril: rebilmehraghorral.com

| 101 Addmess. and samal to ba used for Address: Lpper ground llear FC-19 & #0,
corespondence with the menim Sector -168, Film City. Moida — 201307
resclution professionsl E-mail; ip smi@in ey com and
, | ipstinetworsiEgmail com

|11, Last date for submisson of claims | DEsh March 2023

| 12| Classas of crediors. f any, under Mot Appicabia
clausa () of sub-section (64] of secon
21, pecarained by the intanm resolation

| _|prafessiona .

| 15 Mames of Inschency Professionaks Mot Applcabia
idantifiad 10 act 6 Authonsed
Rapresentative of cradiiors in & cess

___{{Thres rames for sach clese)

14 {a} Aelevarm Foms and
i) Dietsils of authonzed rapresentatves
are avalabie at _

| Wt link: hiftps:/fibte gowinhoma townioads
Physical Acdress: Mot Apphcable

Motea s he-ret-:.- given that the MNational ‘::--::Il'ﬂ,'.'.'lﬂ.['l!.I Law Tribunal has ordered the
commencemient of a corporate insohency resolution process of Sili Networks Limited on Znd
Febnuary 2023,
The creditors of Sili Netwarks Limiled, ane heraby callied upon 19 submit their claims with prool
an or bedorg 0BLh March 2023 10 tha Inlenim resclution profasssonal 81 the eddrass meniicnad
aigain S8 enry Mo, 10
The financdal creditors shall submit ther claims with I:IT-DD'i h'.-' glacironic magns Ell'lrl.' All caher
cradilars midy sube the clairms with prood in parson, by past o by elecinonic rmsans,
& fmancia! craditor bedonging 1o & class, as listad against tha entry Ko, 12, shak indicate s
chaice ol adhorizad representative ram among the thréee insolvency prolessionals listed
against entry Mo 13 to act as authorized representative of tha class in Form CA, (curmantly nod
applicable).
Eg?ntssinn of {alsa or misleading proofs of claim shall attract penalties
)=
Mame and Signature of
Interim Rasalution Praf@ssianal: Rahit dahira
Intarim Aesolution Professional
Aeg Mo IBEIIPA-001 /IP-F00792017-18/1 1374
Address: Tower A-34003. Cheroi Woods, Oberc Gargen Cay,
Bar nEas1, Murnbal- 400063

Dt ard Place: 2hith Februang 2023, Mumbai

Dur Company was initially formed as a parinership firm in the name of Sakuma Exports on December 1, 1998 at Mumbai and was
subsequently converted info a Public Limited Company under Part KX of the Companies Act, 1956 with the name of Sakuma Exports
Limitad vide Certificate of Incorporation dated August 31, 2005 and date of certificate of commeancement of business seplember 05,
2005 issued by Registrar of Companies, Maharashira. For getails of changes in the registerad office of our Company, please refer to the
chapter entifled ‘General Information’ beginning on page no. 33 of the Draff Latter of Offer.
Registered OMlce: Aurws Chambar, A 301-202, Naar Mahindra Tower, 5 5 &mrufwar Lane, Wordi-400013, Mumbal
Maharashira, India; Tel. No.; +971 22 24999021 22; Email; companysecretary@sakumasxporisitd. com;
Websile: www.sakumaexportitd.com; Contact Person: Ms. Khyati Bipin Jobanputra, Company Secretary & Compliance Officer

PROMOTERS OF OUR COMPANY:
MR. SAURABH MALHOTRA and MRS. KUSUM CHANDER MOHAN MALHOTRA

ISSUE OF UP TO [e] EQUITY SHARES WITH A FACE VALUE OF RE. 1.00 EACH ("RIGHTS EQUITY SHARES™) OF OUR COMPANY
FOR CASH AT A PRICE OF [®] EACH INCLUDING A SHARE PREMIUM OF [®] PER RIGHTS EQUITY SHARE (*ISSUE PRICE") FOR
AN AGGREGATE AMOUNT UP TO Rs. 200.00 CRORES* OM A RIGHTS BASIS TO THE ELIGIBLE EQUITY SHAREHOLDERS OF OUR
COMPANY IN THE RATIO OF [e] RIGHTS EQUITY SHARES FOR EVERY [«] FULLY PAID-UP EQUITY SHARES HELD BY THE
ELIGIBLE EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS OM [] DAY, [®] (THE "ISSUE"). THE ISSUE PRICE FOR THE
RIGHTS EQUITY SHARES |5 [] TIMES THE FACE VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, SEE “TERMS OF THE
ISSUE"™ ON PAGE179.

* Assuming full subscription, Subject o finalization of the Basis of Allotmants

This public announcement is being made in compliance with the provisions of Requlation 72(2) of the Secunities and Exchange Bozrd
of India (|ssue of Capital and Disclosure Requirements) Regulations, 2018 as amended (tha “3EBI ICOR Regulations™) and to state that
Sakurna Exports Limited is proposing, subject to requisite approvals, market conditions and other conssderations, an issue of aquity
shares to its equity shareholders on rights basis and has filed the Draft Letter of Offer ("DLOF™) dated February 23, 2023 with the
sacurities and Exchange Board of India ("SEBF) Mumbai Office through the SEBI Intermediary Porfal at hitps://siportal. sebi.govin, in
accordance with SEBI circular dated January 19, 2018 bearing reference number SEBLHO/CFDYDIL1/CIR/P/2018/011.

Pursuant to the Regulation 72(1) of the SEBI ICDR Regulztions, the DLOF filed with BSE, MSE and SEBI is open for public comments, if
any, Tha DLOF is hostad on respective websites of SEBI-www. sabi.gov.in, recognised stock exchanges where the equity shares of the
Company are listed i.2. BSE at www.bseindia.com, NSE at www.nsaindia.com and weabsite of the Sole Lead Manager .. First Qverseas
Capital Limited at www.toclin. All members of the public are hereby invited to provide their comments on the DLOF to SEBI with respect
to the disclosures made in the DLOF. The public is requested to send a cogy of the comments to SEBI, to the Company and to the Lead
Manager to the issee at their respective addresses mentioned herein. All comments must be received by the Company or by the Lead
Manager on or before 05,00 p.m. on the 215'{Twenty First) day from the aforementioned date of filing the DLOF with SEBIi.e., March 17,
2023.

This announcament has bean preparad for publication in India and may not be released in any other jurisdiction, Please note the
distribution of the DLOF and issue of equity shares on rights basis 10 person in certain jurisdictions outside India may be restricted by
legal reguirements prevailing in those jurisdictons. Accordingly, any person who aoguires Rights entitement or Rights Equity shares
will be desmed to have declared, warranted and agread that at the time of subscribing for the Rights Equity Shares or the Rights
Entitlernents, such parson is not and will not be in the United States andor in the restricted junsdictions, The Rights Equity Shares of the
Cormpany have not bean and will not be ragisterad under the United States Securtias Actof 1933, as amendad (the “Securities Acl”).
orin any other junsdiction which kave any rastrichons in connection with offaring, issuing and allotting Rights Equily Shares within s
jurisdictions, and/or to its citizens. The offering to which the DLOF refates is not, and under no circumstances is to be construed as, an
pffering of any Rights Equity Shares or Rights Entitlements for sabe in the United States or any other jurisdiction other than India or as a
solicitation therain of an offer to buy any of the said Rights Equity Shares or Rights Entitiements,

Investrent in equity and equity related securities imviolve a hiogh degree of risk and imvestors. should not invest any funds in this Issue
unless they can afford 1o take tha risk of losing thair investiment, lnvestors are advised to read the risk factors carefully bafora taking an
investmeant decision in this Issue. For taking an imvestmeant decision, Investors must rely on their own examination of our Company and
the Issue inchuding the risks ivolved. The securties being offered in the Issue have not been recommended or approved by SEBI nor
does SEBI guaraniee the accuracy or adequacy of the DLOF. Specific attention of the investors is invited to the section fitled "Risk
Factors" baginning on page 20 of the DLOF before making an investment in the Issee,

For defails of the share capital of the Company, see Capital Structure on page no. 45 of the DLOF The Eabdity of the members of our
Company is limited.

The existing Equity Shares are listed on NSE and BSE.

NOTE: All capitalized terms used herein and not specifically definad shall have tha same meaning as ascribed to them inthe DLOF

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE

Bigshare Services Pvt, Ltd.

BIGSHARE SERVICES PRIVATE LIMITED
&6-2, Bih Flpor, Pinnacle Business Park,
Mahakali Gaves Road, Mext to Ahura Cenire,
Andheri East, Mumbai - 400 093, Maharashira, India
Telephone: +91 22 62638200
Email: rightsissusbigsharednline. com
Investor Grievance Email: investorEbigshareoniine.com
Website: www.bigshareonline.com
SEBI Registration Number: (NROOO001385
Contact Person: Mr. Vijay Surana

FIRST OVERSEAS CAPITAL LIMITED
1-2 Bhupen Chambers, Dalal Sireet, Fountzin,

Mumbai = 400 0071, Maharashira, India

Tel Mo.: +91 22 4050 2934
Email: malai@focl. iy rushabhafoclin
Investor Grievance Email; investorcomplaintsi@foclin
Website: www.foclin

SEBI Registration Mo INMOOOOO3GT 1

Contact Person: Mala Sonejll Rushabh Shroff

For Sakuma Exporis Limited

On behall of the Board of Directors
Date: February 24, 2023 gd/-

Place: Mumbai Managing Direclor

Disclaimer: Sakuma Exporis Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite
approvals, market conditions and other considerations. to isswe its equity shares on righis basis and has filed a DLOF with the SEBIL. The
DLOF shall be available on the respective weabsites of SEBI a1 www.sebigovin, Sole Lead Manager at www.foclin, BSE at
www.bseindia.com, NSE at www.nsaindia.com and website of the Issuer Company al www.sakumaexportitd. com. Investors should
note that invastmant in Equity Sharas involves a high degrae of risk and invastors should refer to and rely on the DLOF incleding the
section "Risk Factors™ beginning on page 20 of the DLOF before making aninvestmeant inthe Issue.
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correspondence with the interim resolutioy MTNL Building,S. V, Road, Kandival
professional (W), Mumbai-400 067

cirp.valuedirect@gmail.com

09/05/2023 1.e. 14 qays from the date 0
Intimation of orderto Insolvency Professional
12, Classes of creditors, ifany, underclause (byol NIL (As per information with IRPtil|
sub-section (6A) of section 21, ascertained  date)
by the interim resolution professional
T3. 1 Names of Insolvency Professionals identified Not Applicable
acceptance of advertising toactasAuthorised Representative of creditors
copy, itis not possible to verify ina class (Three names for each class)

its contents. The Indian | |74 {a) RelevantFormsand WebTink--

Express (P) Limited cannot be (b) Details of authorized representativeq https://ibbi.gov.inlhome/downloads
held responsible for such areavailable at: Physical Address: Kindly Refer to Address
contents, nor for any loss or atpointno. 10.

damage incurred as a result of NOGTICE s hiereby given that the National Company Law Tribunal has ordered the commencemen

transactions with companies, of a corporate insolvency resolution process of Value Direct Communication Private Limited

associations or individuals | | o23/02/2023 (Order Dated 17/02/2023, Order copy communicated freceived on 23/02/2023).
advertising in its newspapers The creditors of Value Direct Communication Private Limited, are hereby called upon to submit

or Publications. We therefore their claims with proof on or before 09/03/2023 to the interim resolution professional at the

recommend that readers . .

make necessary inquiries address mentioned againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other

before sending any monies or
gany creditors may submit the claims with proofin person, by post or by electronic means.

entering into any agreements e : . . .
yering Into any ag . Submission of false or misleading proofs of claim shall attract penalties.
with advertisers or otherwise

acting on an advertisement in
any manner whatsoever.

Last aate for submission of claims

\VIPOR AY\\

Whilst care is taken prior to

SdA
CS Hitesh Kothar
(Interim Resolution Professional

Date: 24.02.2023
Place : Mumbai

This is an Advertisement for information purpose only and not for publication or distribution or release directly or indirectly outside India
and is not an offer document announcement. All capitalized terms used and not defined herein shall have the same meaning ascribed to
such terms in the Letter of Offer dated January 20, 2023 (the “Letter of Offer” or “LOF”) filed with the National Stock Exchange of India
Limited (“NSE”) and Securities and Exchange Board of India (“SEBI”).

St
DESTINY LOGISTICS & INFRA LIMITED

(Erstwhile known as Destiny Logistic Limited)
Our Company was originally incorporated as “Destiny Logistic Limited” having its registered office at 375, Dakshindari Road, Kolkata — 700
048, West Bengal, India on July, 28, 2011 vide certificate of incorporation bearing CIN. U63090WB2011PLC165520 under the provisions
of Companies Act, 1956 issued by the Registrar of Companies, West Bengal. Subsequently, the name of the company changed to “Destiny
Logistics & Infra Limited” vide fresh certificate of incorporation dated September 07, 2021. The Company got listed on Emerge Platform
of National Stock Exchange of India Limited w.e.f. October 13, 2021 and the CIN of the Company changed to L63090WB2011PLC165520.

CIN: L63090WB2011PLC165520
Registered Office: 375, Dakshindari Road, Kolkata — 700048
Corporate office: Unit No. 708, 7th Floor, ECO Centre, Block-EM-4 Sector-V, Salt Lake Kolkata — 700091, West Bengal, India
Tel No: +91 9836000343; Email: cs@destinyinfra.in; Website: www.destinyinfra.in
Contact Person: Mr. Mustafa Rangwala, Company Secretary and Compliance Officer

OUR PROMOTERS: (I) MR. JUGAL KISHORE BHAGAT AND (II) MRS. REKHA BHAGAT

ISSUE OF UP TO 76,94,000 EQUITY SHARES OF FACE VALUE OF X10/- (RUPEES TEN ONLY) (“RIGHTS EQUITY SHARES”) EACH AT A
PRICE OF X10/-PER EQUITY SHARE (“ISSUE PRICE”) FOR AN AMOUNT AGGREGATING TO X769.40 LAKHS ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 1 (ONE) RIGHTS EQUITY SHARE FOR EVERY 1 (ONE) FULLY PAID-
UP EQUITY SHARE HELD BY THE ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, THAT IS ON FRIDAY, JANUARY 27, 2023
(“THE ISSUE”). FOR FURTHER DETAILS, KINDLY REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE” BEGINNING ON PAGE 112 OF
THE LETTER OF OFFER.

BASIS OF ALLOTMENT

The Board of Directors of our Company thanks all investors for their response to the Issue, which opened for subscription on Wednesday,
February 08, 2023 and closed on Friday, February 17, 2023 and the last date for On-Market Renunciation of Rights Entitlements was
Monday, February 13, 2023. Out of the total 112 Applications for 1,19,64,000 Rights Equity Shares, 10 Applications for 78,000 Rights
Equity Shares were rejected due to technical reason as disclosed in the Letter of Offer. The total number of valid Applications received
were 102 Applications for 1,18,86,000 Rights Equity Shares, which was 154.48% of the number of Rights Equity Shares under the Issue.
The Basis of Allotment finalized on Thursday, February 23, 2023, in consultation with the Lead Manager, Registrar to the Issue and
National Stock Exchange of India Limited (“NSE”), the Designated Stock Exchange. The Board of Directors allotted 76,94,000 Rights Equity
Shares to the successful applicants on Thursday, February 23, 2023. In the Issue no Rights Equity Shares have been kept in abeyance. All
valid Applications after technical rejections have been considered have been considered for allotment.

1. Information regarding total Applications received (including ASBA Application):

Category Applications Rights Equity Shares applied for Rights Equity Shares allotted
Received
Number % Number Value (X) % Number Value (X) %
Eligible Equity
83 74.11 1,06,38,000 10,63,80,000 88.92 73,70,000( 7,37,00,000 95.79
Shareholders
Renouncees 29 25.89 13,26,000 1,32,60,000 11.08 3,24,000 32,40,000 4.21
Total 112 100.00 1,19,64,000 | 11,96,40,000 100.00 76,94,000| 7,69,40,000 100.00
2. Summary of Allotment in various categories are as under:
Applicants Number of valid No. of Rights Equity Shares No. of Rights Equity Shares Total Equity
applications received accepted and allotted accepted and allotted against| Shares accepted
(after technical against Rights Entitlement valid additional shares and allotted
rejections) (A) (B) (A+B)
Eligible Equity 83 66,24,000 7,46,000 73,70,000
Shareholders
Renouncees 19 3,24,000 - 3,24,000
Total 102 69,48,000 7,46,000 76,94,000

Intimation for Allotment / refund / rejection cases: The dispatch of allotment advice cum refund intimation and intimation for rejection,
as applicable, to the Investors will be completed on or about Tuesday, February 28, 2023. The instructions to SCSBs for unblocking
of funds were given on Thursday, February 23, 2023. The listing application has been submitted to NSE on February 23, 2023 and
approval is expected from exchange on or about Monday, February 27, 2023. The credit of Rights Equity Shares in dematerialised form
to respective demat accounts of Allottees will be completed on or about Tuesday, February 28, 2023 by CDSL and NSDL respectively. For
further details, see “Terms of the Issue - Allotment advice or refund / Unblocking of ASBA accounts” on Page 135 of the Letter of Offer.
The trading in fully paid -up Equity Shares issued in the Rights Issue shall commence on NSE under ISIN - INEOIGO01011 upon receipt of
trading permission. The trading is expected to commence on or about March 02, 2023. Further, in accordance with SEBI circular bearing
reference - SEBI/HO/CFD/DIL2/CIR/P/2020/13 dated January 22, 2020, the request for extinguishment of Rights Entitlements has been
sent to NSDL & CDSL on Thursday, February 23, 2023.

INVESTORS MAY PLEASE NOTE THAT THE RIGHTS EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALISED
FORM

DISCLAIMER CLAUSE OF THE SEBI: It is to be distinctly understood that the submission of the Letter of Offer to SEBI should not in any
way deemed or constructed that the Letter of Offer has been cleared or approved by SEBI. The investors are advised to refer to the
Letter of Offer for the full texts as provided in “Other Regulatory and Statutory Disclosures - Disclaimer Clause of SEBI” on page 107 of
the Letter of Offer.

DISCLAIMER CLAUSE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed or
construed that the letter of offer has been cleared or approved by NSE nor does it certify the correctness or completeness of any of the
contents of the LOF. The investors are advised to refer to the LOF for the full text of the “Disclaimer Clause of BSE” on Page 108 of the LOF.

LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE

OFFICER
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i DESTINY LOGISTICS & INFRA LTD

375, Dakshindari Road, Kolkata — 700 048,
West Bengal, India

Telephone: +91 9836000343

E-Mail ID: cs@destinyinfra.in

Website: www.destinyinfra.in

Contact Person: Mr. Mustafa Rangwala
CIN No: L63090WB2011PLC165520

FINSHORE MANAGEMENT SERVICES LTD

“Anandlok”, Block-A, 2" Floor, Room No. 207, 227 A.J.C
Bose Road, Kolkata-700020, West Bengal

Telephone: +91 33 2289 5101/ +91 33 4603 2561
Email Id: ramakrishna@finshoregroup.com

Website: www.finshoregroup.com

Investor Grievance Email Id: info@finshoregroup.com
Contact Person: Mr. S. Ramakrishna lyengar

SEBI Registration No: INM000012185

CIN No: U74900WB2011PLC169377

CAMEO CORPORATE SERVICES LIMITED

“Subramanian Building”, No. 1, Club House Road, Chennai
- 600 002, Tamil Nadu, India

Telephone: +91 44-40020700 / 0710 / 0706 / 0741

Email: priya@cameoindia.com

Investor Grievance Email: investor@cameoindia.com
Contact Person: Ms. K. Sreepriya,

Website: www.cameoindia.com

SEBI Registration Number: INR000003753

CIN No: U67120TN1998PLC041613

Investors may contact the Registrar or the Company Secretary and Compliance Officer for any pre-Issue or post-Issue related matter.
All grievances relating to the ASBA process may be addressed to the Registrar, with a copy to the SCSBs, giving full details such as
name, address of the Applicant, contact numbers, e-mail address of the sole / first holder. folio number or demat account number,
number of Rights Equity Shares applied for, amount blocked, ASBA Account number and the Designated Branch of the SCSBs where
the Application Form or the plain paper application, as the case may be, was submitted by the Investors along with a photocopy of the
acknowledgement. For details on the ASBA process, see “Terms of the Issue” on page 112 of the Letter of Offer.

THE LEVEL OF SUBSCRIPTION SHOULD NOT BE TAKEN TO BE INDICATIVE OF EITHER THE MARKET PRICE OF THE EQUITY SHARES OR
THE BUSINESS PROSPECTS OF THE COMPANY.
For Destiny Logistics & Infra Limited
Sd/-
Mr. Mustafa Rangwala
Company Secretary and Compliance Officer
Place: Kolkata
Date: February 24, 2023

Disclaimer: Our Company has filed the Letter of Offer with the Securities and Exchange Board of India and the Stock Exchange, i.e.,
(“NSE”).The Letter of Offer is available on website of the Stock Exchange where the Equity Shares are listed i.e., www.nseindia.com,
the website of the Lead Manager to the Issue and Registrar to the Issue at www.finshoregroup.com and www.destinyinfra.in Potential
investors should note that investment in Equity Shares involves a high degree of risk and for details relating to the same, see the section
titled “Risk Factors” on page 17 of the Letter of Offer. This announcement has been prepared for publication in India and may not be
released in the United States.

©O® @ chennaykoch
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